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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Original Application No. 546 of 2024
In the matter of

Suo Moto Cognizance In Re: News item titled "Ludhiana PPCB report flags 54
dyeing units in Buddha Nullah’s catchment" appearing in the Hindustan Times
dated 25.04.2024

Progress / Status Report of Punjab Pollution Control Board through Er.
Kanwaldeep Kaur, Environmental Engineer, Regional Office-1, Ludhiana in
compliance of order dated 27.11.2024.

RESPECTFULLY SHOWETH

1) That briefly submitted the Hon'ble National Green Tribunal is considering the

. issue of discharging of pollutants.by dyeing units in Ludhiana and the
performance of three Common Effluent Treatment Plants (CETPs) set up for
the purpose of treating the effluent discharge of these units in OA No. 225 of
2022 titled as Nitin Dhiman v/s State of Punjab and Others.

It is pertinent to mention here that the Hon'ble National Green
Tribunal has also registered Original Application No. 546 of 2024 in exercise
of its suo moto powers on the basis of news item titled "Ludhiana PPCB report
flags 54 dyeing units in Budha Nallah's catchment" appearing in the
Hindustan Times dated 25.04.2024. According to the report, about 54 dyeing
units are not connected to the Common Effluent Treatment Plant due to
geographical reasons and scale of thé industries. After consideration of the
matter, the Hon'ble Tribunal was plis;ed to pass an order dated 13.05.2024
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in O.A NO. 546 of 2024 thereby issuing directions to list the matter in O.A No.
546 of 2024 along-with another matter being OA No. 225 of 2022 pending

before the Hon'ble National Green Tribunal involving the same issue.

That after consideration of the matter, the Hon'ble Tribunal was pleased to
pass an order dated 27.11.2024, thereby directing the PPCB to file further
progress / status report in the case. The CPCB was also directed to file
compliance report disclosing performance of CETPs and required actions to be
taken. The relevant extract of paras no.4,5,6,7,8 of the order dated
27.11.2024 are reproduced below for kind perusal and reference

4. It has been pointed out that out of 54 units 11 are large
units, and 43 are medium and small units. Mr. R.K. Ratra, Chief
Engineer, Punjab PCB, appearing virtually, submits that so as
far as small and medium units are concerned, they have been
asked to close down or shift the premises within the area
having connectivity with the CETP and for this purpose, the
timeline of 31.03.2023 was given. He has submitted that a
similar condition was imposed upon the large units, also with
the timeline of 30.06.2023. He has also submitted that so far as
the 11 large units are concerned, one has adopted ZLD, one is
closed down and 9 are remaining and so far as medium and
small units are concerned 10 units have closed down. He has
submitted that the Board is taking steps for the imposition of
Environmental Compensation and that since the timeline for
either shifting to ZLD or shifting the premises in the area having
connectivity with the CETP has expired, therefore, within one
week, he will submit the proposal to the Chairman of the Board
for closing of these units. On submission of such proposal, the
Chairman of the Board will take appropriate decision in
accordance with law withir:\t\»jo weeks thereafter.

3
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5. The Minutes of the meeting on page 2004 indicate that the
following directions/orders have already been issued to

remediate the situation:-

1. The Government of Punjab has issued directions for
preventing discharge  of industrial effluent whether
treated/partially treated or untreated into municipal sewer of
Ludhiana and for abatement of pollution in Buddha Nallah on
10.10.2019.

2. The Punjab Pollution ControIIBoard has issued direction under
Section 33A of the Water (Prevention and Control) of Pollution
Act, 1974 to the scattered dye units (not connected with CETP)
including large scale units for not to operate their outlets for

discharge of treated effluents into municipal sewer.

3. The Municipal Corporation Ludhiana has been directed to
disconnect the sewer connections available to the industry for

disposal of their trade effluent immediately.

4. The Member Secretary, PPCB is directed to place on record
all the order/documents containing the above three directions
along with the next report.

6. Mr. Jitendra Jorwal, Deputy Commissioner, Ludhiana has
appeared virtually and has submitted that some more units
have adopted ZLD and some: of the units have decided to shift
to an alternate place. He has submitted that the discharge from
these units is meeting all the norms. Responding to it the
Applicant has submitted that if the discharge from all these
units is meeting the norms then these units should be asked to
use the discharge in their premises as a source of water. To
this, the Deputy Commissioner has candidly admitted that he

will issue direction in this regard to those units.
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7. Respondent No.12 (CPCB) is also directed to file the
compliance report disclosing performance of CETPs and
required actions to be taken by issuing necessary directions
under the Water (Prevention and Control) of Pollution, 1974 and
the Air (Prevention and Control) of Pollution Act, 1981 or under
Section of 5 of Environment (Protection) Act, 1986

8. In view of the above, the State of Punjab, PPCB and
Deputy Commissioner, Ludhiana are directed to file their further
progress/status report at Iéast one week before the next date of
hearing.” |

3) That in compliance to the order dated 27.11.2024, it is submitted that the

4)

respondent PPCB is sincerely engaced in the process of regularly pursuing the
industry either to convert to zero liquid discharge technology or to shift the
industry to CETP compatible area or to close down the wet process or to
make any other arraignment to disconnect the sewer connection to prevent
the discharge of treated industrial effluent into public sewer. In this process
the Punjab Pollution Control Board in the past was taking action against the
units which were found to be violating the environmental norms. In particular
in compliance of the orders dated 27.11.2024, the Board had issued directions
u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 to all
the large scale unit and other small scattered textile and dyeing units with an
opportunity of hearing before the competent authority of the Board to explain
the reasons as to why the units shall not be closed for discharging the treated
effluent into public sewer. Copies of notices issued to the industries is

attached as Annexure-A

That the policy of persuasion followed by the Board has led to the submission
of actual proposal by the large scale as well as small scale dyeing and textile
industrial units for conversion to the Zero Liquid Discharge Technology to the
Board during the course of the personal hearing. Some units have closed the
wet process, some units have been closed and some units have given
proposal to shift their units to sé{i other location with environmental

%
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compliances. The status of 11 large scale and 54 small scale textile and

dyeing units with action taken by the Board is given herein below:-

a)

b)

d)

Out of these 54 units, 11 are large scale units and 43 are small / medium
scale units.

The large scale dyeing units were given time period to dismantle and
remove all outlets and to stop discharging their treated trade effluent into
sewer by 30.06.2024.

Out of the 11 large scale units, 2 have already adopted ZLD system and
rest of the units have given proposal to adopt ZLD process except one
industry which has filed a petition before the Hon'ble Punjab and Haryana
High court against the directions issued by the Board for sealing of the
wet process. Two large scale units have closed the wet process. The
status of 11 large scale units in this regard is given in Annexure-B

Out of 43 small / medium units, 03 units have adopted ZLD Technology, 1
unit has shifted to discharge onto land for plantation and 12 units have
been either closed permanently or closed their wet process. Only 27 small
/ medium scale units are in existence at present which are having their
own captive treatment plants in their premises and are being monitored
by the Board to ensure that these units are discharging their treated
wastewater into- sewer line of Municipal Corporation, Ludhiana in
compliance to the standards notified by the MoEFCC.

Environmental Compensation ranging from Rs. 3 lakh to Rs. 9 lakh has
been imposed in proportionate to the violation of the environmental norms
relating to discharge of treated industrial effluent into public sewer by
invoking the provisions of Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974. Further direction has been issued to close
their discharge outlets into Municipal sewer.

Out of the 27 operational small scale scattered textile and dyeing units, 15
units have submitted proposal to the Board to adopt zero liquid discharge
technology ( To show their firm commitment for installation of ZLD, these
industries have produced before% Board the orders placed to respective

L)
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vendors alongwith advance payment) , 06 units have submitted proposal
to shift their units to some other locations with environmental
compliances, 04 units have been issued directions by the Board for closure
/ sealing of the unit for wet p'rocess, 02 units have closed dyeing process
on their own. |

g) The status of 43 small scale scattered textile and dyeing units is given in
Annexure-C.

h) The proposals submitted by the industries to convert to ZLD system are
attached as Annexure-D

5) That in further compliance to para no.5 of the order dated 27.11.2024, the

documents containing the directions are collectively enclosed as Annexure-
E.

6) That the reply / status report is hereby submitted in compliance to order
dated 27.11.2024 for kind consideration and appropriate orders of the Hon'ble

Tribunal.
Submiid by
5o
Date: /8‘/ 2 /12025" (Er. Kanwaldeep Kaur)

Environmental Engineer,
Regional Office-1, Ludhiana

Place: ,éud(uam
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£ M/s Adhi Enterprises,
B-XXIl1-2120/1, textile Colony,
industrial Area-A, Ludhiana.

Sub:  Proceeding of the personal hearing given before the Chalrman of the Board on 04.03.2025
w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

The following were present:
On behalf of Punjab Pollution Control Board
1. Er.G.S. Majithia, Member Secretary, Punjab Pollution Control Board
2. Er. R.K. Ratra, Chief Environmental Engineer, Ludhiana
3. Sh. Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala
4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the industry
Sh. Sumit Behal, Proprietor

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale red category unit and was granted consent to operate under the Water Act, 1974 vide
no. CTOW/Renewal/LDH1/2018/7643000 dated 11.06.2018 valid upto 30.06.2023 for discharge of
treated trade effluent @ 100 KLD and domestic effluent @ 0.5 KLD into sewer.

The Department of Science, Technology & Environment, Government of Punjab considering
all the aspects of the matter has issued directions u/s 5 of Environment (Protection) Act, 1986 vide
letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated
F or untreated shall not be discharged into municipal [Isewer.

i A meeting was taken by Competent Authority of the Board on 13.07.2022. to review the

' compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.2019,

wherein it was decided that all the water polluting industries {except garment washing and service

. stations) discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to stop

discharging their industrial effluent into municipal sewer, Ludhiana by 31,03.2023 and period of

" consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken. ]

In compliance to the decisions, the validity of consent to operate granted to the industry
under the Water (Prevention & Control of Pollution) Act, 1974 was cutalled upto 31.03.2023 with a
special condition that the industry shall take adequate steps to stop discharging their industrial
effluent into municipal sewer, Ludhiana by 31,03,2023,

The industry has failed to achleve effluent standards as prescribed by the Board and
discharging untreated effluent into sewer. Accordingly, the Industry was Issued notice u/s 33-A of
the Water Act, 1974 with opportunity of hearing before the Chalrman of the Board on 15.03.2023,
wherein decisions earlier taken were reiterated and other decislons are as under:-

1) Interim Environmental compensation of Rs, 50,000/ Is Imposed on the industry based on
best assessment and judgment. '

The proceeding of personal hearing held before Chairman of the Board on 15.03.2023 were
conveyed to industry vide letter no. 1642 dated 17.04.2023. Directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 wereissued that the industry shall not discharge its
industrial effluent into municipal sewer after31.03.2023, vide letter no. 1694 dated 19.04.2023.

g
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The industry has failed to comply with the directions issued to it to stop discharglng its
industrial effluent into municipal sewer after 31.03.2023 as verified during visit on 16.05.2023.

The industry was issued notice to issue directions u/s 33-A of the Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 30.06.2023, wherein it was decided that
the industry shall immediately dismantle and remove all outlets and shall stop discharging its trade
effluent into sewer and the Authorities of Municipal Corporation Ludhiana shall immediately
disconnect the sewer connection available to the industry for disposal of its trade effluent.

The industry was visited by officer of the Board on 30.10.2023 and it was observed that the
industry was in operation and has not complied with the directions.

There is a pending matter in the NGT vide O.A. no 225/2022 & 0.A. no. 546/2024 Budha
Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of Ludhiana
& 16 other scattered dyeing units which are not connected with any CETP are directly discharging
the effluent in Municipal drain/ sewer. Directions are being issued for compliance by the Hon’ble
Tribunal and the matter is being heard from time to time.

The matter regarding the scattered industries which are not connected to the CETP and have
not adopted alternative measures like ZLD'is under the consideration of the Hon’ble National Green
Tribunal in 0.A NO. 546 of 2024 and O.A! No. 225 of 2022. The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate decision in accordance with law. The Tribunal
has also sought progress / status report from the Board. The above OAs are fixed for 20.03.2025,

In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and
shall submit report within 07 days

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 02.09.2024 and effluent samples were
collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter BOD=38 mg/| is beyo'nd the prescribed limits of the Board. '

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water Act, 1974 to stop discharging its treated industrial effluent
into MC sewer by 31.03.2023 and operating the unit without valid consent of the Board under the
Water Act, 1974 since 31,03.2023 and is discharging effluent into sewer, |

The industry was issued notice for nori«complianice of directions issued u/s 33-A of the Water
(Prevention & Control of Pollutioh) Act, 1974 alongwith notice for imposition of Environmental
Compensation (EC) with opportunity _cf' hearing before the Chairman of the Board on 14.11.2024,
wherein it was decided as under; " 17 b ; ‘ :

'1) Directions (/s 33-A of the Water (Preverition & Control of Pollution) Act, 1974 be issued for
| sealing of the wet processés of the ey, o
2) The'industry shall dismantle & remove all outlets and stop discharging its trade effluent into
~ Sewer, as already directed by the Board, ' "

154

3) On best assessment and judgement, the Industry shall deposlt Environmental Compensation

amounting to Rs. 3 Lac for non-compliance of directions Issued u/s 33-A of Water Act, 1974
for closure of its outlets into municlpal sewer In propartionate to the discharge of industrial
effluent to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

4) Environmental Engineer, Reglonal Office-1, Ludhlana shall visit the Industry and send
compliance report to the above declsions,

In compliance, directions u/s 33-A of the Water Act, 1974 were Issued for sealing of the wet
processes of the industry vide Board's letter no, 6549-50 dated 20.11,2024 and RO-1, Ludhiana was
directed to seal the wet processes of the industry, o

The industry was visited by officer of the Board on 27,11.2024 for sealing of the wet process.
- But, sealing was not carried due to resistance by the Industry during the visit,
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deposited Environmental Compensation of Rs.

9

Thereafter, Industrial Area-A Dyers Association, 251, Industrial Area
Secretary Sh. Atul Verma and 22 other dyeing units situated in Industrial A

Baba Gajja Singh Colony, Baba Deep Singh Nagar, Ludhiana filed appeal to set aside order dated
07.07.2023 and consequent notice dated 08.11,2024 whereby the permissible source of discharge
of the treated effluent which was earlier permitted to be discharged in the Municipal Sewer,

The Appellate Authority has passed an order dated 23.01.2025 that the Appellate Authority
is not having the jurisdiction to entertain the appeal arising out of the directions issued by the Board

u/s 33-A of the Water Act, 1974, Hence, the appeal is dismlissed. The appellant is advised to approach
the Hon'ble National Green Tribunal for the redressal of Its grievance,

The industry was again visited by the officers of the Board on 13.12.2024 and observed that
the unit is still operating the outlet for discharge of treated effluent into sewer. The industry has not

3 lacs in the Regional office till date, as imposed by
with decisions of hearing dated 14.11.2024.

The matter has been considered by the Competent Authority of the Board and it has been
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
alongwith notice for imposition of Environmental Compensation (EC) with opportunity of personal
hearing before Chairman of the Board on 04.03.2025.

Sh. Sumit Behl, Proprietor of the industry attended the hearing and submitted a written reply,
which was taken on record. He submitted that the Environmental Compensation of Rs. 3 Lacs will be
submitted in the Regional office within a week. During last sampling conducted by the Board, the
conc. of BOD parameter marginelly failed to qualify the standards of the Board, We have now made
upgradations in effluent treatment plant and have thoroughly cleaned both filters and properly
reactivated the carbon filter, Further, air blowers are installed. The plant is now functioning in
perfect condition. In light of this, we request a resampling of our unit, and we assure the Board that
the new samples will comply with the prescribed standards of PPCB and MoEF. Further, we request

-A, Ludhiana through its
rea-A and nearby areas of

the Board. Thus, the industry is not complying

not to seal the machinery of the industry.

They are actively working on setting up ZLD technology in unit, They have already initiated
discussions with various ZLD technology vendors and are making every effort to select a suitable
vendor. However, they require some additional time to finalize the vendor, assess their credibility,
and ensure reliability before making any financial commitments, The industry is committed to
upgrade the treatment plants by installing ZLD system and same will be completed by September,
2025. The trial and commissioning will be completed by 31,12.2025.

He assured to place purchase order for installation of ZLD system alongwith advance
payment to the company and same will be submitted to the Board within a week or submit a bank
guarantee of equivalent amount of advance payment as an assurance to provide ZLD and submit the
purchase order. Further, their unit is essentially garment washing unit and are adopting new
methods for garment softening through spray work and with use of big sized tumblers which will
reduce the consumption of water drastically. .

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under:

- 1. Theindustry shall place an order for Installation of ZLD system, within week and submit copy of

the same alongwith the proof of advance paid to the ZLD provider equivalent to 10 % of total
invoice amount of ZLD project or minimum of Rs. 10 lacs,

2. In case due to any reason, the industry is not able to place order as per declsion no. 1, then
alternatively, the industry will submit a bank guarantee of Rs. 10 lac as assurance to install ZLD
system by 30.09.2025 (fully stabilize and commission by 31,12,2025). In this case, the industry
will place an order for installation of ZLD system by 25.03.2025 and submit proof thereof
alongwith the advance paid.

3. In case, the industry will place the order to the ZLD vendor alongwlth advance as mentioned in
the decision no. 2, within the above timelines (l.e. by 25.03.2025), the Bank Guarantee will be
returned to the Industry. Otherwise, the Competent Authority reserves the right to take
decision for the recovery of part or full payment from the salid Bank Guarantee.

4. The industry shall deposit the Environmental Compensation amounting to Rs. 3 lacs already
imposed on the industry, within 03 days positively. N

5. The industry shall deposit environmental compensation amounting to Rs. 1 Ialkh.mmlmum on
account of not meeting with the prescribed standards in the last sampling, within 03 days. In
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case, there is failure of more than one parameter, then the industry have to pay Rs. 2 lakh as an

environmental compensation.
6. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental Compensation

deposited and Bank Guarantee submitted from the industry and submit the compliance report
to the above decisions. ;

7. The progress in the matter and compliance of the above decisions shall be reviewed on
12.03.2025 in the personal hearing of the industry to be held before the Chairman of the Board
and further action shall be taken accordingly.

You are, therefore, requested to ensure the compliance of the hearing decisions within
stipulated period and submit compliance to the Regional Office-1, Ludhiana, failing which action
under the provisions of Pollution Control Laws shall be taken against the industry and its responsible

person. .
/ Add nvironmental Engineer

Endst No. Dated

A copy of the above is forwarded to the Environmental Engineer, liunjab Pollution Control .

Board, Regional Office-1, Ludhiana for information and necessary action. He is requested to send the

compliance of hearing decisions in stipulated time period. 3
éAd@‘tn’vimnmental Engineer
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M/s Adhi Enterprises,

B-XXI11-2120/1, textile Colony, Industrial Area-A.
Ludhiana.

Sub:  Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 as amended from time to time a!ongwlth notice for imposition of Environmental
Compensation (EC).

Itis intimated that the industry was given the personal hearing before the Chairman of the Board
on 04.03.2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental Compensation
(EC) wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Board. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm and requested to
submit the compliance of decision of hearing dated 04.03.2025.

ehalf of

Punjap Pollutiori Control Board

Endst. No. ' Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board,
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing, deliver the notice to industry personally and ensure the presence of

representative of the industry during the hearing. It is also requested to send the latest status report
well before date of hearing,.

ehalf of
Punj llutionControl Board
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M/s Jamna Dyeing & Finishing Mills,
2840, Industrial Area-A, Link Road,
Opp-Aman Dharam Kanda, Ludhiana

Sub:  Proceeding of the personal hearing given before the Chairman of the Board on 04.03.2025
w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

The following were present:

On behalf of Punjab Pollution Control Board

1. Er.G. S. Majithia, Member Secretary, Punjab Pollution Control Board

2. Er.R.K. Ratra, Chief Environmental Engineer, Ludhiana

3. Sh. Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala

4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the industry
Sh. Ramesh Arora, Partner

Sh. Rajesh Kumar, Partner

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale, red category dyeing and it has been granted consent to operate under Water Act, 1974
vide no. CTOW/Varied/LDH1/2019/11158656 dated 16.09.2019 valid upto 30.06.2024 for discharge
of treated trade effluent @ 47 KLD into sewer after treatment through ETP,

The Department of Science, Technology & Environment, Government of Punjab considering
all the aspects of the matter has issued directions u/s 5 of Environment (Protection) Act, 1986 vide
letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated

“or untreated shall not be discharged into municipal sewer.

A meeting was taken by Competent Authority of the Board on 13.07.2022 to review the
compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.2019,
wherein it was decided that all the water polluting industries (except garment washing and service
stations) discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of
consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken, ; ;

Vide letter no. 5052 dated 04.11.2022, the validity of consent to operate granted to the
industry under the Water Act, 1974 was cutailed upto 31,03,2023 with a special condition that the
industry shall take adequate steps to stop discharging the treated industrial effluent into municipal
sewer, Ludhiana by 31.03.2023,

The industry was issued notice to Issue directions u/s 33-A of the Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 06.12.2022, wherein decisions earlier

- taken were reiterated and the proceeding of personal hearing held before Chalrman of the Board on

06.12.2022 were conveyed to Industry vide letter no, 5708 dated 27.12.2022,

The industry has failed to comply with the directions issued to It to stop discharging its
industrial effluent into municipal sewer after 31,03.2023 as verified during visit on 16.05.2023.

The industry was Issued notice to Issue directions u/s 33-A of the Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 30,06,2023, wherein it was decided that
the industry shall immediately dismantle and remove all outlets and shall stop discharging its trade
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effluent into sewer and the Authorities of Municipal Corporation Ludhiana shall immediately
disconnect the sewer connection available to the industry for disposal of its trade effluent,
There is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no. 546/2024 Budha

"Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of Ludhiana

& 16 other scattered dyeing units which are not connected with any CETP are directly discharging
the effluent in Municipal drain/ sewer. Directions are being issued for compliance by the Hon’ble
Tribunal and the matter is being heard from time to time,

The matter regarding the scattered industries which are not connected to the CETP and have
not adopted alternative measures like ZLD is under the consideration of the Hon’ble National Green
Tribunal in O.A NO. 546 of 2024 and 0.A. No. 225 of 2022. The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate decision in accordance with law. The Tribunal
has also sought progress / status report from the Board. The above OAs are fixed for 20.03.2025

In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation

~of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out

sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and
shall submit report within 07 days

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples were
collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter Phenolic Compound =1.3 mg/l is beyond the prescribed limits of the Board.

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water Act, 1974 to stop discharging its treated industrial effluent
into MC sewer by 31.03.2023 and operating the unit without valid consent of the Board under the
Water Act, 1974 since 31.03,2023 and is discharging effluent into sewer.

The industry was issued notice for nan-compliance of directions issued u/s 33-A of the Water
Act, 1974 alongwith notice for imposition of Environmental Compensation (EC) with opportunity of

-hearing before the Chairman of the Board on 14.11.2024, wherein it was decided as under:

1. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for
sealing of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

3. On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 3 Lac for non-compliance of directions issued u/s 33-A of Water Act, 1974
for closure of its outlets into municipal sewer in proportionate to the discharge of industrial
effluent to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days,

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send
compliance report to the above decisions. '

In compliance, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974

‘were issued for sealing of the wet processes of the industry vide Board's letter no, 6555-56 dated

20.11,2024 and Regional Office-1, Ludhlana was directed to seal the wet processes of the industry.

The industry was visited by officer of the Board on 27.11.2024 for sealing of the wet process.
But, sealing was not carried due to resistance by the Industry during the visit,

Thereafter, Industrial Area-A Dyers Association, 251, Industrial Area-A, Ludhlana through its
Secretary Sh. AtulVerma and 22 other dyeing units situated in Industrial Area-A and nearby areas of
Baba Gajja Singh Colony, Baba Deep Singh Nagar, Ludhlana filed appeal to set aside order dated
07.07.2023 and consequent notice dated 08.11.2024 whereby the permissible source of discharge
of the treated effluent which was earlier permitted to be discharged In the Municipal Sewer,

The Appellate Authority has passed an order dated 23.01.2025 that the Appellate Authority
is not having the jurisdiction to entertaln the appeal arising out of the directions issued by the Board
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u/s 33-A of the Water Act, 1974. Hence, the appealis dismissed. The appellant is advised t
the Hon'ble National Green Tribunal for the redressal of its grievance. s
'The industry was again visited by the officers of the Board on 13.12.2024 and observed that
the unit is still operating the outlet for discharge of treated effluent into sewer. The industry has not
deposited Environmental Compensation of Rs. 3 lacs in the Regional office till date, as lmyosed l::
the Board. Thus, the industry is not complying with 'decislons of hearing dated 14.11‘,;{}‘?4.p !
The matter has been considered by the Competent Authority of the Board and-it has been
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
alongwith notice for impaosition of Environmental Compensation (EC) with opportunity of pe:rsonal
hearing before Chairman of the Board on 04,03,2025.
Sh. Ramesh Arora, Partner & Sh. Rajesh Kumar, Partner of the industry attended the hearing

and submitted a written reply, which was taken on record. He submitted that the industry has

decided to install ZLD system for its trade effleunt of 40 KLD, for which placed an order to M/s Aqua
Soltj'tion Enterprises for installation of ZLD. The industry has also given an advance of Rs. 3,90,000/-
against UTR no. UBINR22025022701352095 (10% of total amount) to M/s Aqua Solution Enter,prises
and ensure to compelte ZLD system within 06 months, The industry is not able to deposit
Environmental Compensation charges, because industry is suffering from finance. The unit is very
tiny unit. They requested to wave off the environmental compensation imposed on them. They have
got the effleunt sample tested from M/s HTC laboratories pvt. Ltd. Haryana on 14.02.2025 and
results are within norms. They have already requested the Board to take an effluent sample of
treatment plant.

During last sampling conducted by the Board, only one parameter Phenolic Compound failed
to qualify the standards of the Board. They have now made upgradations in effluent treatment plant

. and thoroughly changed filter media of both filters'and properly reactivated the carbon filter. The

plant is now functioning in perfect condition. They assure the Board that new samples will comply
with the prescribed standards of PPCB and MoEF. Further, he requested not to seal the machinery

“of the industry.

The industry is committed to upgrade the treatment plants by installing ZLD system and same
will be completed by September, 2025. The trial and commissioning will be completed by

31.12.2025.

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under:

1. The industry shall deposit Environmental Compensation amounting to Rs. 3 Lac for non-
compliance of earlier directions issued u/s 33-A of Water Act, 1974 for closure of its outlets
into municipal sewer, within 03 days.

2. The industry shall submit the receipt of at least 10 % of the total amount of purchase order
or minimum of Rs. 10 Lacs deposited by the industry to the company for installation of 2LD
system, to the Board, within a week or submit a Bank Gaurantee of balance amount
(difference between Rs, 10 Lakh and the advance given), within one week as an assurance to
complete to install ZLD system by 30.09.2025 (fully stabilize and commission by 31,12.2025).

3. The industry shall deposit environmental compensation amounting to Rs. 1 lakh minimum on
account of not meeting with the prescribed standards In the last sampling, within 03 days. In
case, there is failure of more than one parameter, then the Industry have to pay Rs. 2 lakh as
an environmental compensation.

4. Environmental Engineer, Reglonal Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the above
decisions. -

5, The progress in the matter and compliance of the above decisions shall
12.03.2025 in the personal hearing of the industry to be held before the Chairman of the

Board and further action shall be taken accordingly.

be reviewed an
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You are, therefore, requested to ensure the compliance of the hearing decisions within
stipulated period and submit compliance to the Regional Office-1, Ludhiana, failing which action
under the provisions of Pollution Control Laws shall be taken against the industry and its responsible
person.

/Add. Sém%g@mnmental Engineer
Endst No, 2 Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary action, He is requested to send the
compliance of hearing decisions in stipulated time period.

}dd.gn@éﬂranmental Engineer
i

R
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82 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in emall:- ppcbzo1ldh@gmail.com

Ne. [Yob-O0F Speed Post/online Date | :'3]5L5r
To

M/s Jamna Dyeing & Finishing Mills,
2840, Industrial Area-A, Link Road,
Opp-Aman Dharam Kanda, Ludhiana

Sub: Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

It is intimated that the industry was given the personal hearing before the Chairman of the Board
on 04.03,2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental Compensation
(EC) wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Boa rd. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm and requested to

submit the compliance of decision of hearing dated 04.03.2025.

behalf of
PunjaksPollutioryControl Board

Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board,
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing, deliver the notice to industry personally and ensure the presence of
representative of the industry during the hearing. It is also requested to send the latest status report
well before date of hearing. '
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phasq-v, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppeb.gov.in email:- ppcbzoldh@gmail.com
No.tui|~3a Speed Post/online Date
To | afs ¢

M/s Rajneesh Dyeing House,
Plot No-16-B, Industrial Area-A,

Ludhiana.

Sub: Proceeding of the personal hearing given before the Chalrman of the Board on 04.03.2025
w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental

Compensation (EC). ;

The following were present:

On behalf of Punjab Pollution Control Board

1. Er.G.S. Majithia, Member Secretary, Punjab Pollution Control Board
2, Er,R.K. Ratra, Chief Environmental Engineer, Ludhiana
3. Sh. Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala
4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana
On behalf of the industry
Sh. Raman Dhanda, Proprietor

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale red category unit and was granted consent to operate under Water Act, 1974 vide no.
CTOW/Renewal/LDH1/2022/18383988 dated 12.09.2022 valid upto 31.03.2023 for discharge of
treated trade effluent @ 40 KLD and domestic effluent @ 1 KLD into sewer with special condition
that the industry shall take adequate steps to segregate & stop the effluent discharge into domestic
sewer by 31.03.2023 in compliance to directions issued by the Department of Science, Technology

& Environment, Govt. of Punjab vide orders dated 10.10.2019.
The Department of Science, Technology & Environment, Government of Punjab considering

“all the aspects of the matter has issued directions u/s 5 of Environment (Protection) Act, 1986 vide

letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated
or untreated shall not be discharged into municipal sewer,

A meeting was taken by Competent Authority of the Board on 13.07.2022 to review the
compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.2019,
wherein it was decided that all the water polluting industries (except garment washing and service
stations) discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of
consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken, .

In compliance to the decisions, the valldity of consent to operate granted to the Industry
under the Water (Prevention & Control of Pollution) Act, 1974 was cutalled upto 31.03.2023 with a

.special condition that the industry shall take adequate steps to stop discharging the treated

industrial effluent into municipal sewer, Ludhiana by 21.03.2023.
The Industry was Issued notice u/s 33-A of the Water Act, 1974 with opportunity of hearing

before the Chairman of the Board on 15.03.2023, wherein decisions earlier taken were reiterated
and the proceeding of personal hearing held before Chalrman of the Board on 15.03.2023 were
conveyed to Industry vide letter no, 1787 dated 25.04.2023, Vide letter no. 1822 dated 26.04.2023,
the directions u/s 33-A of the Water Act, 1974 were issued that the Industry shall not discharge its
industrial effluent into municipal sewer after 31.03.2023,

The industry has failed to comply with the directions issued to It to stop discharging its
industrial effluent into municipal sewer after 31.03.2023 as verified during visit on 15.05.2023,

The industry was issued notice to Issue directions u/s 33-A of the Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 06.07.2023, wherein it was decided that
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the industry shall immediately dismantle and remove all outlets and shall stop discharging its trade
effluent into sewer and the Authorities of Municipal Corporation Ludhiana shall immediately
disconnect the sewer connection available to the industry for disposal of its trade effluent.

There is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no. 546/2024 Budha

Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial areéa-A of Ludhiana

g units which are not connected with any CETP are directly discharging
the effluent in Municipal drain/ sewer. Directions are being issued for compliance by the Hon’ble
Tribunal and the matter is being heard from time to time. '

The matter regarding the scattered industrles which are not connected to the CETP and have
not adopted alternative measures like ZLD s under the consideration of the Hon’ble National Green
Tribunal in O.A NO. 546 of 2024 and O.A. No. 225 of 2022. The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate decision in accordance with law. The Tribunal
has also sought progress / status report from the Board. The above OAs are fixed for 20.03.2025

In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and

“ shall submit report within 07 days

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 20.09.2024 and effluent samples were
collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameter Phenolic Compound =1.4 mg/l is beyond the prescribed limits of the Board.

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water Act, 1874 to stop discharging its treated industrial effluent
into MC sewer by 31.03.2023 and operating the unit without valid consent of the Board under the
Water Act, 1974 since 31.03.2023 and is discharging effluent into sewer.

The industry was issued notice for non-compliance of directions issued u/s 33-A of the Water
Act, 1974 alongwith notice for imposition of Environmental Compensation (EC) with opportunity of
hearing before the Chairman of the Board on 14.11.2024, wherein it was decided as under:

1. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for
sealing of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

3. On best assessment and judgément, the industry shall deposit Environmental Compensation
amounting to Rs. 3 lac for non-compliance of directions issued u/s 33-A of Water Act, 1974
for closure of its outlets into municipal sewer in proportionate to the discharge of industrial
effluent to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

4. Environmental Engineer, Reglonal Office-1, Ludhiana shall visit the industry and send
compliance report to the above decisions.

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were issued
for sealing of the wet processes of the Industry vide Board's letter no. 6563-64 dated 20.11.2024 and
Regional Office-1, Ludhiana was directed to seal the wet processes of the industry.

The industry was visited by officer of the Board on 27.11.2024 for sealing of the wet process.
But, sealing was not carried due to resistance by the Industry during the vislt,

Thereafter, Industrial Area-A Dyers Assoclatlon, 251, Industrial Area-A, Ludhiana through its
Secretary Sh. Atul Verma and 22 other dyeing unlts situated in Industrial Area-A and nearby areas of
Baba Gajja Singh Colony, Baba Deep Singh Nagar, Ludhlana filed appeal to set aside order dated
07.07,2023 and consequent notice dated 08.11.2024 whereby the permissible source of discharge
of the treated effluent which was earlier permitted to be discharged In the Municipal Sewer.

The Appeliate Authority has passed an order dated 23.01,2025 that the Appellate Authority
is not having the jurisdiction to entertain the appeal arising out of the directions issued by the Board
u/s 33-A of the Water Act,; 1974, Hence, the appeal is dismissed. The appellant is advised to approach
the Hon'ble National Green Tribunal for the redressal of its grievance.
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The industry was again visited by the officers of the Board on 13.12.2024 and observed that
the unit is still operating the outlet for discharge of treated effluent into sewer. The industry has
deposited Environmental Compensation of Rs. 3 lacs in the Regional office till date, as Imposed by
the Board. Thus, the industry is not complying with decisions of hearing dated 14,11.2024,

The matter has been considered by the Competent Authority of the Board and it has been
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
alongwith notice for imposition of Environmental Compensation (EC) with opportunity of personal
hearing before Chairman of the Board on 04.03,2025,

Sh. Raman Dhanda, Proprietor of the industry attended the hearing and submitted a written
reply, which was taken on record. He assured to deposit Environmental Compensation of Rs. 3 Lacs
in the Regional office within 03 days. During last sampling conducted by the Board, the conc. of
parameter i.e Phenolic Compound failed to qualify the standards of the Board. They have now made
upgradations in effluent treatment plant and thoroughly changed filter media of both filters and
reactivated the carbon filter, The plant is now functioning in perfect condition, They assure the Board

"that new samples will comply with the prescribed standards of PPCB and MoEF. Further, he

requested not to seal the machinery of the industry,

They are actively working on setting up ZLD technology in unit. They have already initiated
discussions with various ZLD technology vendors and are making every effort to select a suitable
vendor. However, they require some additional time to finalize the vendor, assess their credibility,
and ensure reliability before making any financial commitments. The industry is committed to
upgrade the treatment plants by installing ZLD system and same will be completed by September,
2025. The trial and commissioning will be completed by 31.12.2025.

He assured to place purchase order for installation of ZLD system alongwith advance
payment to the company and same will be submitted to the Board within 07 days or submit a bank
guarantee of equivalent amount of advance payment as an assurance to install ZLD system.

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under:

1. Theindustry shall place an order for installation of ZLD system, within week and submit copy of
the same alongwith the proof of advance paid to the ZLD provider equivalent to 10 % of total
invoice amount of ZLD project or minimum of Rs. 10 |acs.

2. In case due to any reason, the industry is not able to place order as per decision no. 1, then
alternatively, the industry will submit a bank guarantee of Rs. 10 lacs as assurance to install ZLD
system by 30.09.2025 (fully stabilize and commission by 31,12.2025). In this case, the industry
will place an order for installation of ZLD system by 25.03.2025 and submit proof thereof
alongwith the advance paid. '

3. In case, the industry will place the order to the ZLD vendor alongwith advance as mentioned in
the decision no. 2, within the above timelines (i.e. by 25.03.2025), the Bank Guarantee will be
returned to the industry. Otherwise, the Competent Authority reserves the right to take
decision for the recovery of part or full payment from the said Bank Guarantee.

4. The industry shall deposit the Environmental Compensation amounting to Rs. 3 lacs already
imposed on the industry, within 03 days positively.

" 5. The industry shall deposit environmental compensation amounting to Rs. 1 lakh minimum on

account of not meeting with the prescribed standards in the last sampling, within 03 days. In
case, there is failure of more than one parameter, then the industry have to pay Rs, 2 lakh as an
environmental compensation,

6. Environmental Engineer, Regional Office-1, Ludhiana shall getthe Environmental Compensation
deposited from the industry and submit the compliance report to the above decisions.

7. The progress in the matter and compliance of the above decisions shall be reviewed on
12.03.2025 in the personal hearing of the Industry to be held before the Chairman of the Board
and further action shall be taken accordingly,
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You are, therefore, requested to ensure the compliance of the hearing decisions within
stipulated period and submit compliance to the Regional Office-1, Ludhiana, failing which action
under the provisions of Pollution Control Laws shall be taken against the industry and its responsible
person. : P

"A'Add. nierfnvironmental Engineer
Endst No. [ Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary action, He is requested to send the

~ compliance of hearing decisions in stipulated time period.
/;{dd S@Wental Engineer
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2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in emall:- ppcbzo1ldh@gmail.com
No. I433 -2y Speed Post/online Date {1 3' 2.5
To

M/s Rajneesh Dyeing House,
Plot No-16-B, Industrial Area-A,
Ludhiana.

Sub: Notice to issue.directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

It is intimated that the industry was given the personal hearing before the Chairman of the Board
on 04.03.2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental Compensation
(EC) wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Board. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm and requested to

submit the compliance of decision of hearing dated 04.03.2025.

behalf of
P Pollution Control Board

Endst. No. : Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board,
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing, deliver the notice to industry personally and ensure the presence of
representative of the industry during the hearing. It is also requested to send the latest status report
well before date of hearing.

Puifjab Pollution Control Board
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=2¥ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzo1 ldh@gmail.com
No. T4 1C_\G Speed Post/online Dat
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M/s Ishan Enterprises,
887, Iridustrial Area-A,
Ludhiana.

Sub: Proceeding of the personal hearing given before the Chairman of the Board on 04.03.2025

w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 as amended from time to time alongwith notice for Imposition of Environmental
Compensation (EC). '

The following were present:
On behalf of Punjab Pollution Control Board
1. Er.G. S. Majithia, Member Secretary, Punjab Pollution Control Board
2. Er.R.K. Ratra, Chief Environmental Engineer, Ludhiana
3. Sh. Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala

4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana
On behalf of the industry

Sh. Ishan Trikha, Proprietor

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale red category dyeing unit and was granted consent under Water Act, 1974 vide na.
CTOW/‘Uaried/LDH1/2(]19/97702?7 dated 19.07.2019 valid upto 30.06.2023 for finishing of Hosiery
Cloth @ 1750 Kgs/day and dyeing of hosiery Cloth @ 600 Kgs/day with discharge of treated trade
effluent @ 150 KLD and domestic effluent @ 1.3 KLD into sewer.

The Department of Science, Technology & Environment, Government of Punjab considering
all the aspects of the matter has issued directions u/s 5 of Environment (Protection) Act, 1986 vide
letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated
or untreated shall not be discharged into municipal sewer.

A meeting was taken by Competent Authority of the Board on 13.07.2022 to review the
compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.20189,
wherein it was decided that all the water polluting industries (except garment washing and service

stations) discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to stop

discharging their industrial effluent into rriuhic!pal sewer, Ludhiana by 31.03.2023 and period of
consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken,

In compliance to the decisions taken by the Competent Authority, the validity of consent to
operate granted to the industry under the Water (Pr{sventlbn & Control of Pollution) Act, 1974 was
curtailed upto 31.03,2023 with a speclal condltion that the industry shall take adequate steps to stop
discharging the treated industrial effluent Into municipal sewer, Ludhiana by 31.03.2023,

The industry was issued notice u/s 33-A of the Water Act, 1974 with opportunity of hearing
before the Chairman of the Board on 25.01.2023, whereln decisions earlier taken were reiterated
and the proceeding of personal hearing held before Chalrman of the Board on 25.01,2023 were
conveyed to industry vide letter no. 753 dated 13,02,2023, Vide letter no, 828 dated 16.02.2023, the

directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were Issued that the

industry shall not discharge Its industrial effluent into municlpal sewer after 31.03,2023.

The industry has falled to comply with the directions issued to it to stop discharging its
industrial effluent into municipal sewer after 31,03.2023 as verifled during visit on 16.05.2023.

The industry was issued notice to Issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 with opportunity of hearing before the Chairman of the Board on

06.07.2023, wherein it was decided that the industry shall immediately dismantle and remove all
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outlets and shall stop discharging its trade effluent into sewer and the Authorities of Municipal
Corporation Ludhiana shall immediately disconnect the sewer connection available to the industry
for disposal of its trade effluent.

The industry was visited by officer of the Board on 06.12.2023 and it was observed that the
industry was in operation and has not complied with the directions. '

There is a pending matter In the NGT vide O.A. no 225/2022 & 0.A. no. 546/2024 Budha
Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial area-A of Ludniana

'& 16 other scattered dyeing units which are not connected with any CETP are directly discharging

the effluent in Municipal drain/ sewer. Directions are being issued for compliance by the Hon'ble
Tribunal and the matter is being heard from time to time,

The matter regarding the scattered industries which are not connected to the CETP and have
not adopted alternative measures like ZLD is under the consideration of the Hon'ble National Green
Tribunal in O.A NO. 546 of 2024 and O.A. No. 225 of 2022. The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate decision in accordance with law. The Tribunal
has also sought progress / status report from the Board. The above OAs are fixed for 20.03.2025.

In compliance of decision of meetin:g taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additicnal
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out

_sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and

shall submit report within 07 days

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples were
collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, pH=11.8, TSS=172 mg/|, TDS=2298 mg/| and BOD= 36 mg/| are beyond the prescribed
limits of the Board. .

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 to stop
discharging its treated industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and is discharging

- effluent into sewer.

The industry was issued notice for non-compliance of directions issued u/s 33-A of the Water

.(Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental

Compensation (EC) with opportunity of hearing before the Chairman of the Board on 14.11.2024,

' wherein it was decided as under:

1. Directions u/s 33-A of the Water {Prevé'ntion & Control of Pollution) Act, 1974 be issued for
sealing of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as alreédy directed by the Board.

3. On best assessment and judgement, the Industry shall deposit Environmental Compensation
amounting to Rs. 5 lac for non-compliance of directions Issued u/s 33-A of Water Act, 1974
for closure of its outlets into municipal sewer In proportionate to the discharge of Industrial
effluent to the Environmental Engineer, Regional Office-1, Ludhlana, within 15 days.

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send
compliance report to the above decisions. :

In compliance, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
were issued for sealing of the wet processes of the industry vide Board's letter no. 6543-44 dated
19.11.2024 and Regional Office-1, Ludhiana was directed to seal the wet processes of the industry.

The industry was visited by officer of the Board on 27.11. 2024 for sealing of the wet process.
But, sealing was not carried due to resistance by the industry during the visit.

Thereafter, Industrial Area-A Dyers Assocjation, 251, Industrial Area-A, Ludhiana through its
Secretary Sh, Atul Verma and 22 other dyeing units ‘sltuated in Industrial Area-A and nearby areas of
Baba Gajja Singh Colony, Baba Deep Singh Nagar, Ludhlana filed appeal to set aside order dated

iy T
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07.07.2023 and consequent notice dated 08.11,2024 whereby the permissible source of discharge
of the treated effluent which was earlier permitted to be discharged in the Municipal Sewer,
The Appellate Authority has passed an order dated 23.01.2025 that the Appellate Authaority

' is not having the jurisdiction to entertain the appeal arising out of the directions issued by the Board

u/s 33-A of the Water Act, 1974. Hence, the appeal is dismissed. The appellant is advised to approach
the Hon'ble National Green Tribunal for the redressal of its grievance.

The industry was again visited by the officers of the Board on 13.12,2024 and observed that
the unit is still operating the outlet for discharge of treated effluent into sewer. The industry has not
deposited Environmental Compensation of Rs. 5 lacs in the Regional office till date, as imposed by
the Board. Thus, the industry is not complying with decislons of hearing dated 14.11,2024,

The matter has been considered by the Competent Authority of the Board and it has been
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
alongwith notice for imposition of Environmental Compensation (EC) with opportunity of personal
hearing before Chairman of the Board on 04.03,2025.

Sh. Ishan Trikha, Proprietor of the industry attended the hearing and submitted a written
reply, which was taken on record. He assured to deposit Environmental Compensation of Rs. 5 Lacs

in the Regional office within 03 days. During last sampling conducted by the Board, the conc. of

Parametersi.e pH, TSS, TDS & BOD failed to qualify the standards of the Board. They have now made
upgradations in effluent treatment plant and team with skilled workers. They have upgraded the ETP
chemicals and reactivated the carbon filter. The plant is now functioning in perfect condition, They
assure the Board that new samples will comply with the prescribed standards of PPCB and MoEF,
Further, he requested not to seal the machinery of the industry.

They are actively working on setting up ZLD technology in unit. They have already initiated
discussions with various ZLD technology vendors and are making every effort to select a suitable
vendor. However, they require some additional time to finalize the vendor, assess their credibility,
and ensure reliability before making any financial commitments. The industry is committed to
upgrade the treatment plants by installing ZLD system and same will be completed by September,
2025. The trial and commissioning will be completed by 31.12.2025,

He assured to place purchase order for installation of ZLD system alongwith advance
payment to the company and same will be submitted to the Board within 07 days or submit a bank

-guarantee of equivalent amount of advance Payment as an assurance to install ZLD system,

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under: _

1. Theindustry shall place an order for installation of ZLD system, within week and submit copy of
the same alongwith the proof of advance paid to the ZLD provider equivalent to 10 % of total
invoice amount of ZLD project or minimum of Rs. 10 lacs.

2. In case due to any reason, the industry is not able to place order as per decision no. 1, then
alternatively, the industry will submit a bank guarantee of Rs. 15 lacs as assurance to install ZLD
system by 30.09.2025 (fully stabilize and commission by 31.12.2025). In this case, the industry
will place an order for installation of ZLD system by 25.03.2025 and submit proof thereof
alongwith the advance paid. _

3. In case, the industry will place the order to the ZLD vendor alongwith advance as mentioned in
the decision no. 2, within the above timelines (l.e. by 25,03.2025), the Bank Guarantee will be
returned to the industry, Otherwise, the Competent Authotity reserves the right to take
decision for the recovery of part or full payment from the said Bank Guarantee,

4. The industry shall deposit the Environmental Compensation amounting to Rs. S lacs already
imposed on the industry, within 03 days positively,

5. The industry shall deposit environmental compensation amounting to Rs. 1 lakh minimum on
account of not meeting with the prescribed standards in the last sampling, within 03 days. In
case, there s failure of more than one parameter, then the industry have to pay Rs. 2 lakh as an
environmental compensation,

6. Environmental Engineer, Reglonal Offlce-1, Ludhiana shall get the Environmental Compensation
deposited from the industry and submit the compliance report to the above decisions,

7. The progress in the matter and compliance of the above decisions shall be reviewed on
12.03.2025 in the personal hearing of the Industry to be held before the Chairman of the Board
and further action shall be taken accordingly,
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You are, therefore, requested to ensure the compliance of the hearing decisions within

i _r
stipulated period and submit compliance to the Regional Office-1, Ludhiana, failing which action

under the provisions of Pollution Control Laws shall be taken against the industry and its

responsible person, FE N,
/Add. igwm?éwiranmental Engineer
7
" F

Endst No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary action. He is requested to send

the compliance of hearing decisions in stipulated time perlod.
(éd. Sen@?ﬁnental Engineer

5
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82 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Webslte:- www.ppcb.gov.in emall:- ppcbzo1ldh@gmail.com

No. ty| 7~ Speed Post/online Date |y

To 8 | .3)2.5‘
M/s Ishan Enterprises,

887, Industrial Area-A,

Ludhiana.

he Water (Prevention & Control of Pollution) Act,

sub: Notice to issue directions u/s 33-Aof t
longwith notice for imposition of Environmental

1974 as amended from time to time a
Compensation (EC).

It is intimated that the industry was given the personal hearing before the Chairman of the Board
on 04.03.2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental Compensation
(EC) wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Board. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm and requested to
submit the compliance of decision of hearing dated 04.03.2025.

ehalf of
Punjap. Pollution ontrol Board
Dated

forwarded to the Environmental Engineer, Punjab Pollution Control Board,
r information & necessary action, It is requested to inform the industry
deliver the notice to industry personally and ensure the presence of
ing the hearing. It is also requested to send the latest status report

Endst. No.
A copy of the above is

Regional Office-1, Ludhiana fo

regarding date & time of hearing,

representative of the industry dur
well before date of hearing.

For an ehalf of

P g]ab Pollution Control Board
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82 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzo1ldh@gmail.com
_Fln. Yam-28 Speed Postionline ! Date 1-,]3] 1y
o]

M/s R.P. Processors,
848/11, Industrial Area-A,
Ludhiana.

Sub:  Proceeding of the personal hearing given before the Chalrman of the Board on 04.03.2025
W.I.L. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC). ;

The following were present:
On behalf of Punjab Pollution Control Board :

1. Er.G.S. Majithia, Member Secretary, Punjab Pollution Control Board

2. Er. R.K. Ratra, Chief Environmental Engineer, Ludhiana

3. Sh. Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala

4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana
On behalf of the industry

Sh. Rampal Tarikha, Proprietor

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale red category unit and was granted consent under Water Act, 1974 vide no.

.CTOW/Renewal/LDH1/2019/10311999 dated 05.07.2019 valid upto 30.06.2024 for discharge of
treated trade effluent @ 250 KLD and domestic effluent @ 3.2 KLD into sewer.

The directions were issued by the Board vide office order no. 557 dated 24.09.2019 for the
imposition of Environmental Compensation upon the defaulter units who have not installed the
OCEMS system till 31.07.2019. The environmental compensation was payable from 01.08.2019 till
the installation and commissioning of OCEMS.

The personal hearing was given to the indtjstry u/s 33-A of Water Act, 1974 along with
opportunity of personal hearing before the Chairman of the Board on 28.11.2019 wherein it was
decided as under:-

1. The industry shall operate its ETP regularly & efficiently, so as to achieve the standards
prescribed by the Board at all time.

2. The industry shall deposit Environmental Compensation of Rs. 4 Lacs for the period
26.09.2019 to 28.11.2019 for violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 within 07 days, _

3. Theindustry shall either submit proposal to form SPV and Install CETP for the cluster in a time
bound manner or to achieve ZLD, within 15 days.

4. The industry shall install, commission and connect online continuous effluent monitoring
system with the website of Punjab Pollution Control Board by 15.12.2019 under all
circumstances, .

5. Environmental Engineer, Reglonal Office-l, Ludhiana shall collect the sample of the treated
trade effluent afresh and submit report/recommendations accordingly after 15 days.

The industry vide letter dated 12.02.2020 addressed to Chalrman of the Board under
intimation to Regional Office-1, Ludhiana, recelved in Reglonal Office vide dairy no, 189 dated

22062020 has intimated that they have ordered OCEMS on 22,08,2019 and installation was

completed on 28.11.2019, However, no proof regarding the same was submitted.
The industry was inspected by the officer of the Board on 29.06,2021 and ETP installed by

‘the industry was found in operations. The Industry has already Installed and commissioned the
* OCEMS and connected the online continuous effluent monitoring system (OCEMS) with the website

of Board. The same was found operational during visit,
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The Environmental Compensation of Rs. 2,75,000/- (i.e. Rs 25000/~ per month for 11 months)
from 01.08.2019 till the installation and commissioning of OCEMS is required to be deposited by the
industry. _

The Environmental Compensation of Rs. 4,00,000/- was imposed for violations of provisions
of Water Act, 1974 during hearing held on 28.11.2019. The industry has not submitted any of
Environmental Compensation till date.

The Departiment of Science, Techno:ogy & Environment, Government of Punjab considering
all the aspects of the matter has issued directions u/s 5 of Environment (Protection) Act, 1986 vide
letter dated 10.10.2019 that industrial effluents and dairy waste whether treated / partially treated
or untreated shall not be discharged inte municipal sewer. '

A meeting was taken by Competent Authority of the Board on 13.07.2022 to review the
compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.2018,
wherein it was decided that all the water polluting industries (except garment washing and service
stations) discharging their effluent into muﬁicipal sewer, Ludhiana shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of
consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken. ;

In compliance to the decisions takeri by the Competent Authority, the validity of consent to
operate granted to the industry under the Water (Prevention & Control of Pollution) Act, 1974 was
cutailed upto 31.03.2023 with a special condition that the industry shall take adequate steps to stop
discharging the treated industrial effluent into municipal sewer, Ludhiana by 31.03.2023,

The industry was issued notice t¢ issue directions u/s 33-A of Water Act, 1974 with
oppoertunity of hearing before the Chairman of the Board on 27.02.2023, wherein decisions earlier
taken were reiterated and other decisions are as under:-

1. The matter w.r.t. Environmental Compensation of Rs, 4.00 lac as alréady imposed during
hearing dated 28.11.2019 was reviewed and industry shall deposit Environmental
Compensation of Rs. 2.00 lac to conclude the matter, within 15 days.

2. The industry shall deposit Environmental Compensation of Rs. 25,000/ regarding non-
installation of OCEMS, within 15 days.

The proceedings of personal hearing held before Chairman of the Board on 27.02.2023 has
been conveyed to industry vide letter no. 1255 dated 20.03.2023. The industry was issued directions
ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide letter no. 1344 dated
24.03.2023 the industry shall not discharge its industrial effluent into municipal sewer after
31.03.2023.

The industry has failed to comply with direction issued to it to stop discharging its industrial
effluent into MC sewer by 31.3.2023. Also, it has not deposited EC of Rs. 2.0 lacs and Rs. 25,000/~

The industry was issued notice to issue directions u/s 33-A of the Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 30.06.2023, wherein it was decided that
the industry shall immediately dismantle and remove all outlets and shall stop discharging its trade
effluent into sewer and the Authorities of Municipal Corporation Ludhiana shall immediately
disconnect the sewer connection avallable to the industry for disposal of its trade effluent.

The industry was visited by officer of the Board on 07.12.2023 and it was observed that the
industry was in operation and has not complied with the directions,

There Is a pending matter in the NGT vide O.A. no 225/2022 & Q.A. no. 546/2024 Budha
Nallah case, Ludhiana, wherein it Is mentloned that 26 dyeing units in Industrial area-A of Ludhiana
& 16 other scattered dyeing units which are not connected with any CETP are directly discharging

the effluent in Municlpal drain/ sewer. Directions are being issued for compliance by the Hon'ble '

Tribunal and the matter Is being heard from time to time.

The matter regarding the scattered industries which are not connected to the CETP and have
not adopted alternative measures like ZLD Is under the conslderation of the Hon’ble National Green
Tribunal in O:A NO. 546 of 2024 and O.A. No. 225 of 2022. The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate declsion in accordance with law. The Tribunal
has also sought progress / status report from the Board. The above OAs are fixed for 20.03.2025
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In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation

"of CETP for scattered dyeing units on 16.08.2024.:wherein it was decided that for carrying out
- sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and

shall submit report within 07 days.

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 11.09.2024 and effluent samples were
collected during visit and as per the analysis reports recelved from Board's lab, the conc. of
parameter TDS = 4680 mg/I is beyond the prescribed limits of the Board.

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 to stop
discharging its treated industrial effluent into MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31,03.2023 and is discharging
effluent into sewer. :

The industry was issued notice for non-compliance of directions issued u/s 33-A of the Water

(Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental

Compensation (EC) with opportunity of hearing before the Chairman of the Board on 14.11.2024,
wherein it was decided as under: .

1. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for
sealing of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

3. On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A of Water Act, 1974
for closure of its outlets into municipal sewer in proportionate to the discharge of industrial
effluent to the Environmental Engineer, Regignal Office-1, Ludhiana, within 15 days.

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send
compliance report to the above decisions. II ;

In compliance, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
were issued for sealing of the wet processes of the industry vide Board's letter no. 6547-48 dated
20.11.2024 and Regional Office-1, Ludhiana was directed to seal the wet processes of the industry.

The industry was visited by officer of the Board on 27.11.2024 for sealing of the wet process.
But, sealing was not carried due to resistance by the industry during the visit.

Thereafter, Industrial Area-A Dyers Assaciation, 251, Industrial Area-A, Ludhiana through its
Secretary Sh. Atul Verma and 22 other dyeing units situated in Industrial Area-A and nearby areas of
Baba Gajja Singh Colony, Baba Deep Singh Nagar, Ludhiana filed appeal to set aside order dated
07.07.2023 and consequent notice dated 08.11.2024 whereby the permissible source of discharge
of the treated effluent which was earlier permitted to be discharged in the Municipal Sewer.

The Appellate Authority has passed an order dated 23,01,2025 that the Appellate Authority
is not having the jurisdiction to entertain the appeal arising out of the directlons issued by the Board

"u/s 33-A of the Water Act, 1974, Hence, the appeal Is dismissed. The appellant is advised to approach

the Hon'ble National Green Tribunal for the redressal of its grievance.

The industry was agaln visited by the offlicers of the Board on 13,12,2024 and observed that
the unit is still operating the outlet for discharge of treated effluent into sewer. The industry has not
deposited Environmental Compensation of Rs. 5 lacs In the Reglonal office till date, as imposed by
the Board, Thus, the industry is not complying with decisions of hearing dated 14.11.2024.

The matter has been considered by the Competent Authority of the Board and it has been
decided to issue notice u/s 33-A of the Water (?revention & Control of Pallution) Act, 1974
alongwith notice for imposition of Environmental Compensation (EC) with opportunity of personal
hearing before Chairman of the Board on 04,03,2025,

Sh. Rampal Tarikha, Proprietor of the industry attended the hearing and submiitted a written
reply, which was taken on record, He assured to deppslt Environmental Compensation of Rs. 5 Lacs
in the Regional office within 03 days. During last sampling conducted by the Board, the conc. of
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parameters i.e TDS failed to qualify the standards of the Board. They have now made upgradations
in effluent treatment plant and thoroughly changed filter media of both filters and reactivatad the
carbon filter. He added that to reduce the TDS, he has made some process changes. The plantis now
functioning in perfect condition. They assure the Board that new samples will comoly with the
prescribed standards of PPCB and MoEF. Further, he requested not to seal the machinery of the
industry.

They are actively working on setting up ZLD technology in unit. They have already initiated
discussions with various ZLD technology veidors and are making every effort to select a suitable
vendor. However, they require some additional time to finalize the vendor, assess their credibility,
and ensure reliability before making any financial commitments. The industry is committed to
upgrade the treatment plants by installing ZLD system and same will be completed by September,
2025. The trial and commissioning wil be completed by 31.12.2025.

He assured to place purchase order for installation of ZLD system alongwith advance
payment to the company and same will be submitted to the Board within 07 days or submit a bank
guarantee of equivalent amount of advance payment as an assurance to install ZLD system.

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under: :

1. The industry shall place an order for installation of 21D system, within week and submit copy of
the same alongwith the proof of advance paid to the ZLD provider equivalent to 10 % of total
invoice amount of ZLD project or minimum of Rs. 10 lacs.

2. In case due to any reason, the industry is not able to place order as per decision no. 1, then
alternatively, the industry will submit a bank guarantee of Rs. 15 lacs as assurance to install ZLD
system by 30.09.2025 (fully stabilize and commission by 31.12.2025). In this case, the industry
wiil place an order for installation of ZLD system by 25.03.2025 and submit proof thereof

alongwith the advance paid.

3. In case, the industry will place the order to the ZLD vendor alongwith advance as menticned in

the decision no. 2, within the above timelines (i.e. by 25.03.2025), the Bank Guarantee will be
returned to the industry. Otherwise, the Competent Authority reserves the right to take
decision for the recovery of part or full payment from the said Bank Guarantee.

4. The industry shall deposit the Environmental Compensation amounting to Rs. 5 lacs already
imposed on the industry, within 03 days positively. '

5. The industry shall deposit environmental compensation amounting to Rs. 1 lakh minimum on
account of not meeting with the prescribed standards in the last sampling, within 03 days. In
case, there is failure of more than one parameter, then the industry have to pay Rs. 2 lakh as an
environmental compensation. Y

6. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental Compensation
deposited from the industry and submit the compliance report to the abave decisions.

7. The progress in the matter and compliance of the above decisions shall be reviewed on .

12.03.2025 in the personal hearing of the industry to be held before the Chairman of the Board

and further action shall be taken accordingly. '

You are, therefore, requested to ensure the compliance of the hearing decisions within
stipulated period and submit compliance to the Reglonal Office-1, Ludhiana, failing which action
under the provisions of Pollution Control Laws shall be taken against the industry and its responsible

person. ;
Add. ironmental Engineer

Endst No. _ Dated .
A copy of the above Is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information and necessary actlon. He Is requested to send the

compliange of hearing decislons in stipulated time period.
Add.@hﬂronmental Engineer ‘
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22 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppch.gov.in email:- ppcbzo1idh@gmail.corm
No. \4a9-30 Speed Post/online Date ) 3,3_5-
To

M/s R.P. Processors,
848/11, Industrial Area-A,
Ludhiana.

Sub:  Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

It is intimated that the industry was given the personal hearing before the Chairman of the Board on
04.03.2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended from time to time alongwith notice for imposition of Environmental Compensation (EC)
wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Board. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of

the Board at Vatavaran Bhawan, Nabha Road, Patialq on 12.03.2025 at 02:30 pm and requested to

submit the compliance of decision of hearing dated 04.03.2025.

n behalf of
_ PuniabPollutionLontrol Board
Endst. No. ; Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board,
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing, deliver the notice to industry personally and ensure the presence of
representative of the industry during the hearing. It is also requested to send the latest status report
well before date of hearing.

behalf of
Punjéb PollutiopLontrol Board
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2”PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789  Website:- www.ppcb.gov.in email:- ppcbzo1ldh@gmail.com
No. |Yoo -~ o Speed Post/online Date -1 l%}) g
To

M/s Madan Dyeing & Finishing Factory,
J-1, Textile Colony, Industrial Area-A,
Ludhiana. ,

Sub: Proceeding of the personal hearing given before the Chairman of the Board on 04.03.2025
w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental

Compensation (EC).
The following were present:
On behalf of Punjab Pollution Control Board
1. Er. G.S. Majithia, Member Secretary, Punjab Pollution Control Board
2. Er. R.K. Ratra, Chief Environmental Engineer, Ludhiana
3. Sh, Amrik Singh, SLO, Head Office, Punjab Pollution Control Board, Patiala
4. Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana
On behalf of the industry
Sh. Navdeep Singhania, Partner

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the industry is
a small scale red category unit and was granted consént to operate under the Water Act, 1974 vide
no. CTOW/Renewal/LDH1/2021/17152764 dated 02.11.2021 valid upto 30.06.2025 for discharge of

"treated trade effluent @ 250 KLD and domestic effluent @ 3 KLD into sewer.

The Department of Science, Technology & Environment, Government of Punjab considering
all the aspects of the matter has Issued directions u/s 5 of Environment (Protection) Act, 1986 vide
letter dated 10.10.20189 that industrial effluents,and dairy waste whether treated / partially treated
or untreated shall not be discharged into municipal sewer.

A meeting was taken by Competent Authority of the Board on 13.07.2022 to review the
compliance of directions u/s 5 of Environment (Protection) Act, 1986 issued dated 10.10.2019,
wherein it was decided that all the water polluting industries (except garment washing and service
stations) discharging their effluent into municipal sewer, Ludhiana shall take adequate steps to stop
discharging their industrial effluent into municipal sewer, Ludhiana by 31.03.2023 and period of
consent be reduced suitably to ensure compliance of the directions given by the Govt. Some other
decisions were also taken. _

In compliance to the decisions, the validity of consent to operate granted to the industry

"under the Water Act, 1974 was curtailed upto 31,03.2023 with a speclal condition that the industry
shall take adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana
by 31.03,2023,

The industry was issued notice to Issue directions u/s 33-A of Water Act, 1974 with
opportunity of hearing before the Chairman of the Board on 27,02.2023, wherein decisions earlier
taken were reiterated-and Environmental compensation of Rs, 50,000/~ was imposed on the industry
based on best assessment and judgment, -

The proceeding of personal hearing held before Chalrman of the Board on 27.02.2023 were
conveyed to industry vide letter no, 1449 dated 03,04.2023. Vide letter no. 1499 dated 06.04.2023,
the directions u/s 33-A of the Water Act, 1974 were issued that the industry shall not discharge its
industrial effluent into municipal sewer after 31.03.2023,

The industry has failed to comply with the directions issued to it to stop discharging its

.industrial effluent into municipal sewer after 31,03.2023 as verified during visit on 16.05.2023.
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opportunity of hearing before the Chairm
the industry shall immediately dismantle and rem e ’
effluent into sewer and the Authorities of Municipal Corporation o ke
disconnect the sewer connection avallable to the industry for disposal of i s e

The industry was visited by officer of the Board on 30.10.2023 and it was 0

i i ‘ati ied with the directions.
industry was in operation and has not complied wi N—
There is a pending matter in the NGT vide O.A. no 225/2022 & O.A. no. 5 /

Nallah case, Ludhiana, wherein it is mentioned that 26 dyeing units in industrial a‘rea-A of Ludh|a'na
& 16 other scattered dyeing units which are not connected with any CETP are directly dlschar%fr;g
the effluent in Municipal drain/ sewer. Directions are being issued for compliance by the Hon ble
Tribunal and the matter is being heard from time to time.

The matter regarding the scattered industries which are not connected to the CETP and have
not adopted alternative measures like ZLD is under the consideration of the Hon’hle National Green
Tribunal in O.A NO. 546 of 2024 and O.A. No. 225 of 2022, The Hon’ble Tribunal in orders dated
27.11.2024 has directed the Board to take appropriate decision in accordance with law. The Tribunal
has also sought progress / status report frorm the Board. The above OAs are fixed for 20.03.2025.

In compliance of decision of meeting taken by Hon'ble Vidhan Sabha Committee on
26.07.2024 at Vidhan Sabha Secretariat, Chandigarh a meeting was taken by Additional
Commissioner Municipal Corporation, Ludhiana to deliberate the finalization of site for installation
of CETP for scattered dyeing units on 16.08.2024, wherein it was decided that for carrying out
sampling of the scattered dyeing units, a team of officials of PPCB and PWSSB be constituted and
shall submit report within 07 days

In compliance to above, the treated effluent sampling of the unit was carried out by the
officer of the Board alongwith the PWSSB Officials on 02.09.2024 and effluent samples were
collected during visit and as per the analysis reports received from Board's lab, the conc. of
parameters, pH=10, TS5=124 mg/l, TDS=2126 mg/| are beyond the prescribed limits of the Board.

The industry is discharging its industrial effluent into MC sewer and not complying with the
directions issued u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 to stop
discharging its treated industrial effluent ihto MC sewer by 31.03.2023 and operating the unit
without valid consent of the Board under the Water Act, 1974 since 31.03.2023 and is discharging
effluent into sewer. :

The industry was issued notice for non-compliance of directions issued U/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental
Compensation (EC) with opportunity of hearing before the Chairman of the Board on 14,11.2024,
wherein it was decided as under: '

1) On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs, 5 Lac for non-compliance of directions issued u/s 33-A of Water Act, 1974
for closure of its outlets into municipal sewer in proportionate to the discharge of industrial
effluent to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

2) The industry shall shift its unit from existing site to proposed site for which it has obtained
NOC from the Board as per commitment glven In writing, within 3 months.

3) The industry shall submit a bank guarantee amounting to Rs, 5 Lac as an assurance to shift
the unit from existing site to proposed site within 3 months as per commitment given by the
industry in writing vide letter dated 14,11.2024, within 15 days,

4) The industry shall apply for consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 for exlsting site with requisite documents,

5) The industry shall operate Its ETP regularly and efficlently, so as to échieve the effluent.
standards prescribed by the Board, failing which action as deemed fit shall be taken,
accordingly.

6) Environmental Engineer, Regional Office-1, Ludhiana shall
Compensation / Bank Guarantee deposited from the Industr
application on merits and submit the compliance report to the abo

ent.

get the Environmental

Y, Process the consent
ve decisions.
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In compliance, the industry was visited by\the officers of the Board on 13.12.2024 and
observed that the unit is still operating the outlet for discharge of treated effluent into sewer. The
industry has deposited Environmental Compensation of Rs. 5 lacs and bank guarantee amounting to
Rs. 5 Lac as imposed by the Board. The industry has failed to apply for obtaining consent to operate

“for existing site. Thus, the industry is not complying with decisions of hearing dated 14.11.2024.

The matter has been considered by the Competent Authority of the Board and it has been
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
alongwith notice for imposition of Environmental Cempensation (EC) with opportunity of personal
hearing before Chairman of the'Board on 04.03.2025.

Sh. Navdeep Singhania, Partner of the industry attended the hearing and submitted a written

reply, which was taken on record. He submitted that the Environmental Compensation of Rs. 5 Lacs
and Bank Guarantee of Rs. 5 Lac will be submitted in fthe Regional office within a week. The industry
has already obtained consent to establish (NOC) at new site i.e. Tajpur Road, Ludhiana, which is valid
upto 03.06.2025. The industry has started the process for shfting the dyeing machinery at new site
and ensured that he will shift all the machinery from existing site to proposed new site within 15
days. The industry will apply for obtaining consents within a week for operation of existing unit.
After hearing the industry, officers of the Board and considering material facts on record, the

'Chairman of the Board decided as under:

1. Theindustry shall deposit the Environmental Compensation amounting Rs. 5 Lacs as imposed
by the Board, within 03 days. ;

2. The industry shall submit a bank guarantee amounting to Rs. 5 Lac as an assurance to shift
the unit from existing site to proposed site for which it has obtained NOC from the Board as
per commitment given by the industry in writing, as already decided in the hearing dated
14.11.2024, within 07 days. :

3. The industry shall apply for consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 with requisite documents, within 07 days.

4. The industry shall operate its ETP regularly and efficiently, so as to achieve the effluent
standards prescribed by the Board, failing which action as deemed fit shall be taken,
accordingly.

5. Environmental Engineer, R'egional Office-1, Ludhiana shall get the Environmental
Compensation deposited and Bank Guarantee submitted from the industry and submit the
compliance report to the above decisions.

6. The compliances of the above decisions shall be reviewed on 12.03.2025 in the personal
hearing of the industry to be held before the Chairman of the Board and further action shall
be taken accordingly.

You are, therefore, requested to ensure the compliance of the hearing decisions within
stipulated period and submit compliance to the Regional Office-1, Ludhiana, failing which action
under the provisions of Pollution Control Laws shall be taken against the industry and its responsible

person, .
édd. Sen@ronmental Engineer

Endst No, ~ Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary action. He Is requested to send the
compliance of hearing decisions in stipulated time period.

Add. S ironmental Engineer
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82 PUNJAB POLLUTION CONTROL BOARD
7onal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- www.ppsb.gov.in. emall:- ppcbzotldh@gmail.com

No. 3o —o 3 Speed Post/online Date ”[3"5,)'"
To

M/s Madan Dyeing & Finishing Factory, :
J-1, Textile Colony, Industrial Area-A,
Ludhiana.

Sub: Notice to issue directions u/s 33-A of the Water {Prevention & Control of Pollution) Act,
1974 as amended from time to time alongwith notice for imposition of Environmental
Compensation (EC).

It is intimated that the industry was given the personal hearing before the Chairman of the Board
on 04.03.2025 w.r.t. notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of Environmental Compensation
(EC) wherein it was decided that the compliance of the decisions shall be reviewed on 12.03.2025 in the
personal hearing of the industry to be held before the Chairman of the Board. The proceeding of the above
hearing were already conveyed to the industry for compliance of decisions.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm and requested to

submit the compliance of dacision of hearing dated 04.03.2025.

on behalf of
i Control Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board,
Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the industry
regarding date & time of hearing, deliver the notice to industry personally and ensure the presence of
representative of the industry during the hearing. Itis also requested to send the latest status report
well before date of hearing.

behalf of
Punj#b Pollutigh’ Control Board
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%2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzo1ldh@gmail.com

To
/s Awon Printers,
St. No. 3, Baba Gajja Jain Colony,
Near Moti Nagar, Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Ref:- PPCB notice bearing no. 6344 dated 08.11.2024.

Whereas, the industry was issu ed notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

3 On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its utlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions. ‘

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6509-10 dated 19.11.2024,

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has beenconsidered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunit

Punj ollutioh Control Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Centrol Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the

hearing. It is also requested to send the latest status report well before date of hearing.

Foran behalf of
Punj ollution Céntrol Board

No. [113-FY Speed Post/online Dated 0 g| 9,’ AN
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M/s Mational gcientific Dyers
plot No-37 A, industrial Area-A,
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. /s 33-A of the Water (Prevention & Control of pollution)
ections U/s 237
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sub:- Notice to 1ssU€ dir to time alongwith notice for imposition

Ack, 1974 as amended f_rom time
Environmental Ccompensatiaon (EC).

Ref:- PPCB notice pearing no. 6360 dated 08.11.2024. - g o
; i d notice for non-compliance of directions issued u/s 33-
Whereas, the industry was issue . : : o
ion & Control of pollution) Act, 1974 alongwith notice for imposi
haimms IR lPrevenUOﬂ‘ i v of hearing before the Chairman of the
Environmental Compensation (EC) with opportunity g
Board on 14.11.2024, wherein it was decided as under: .

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Re. 5 Lac for non-compliance of directions issued ufs 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the

industry vide Board's letter no. 6517-18 dated 19.11.2024.
And whe

reas, the industry has not deposited Environmental Compensation as impaosed
by the Board.

And whereas, the industry was visited by 0

fficer of the Board on 13.12,2024 and it was
ohserved

that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity

of personal hearing to the industry hefore
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 12:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

@g&halfof
punjab Pollutio@Control Board
Dated

A copy of the above is forwarded 1o the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. Itis also requested to send the latest status report well before date of hearing.

Endst. No.

Foranason behalf of
puniaf PollutiorfControl Board
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=ZPUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppcbzo1ldh@gmail.com

To
M/s H.C Dyeing Works,
B-30, Plot No. 3595-36, Baba Deep Singh Nagar,
Moti Nagar, Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC). :

Ref:- PPCB notice bearing no. 6370 dated 09.11.2024.

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 zlongwith notice for imposition of
Environmental Compensation {EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board,

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 7 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
albrove decisions.

And whereas, the proceedings aforeseid personal hearings were conveyed to the
industry vide Board's letter no. 6529-30 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board,

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

Forandson behalf of
Punjag PollutionControl Board
Endst. No. Dated

A copy cf the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. Itis also requested to send the latest status report well before date of hearing.

or and:=¥n behalf of
Punja {lution“Control Board

No. |{71~"F2= Speed Postionline Dated 2 o) g™
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227 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in email:- ppchzo1ldh@gmail.com

;io. 164- Fo Speed Postlonline Dated &:}«{ Q 1& §
o

ivi/s Sagar Apparels,
B-XXX-2586/87, Baba Gajja Jain Colony,
Maoti Nagar Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for Imposition of
Environmental Compensation {EC).

Ref:- PPCB notice bearing no. 6346 dated 08.11.2024.

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental

' Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6539-40 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12,03,2025 at 02:30 pm
to explain your position with respect to above said viclations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

For angFon behalf of
Punjz!s Pollutiod Control Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Contral Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the

hearing. It is also requested to send the latest status report well before date of hearing.

/ For an behalf of
PunjabPollution Control Board
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.y PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4
o o 673789 Website:- www.ppch.gov.in email:- ppebzotldh@gmail.com
§ i - Speed Post/online Dated 95|a)ay
M/s Rampal Scientific Dyers,
216, Industrial Area-A
Ludhiana.
Subi-  Notice t i
| amendezl i:::e dl.rectlons’ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
s m time to time alongwith notice for imposition of Environmental Compensation
Ref:-

Water (Prevention & Control of Pollut
Compensation (E£C)

PPCB notice bearing no. 6354 dated 08.11.2024,

Whereas, the in - ; ) . : .
F e Industry was i1ssued notice for non-compliance of directions issued u/s 33-A of the

_ ion) Act, 1974 alongwith notice for imposition of Environmental
with opportunity of hearing before the Chairman of the Board on 14.11.2024, wherein

WSS 1 2 decided as under

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for sealing
of the wet processes of the industry,

The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 3 lac for non-compliance of directions issued u/s 33-A of Water Act, 1974 for
closure of its outlets into municipal sewer in proportionate to the discharge of industrial effluent
to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send compliance
report ta the above decisicns.

And whereas, directions u/s 33-A of the Water (Frevention & Control of Pollution] Act, 1974 were

Issued for sealing of the wet processes of the ndustry vide Board's letter no. 6561-62 dated 20 11.2024

and Regional Office-1, Ludhiana was directed (o seal the wet processes of the industry

And whereas, the industry was visited vy officer of the Board on 27.11.2024 for sealing of the wet

process. But, sealing was not carried due to resistance by the industry during the visit

And whereas, the industry was again wisited by officer of the Board on 13.12.2024 and it was

observed that the unit is still operating the outlet for discharge of treated effluent into sewer. Thus, the

industry is not complying with decisions of Competent Authority,

And whereas, the industry has not deposited Environmental Compensation as imposed by the

Board.

And whereas, the matter has been considered by the Competent Authority of the Board and it

M has now decided to give another opportunity of personal hearing to the industry before Chairman of the
Board

As such, you are, hereby given another opportunity of personal hearing before the Chairman of

the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 11:30 am to explain your position
with respect to above said violations, failing which proposed directions ar any other action as deemed fit
shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 without giving

any further notice / opportunity.

—

an
ijnﬁ)ﬁnﬂz on behalf of
Punjab Pollution Control Board

Endst. No. ' Dated

A copy of the abave is forwarded to the Enviranmental Engineer, Punjab Pollution Control

Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing, deliver the notice to industry personally and ensure the
presence of representative of the industry during the hearing. It is also requested to send the latest

status report well before date of hearing.

Punjzt%:liutio Control Board
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: %22 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Website:- www.ppeb.gov.in email:- ppcbzotldh@gmail.com

Tr~:lo. 11gs3:8 Speed Postionline Dated Q_F?}-l :L-] S
o)

/s Om Processars Pvt. Ltd.,
[K-3, Textile Colony, Industrial Area-A,
Ludhiana,

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Contro! of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Ref:- PPCB notice bearing no. 6364 dated 09.11.2024,

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board,

2, On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 9 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6521-22 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Beard.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
abserved that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

and whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

Fo 1 behalf of
Punjab Pollution Control Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the

hearing. It is also requested to send the latest status report well before date of hearing.

b)?or a n behalf of
Punja@_Pollution Lontrol Board
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To
M/s Sewalc Scientific Dyers,
Plot No. 131/1, Industrial Area-A,
Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Refi- PPCB notice bearing no. 6358 dated 08.11.2024,

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 3 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6499-6500 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
ohserved that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 02:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

n behalf of
Punjak{PollutionLontrol Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the

hearing. It Is also requested to send the latest status report well before date of hearing.

Fora n behalf of
PunjalsPollutioniControl Board
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M/s Bharat Jiwan Dyeing Factory,
42, Industrial Area-A,
Ludhiana.

Sub:- Notice to issue directions u/fs 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Ref:- PPCB notice bearing no. 6356 dated 08.11.2024,

Whereas, the industry was issued notice for nen-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 3 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Luchiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6535-36 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13,12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority,

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 12:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pallution) Act, 1974 without giving any further notice / opportunity.

g{‘ & n behalf of
Pun{/ Pollution £ontrol Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. Itis also requested to send the latest status report well before date of hearing.

* Forandson behalf of
Punjafi Pollution €ontrol Board
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/s Perfect Dyeing & Finishing Industries,
87-C, Industrial Area-A,
Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water {Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Refi- PPCB notice bearing no. 6362 dated 08,11.2024,

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Environmenta! Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs, 5 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6497-98 dated 19.11,2024,

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board. : )

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer,
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03,2025 at 12:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Centrol of Pollution} Act, 1974 without giving any further notice / opportunity.

Punfab Pollutigh Control Board
Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action, It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. It is also requested to send the latest status report well before date of hearing.

ora behalf of
Pupidb PollutionControl Board
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M/s Sunshine Dyeing Pvt, Ltd.,
261, Industrial Area-A,
Ludhiana.

Subi-  Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended from time to time alongwith notice for imposition of Environmental Compensation
{EC).

Ref:- PPCB notice bearing no. 6336 dated 08.11.2024.

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental
Compensation (EC) with opportunity of hearing before the Chairman of the Board on 14.11.2024, wherein
it was decided as under:

1. Directionsu/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for sealing

of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent inta
sewer, as already directed by the Board.

3. On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 7 lac for non-compliance of directions issued u/s 33-A of Water Act, 1974 for
closure of its outlets into municipal sewer in proportionate to the discharge of industrial effluent
to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send compliance
report te the above decisions.

And whereas, directions u/fs 33-A of the Water (Prevention & Control of Pellution) Act, 1974 were
issued for sealing of the wet processes of the industry vide Board's letter no. 6545-46 dated 19,11,2024
and Regional Office-1, Ludhiana was directed to seal the wet processes of the industry.

And whereas, the industry was visited by officer of the Board on 27.11.2024 for sealing of the wet
process. But, sealing was not carried due to resistance by the industry during the visit.

And whereas, the industry was again visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer. Thus, the
industry is not complying with decisions of Competent Authority.

And whereas, the industry has not deposited Environmental Compensation as imposed by the
Hoard.

And whereas, the matter has been considered by the Campetent Authority of the Board and it
has now decided to give another opportunity of personal hearing to the industry before Chairman of the
Board.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Read, Patiala on 12,03.2025 at 11:30 am to explain your position
with respect 1o above said violations, failing which proposed directions or any other action as deemed fit
shall be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 without giving
any further notice / opportunity.

Fora n behalf of
PunjgbPoljution Control Board

Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana fer information & necessary action. It is requested to infarm the
industry regarding date & time of hearing, deliver the notice to industry personally and ensure the
presence of representative of the industry during the hearing. It is also requested to send the latest
status report well before date of hearing.

PunjabPaltution Cgntrol Beard
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M/s Pritam Sci. Dyers,
16-A, Industrial Area-A,
Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Ref:- PPCB notice bearing no. 6342 dated 08.11.2024.

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution] Act, 1974 alongwith notice for imposition of
Environmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all outlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

7. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental .Engineer, Regional Office-1,
Ludhiana, within 15 days.

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6537-38 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

and whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing befare the
Chairman of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12,03.2025 at 12:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974 without giving any further notice / opportunity.

m}/‘ ehalf of
Punj ollutiop’Control Board
Endst. Na. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, tudhiana for information & necessary action. It is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. It is also requested to send the latest status report well before date o earing.

n behalf of
ollution Control Board
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M/s 1.5. Jain Dyeing Factory,
Plot No. 26/6/2, Baba Gajja Jain Colony, Near Motl Nagar,
Ludhiana.

Sub:-  Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended from time to time alongwith notice for imposition of Environmental Compensation
{EC).

Refi-  PPCB notice bearing no. 6324 dated 08.11.2024,

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental
Compensation (EC) with oppaertunity of hearing before the Chairman of the Board on 14,11.2024, wherein
it was decided as under:

1. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for sealing
of the wet processes of the industry,

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

3. On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A of Water Act, 1974 for
closure of its outlets into municipal sewer in proportionate to the discharge of industrial effluent
to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send compliance
report to the above decisions.

And whereas, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were
issued for sealing of the wet processes of the industry vide Board's letter no. 6557-58 dated 20.11.2024
and Regional Office-1, Ludhiana was directed to seal the wet processes of the industry,

And whereas, the industry was visited by officer of the Board on 27.11.2024 for sealing of the wet
process. But, sealing was not carried due to resistance by the industry during the visit.

And whereas, the industry was again visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer. Thus, the
industry is not complying with decisions of Competent Authority.

And whereas, the industry has not deposited Environmental Compensation as imposed by the
Board,

And whereas, the matter has been considered by the Competent Authority of the Board and it
has now decided to give another opportunity of personal hearing to the industry before Chairman of the
Board.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 11:30 am to explain your position
with respect to above said violations, failing which proposed directions or any other action as deemed fit
shall be taken under the provisions of Water {Prevention & Control of Pollution) Act, 1974 without giving
any further notice / opportunity.

0n behalf of
Punjap PollutionControl Board

Endst. No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjah Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. It is requested to inform the
industry regarding date & time of hearing, deliver the notice to industry personally and ensure the
presence of representative of the industry during the hearing. It is also requested to send the latest
status report well before date of hearing.
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To
M/s Ramal Dyeing,
Jalandhar Bye Pass, Opp. Shaldti Nagar,
Ludhiana.

Sub:- Notice toissue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended from time to time alongwith notice for imposition of Environmental Compensation
(EC).

Ref:-  PPCB notice bearing no. 6348 dated 08,11.2024.

Whereas, the industry was issued notice for non-compliance of directions issued u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of Environmental
Compensation (EC) with opportunity of hearing before the Chairman of the Board on 14.11.2024, wherein
it was decided as under:

1. Directions u/s33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued for sealing
of the wet processes of the industry.

2. The industry shall dismantle & remove all outlets and stop discharging its trade effluent into
sewer, as already directed by the Board.

3. On best assessment and judgement, the industry shall deposit Environmental Compensation
amounting to Rs. 7 Lac for non-compliance of directions issued u/s 33-A of Water Act, 1974 for
closure of its outlets into municipal sewer in proportionate to the discharge of industrial effluenti
to the Environmental Engineer, Regional Office-1, Ludhiana, within 15 days.

4. Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry and send compliance
report to the above decisions.

And whereas, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were
issued for sealing of the wet processes of the industry vide Board's letter no. 6559-60 dated 20.11.2024
and Regional Office-1, Ludhiana was directed to seal the wet processes of the industry.

And whereas, the industry was visited by officer of the Board on 27.11.2024 for sealing of the wet
process. But, sealing was not carried due to resistance by the industry during the visit.

And whereas, the industry was again visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer. Thus, the
industry is not complying with decisions of Competent Authority,

And whereas, the industry has not deposited Environmental Compensation as imposed by the
Board.

And whereas, the matter has been considered by the Competent Authority of the Board and it
has now decided to give another opportunity of personal hearing to the industry before Chairman of the
Beard.

As such, you are, hereby given another opportunity of personal hearing before the Chairman of
the Board at Vatavaran Bhawan, Nabha Road, Patlala on 12.03.2025 at 11:30 am to explain your position
with respect to above said violations, failing which proposed directions or any other action as deemed fit
shall be taken under the provisions of Water (Prevention & Control of Pollution) Act, 1974 without giving

any further notice / opportunity.
For hehalf of
Punjgb Pollution Cghtrol Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information & necessary action. it is requested to inform the
industry regarding date & time of hearing, deliver the notice to industry personally and ensure the
presence of representative of the industry during the hearing. It Is also requested to send the latest

status report well before date of hearing.
~ Fora n hehalf of
Punjabpollutiofi Control Board

No. [/4Y9-xb Speed Post/online Dated ..'?_H-}:d—_;,‘;—
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To :

M/s Punjabi Dyeing,
367, Industrial Area-A,
Ludhiana.

Sub:- Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended from time to time alongwith notice for imposition of
Environmental Compensation (EC).

Ref:-  PPCB notice bearing no. 6366 dated 09.11,2024,

Whereas, the industry was Issued natice for non-compliance of directions issued u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 alongwith notice for imposition of
Enviranmental Compensation (EC) with opportunity of hearing before the Chairman of the
Board on 14.11.2024, wherein it was decided as under:

1. The industry shall dismantle & remove all cutlets and stop discharging its trade effluent
into sewer, as already directed by the Board.

2. On best assessment and judgement, the industry shall deposit Environmental
Compensation amounting to Rs. 5 Lac for non-compliance of directions issued u/s 33-A
of Water Act, 1974 for closure of its outlets into municipal sewer in proportionate to the
discharge of industrial effluent to the Environmental Engineer, Regional Office-1,
Ludhiana, within 15 days,

3. Environmental Engineer, Regional Office-1, Ludhiana shall get the Environmental
Compensation deposited from the industry and submit the compliance report to the
above decisions.

And whereas, the proceedings aforesaid personal hearings were conveyed to the
industry vide Board's letter no. 6519-20 dated 19.11.2024.

And whereas, the industry has not deposited Environmental Compensation as imposed
by the Board.

And whereas, the industry was visited by officer of the Board on 13.12.2024 and it was
observed that the unit is still operating the outlet for discharge of treated effluent into sewer.
Thus, the industry is not complying with decisions of Competent Authority.

And whereas, the matter has been considered by the Competent Authority of the Board
and it has now decided to give another opportunity of personal hearing to the industry before
Chairman of the Board.

As such, you are, hereby given another opportunity of personal hearing before the
Chairman of the Roard at Vatavaran Bhawan, Nabha Road, Patiala on 12.03.2025 at 12:30 pm
to explain your position with respect to above said violations, failing which proposed directions
or any other action as deemed fit shall be taken under the provisions of Water (Prevention &
Coniral of Pollution) Act, 1974 without giving any further notice / cpportunity.

%’ Foran behalf of
Punjali-Pollution €ontrol Board
Endst. No. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for information & necessary action. it is
requested to inform the industry regarding date & time of hearing, deliver the notice to
industry personally and ensure the presence of representative of the industry during the
hearing. It is also requested to send the latest status report well before date of hearing.

o behalf of
Punjzis PollutionsControl Board
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To

The Commissioner,
Municipal Corporation,
Ludhiana.

Sub: Proceeding of the personal hearing given before the Chairman of the Board on
18.09.2024 w.r.t. show cause notice for non-compliance of the directions u/s & of
Environment (Protection) Act, 1986 for abatement of pollution in Budha Nallah.

The following were present: .
On behalf of Punjab Pollution Control Board I

Er. G. S. Majithia, Member Secretary, Punjab Pollution Control Board

Er. Pardeep Gupta, Chief Environmental Engineer, Ludhiana

Er. Ravinder Bhattl, Senior Environmental Engineer, Zonal Office-1, Ludhiana

Er. Pardeep Balu, Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana
On behalf of the industry

Sh, Ranbir Singh, XEN

The Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the Punjab
Pallution Control Board (will be referred as ‘Board' in subsequent paras) was constituted under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and is deemed to be the State
Board for the prevention and control of air pollution as constituted under the provisions of the Air
{(Prevention and Control of Pollution) Act, 1981 and is thus implementing the provisions of the
aforementioned Environmental Laws in the State of Punjab.

To make the Budha Nallah pollution free in compliance to the various proceedings of Hon'ble
Punjab & Haryana High Court in CWP no. 7036 of 2005, the Govt. of Punjab vide its order dated
11.10.2006 appointed Sh, P.Ram IAS, Principal Secretary to Govt. of Punjab as Project Coordinator.
In one of the findings of the P.Ram Committee, it was recommended that no effluent or sewage,
whether treated or untreated shall be allowed to be discharged into Budha Nallah or river Sutlej.

The Department of Science, Technology & Envircnment, Government of Punjab considering
all the aspects of the matter including various recommendations and decisions of the Hon'ble High
Court, NGT and other Committees has issued directions ufs 5 of Environment (Protection) Act, 1986
vide letter dated 10/10/2019 that indusfrial effluents and dairy waste whether treated / partially treated
or untreated shall not be discharged into municipa! sewer.

In compliance, the Board decided that all the water polluting industries (except garment
washing and service stations) discharging their effluent into municipal sewer, Ludhiana shall take
adequate steps to stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.20283 and period of consent be reduced suitably to ensure compliance of the directions given by
the Govt. '

Due to non-compliance of above directions, in case of scattered dyeing units, which are
violating the above said directions, PPCB has issued following directions:

1. The industry shall immediately dismantle and remove all outlets and shall stop discharging
its trade effluent into sewer. ’

2. The industry shall not operate its outlet for discharge of trade effluent into sewer without
obtaining prior permission /consent of the Board.

3. The Authorities of Municipal Corporation Ludhiana shall immediately disconnect the sewer
connection available to the industry for disposal of its frade effluent.

A DQ letter vide no. 5425 dated 28.02.2024 under the signature of Worthy Chairman of the
Board has also been issued to Commissioner Municipal Corporation, Ludhiana to comply with the
above mentioned directions. .

And whereas, the present status of these scattered dyeing units Is as below:-

1. These units which are small and medium scale, are 43 in number. Out of these, 26 units are
located in Industrial Area-A (04 units have been permanently closed and 02 units have been
issued directions for closure by the board) and remaining 17 units (03 units out of these 17
units have adopted ZLD, 02 units have been'closed permanently and 01 unit has shifted to
discharge onto land for plantation) are operating in various other parts of Ludhiana city.

2. These units have not been granted extension in time beyond 31.03.2023 and directions have
been issued by the Board to these industries to stop the discharge of effluent into MC sewer
as well as MCL authorities to disconnect their sewerage connections as PWSSB / MCL does
not allow discharge of effluents into MC sewer. The list of the units indicating the action taken
by the Board is attached along-with.




197

58

While Issuing directions to Municipal Corporation, Ludhlana, a request was also made to
Commissioner, Municipal Corporation, Ludhiana for compliance of the directions. The Punjab Pollution
Control Board, Ludhiana has also issued reminders and personally requested to disconnesct sewer
connection available to such industries for disposal of its trade effluent,

The implementation of above directions has not been carried by Municipal Corporation,
Ludhiana and violating of the directions Issued by the Board for disconnection of sewer connection.

The O.A. 225 of 2022 and O.A. no. 546 of 2024 are also pending before the Hon'bie NGT
which are dealing with the issue of water pollution in Budha Nallah and the matters related to the
scattered dyeing units.

In view of above, the industry was issued show cause notice for non-compliance of the
directions u/s § of Environment (Protection) Act, 1986 for abatement of pollution in Budha Nallah with
hearing befere Chairman of the Board on 13.09.2024, postponed to 18.09.2024,

Sh. Ranbir Singh, XEN of the Municipal Corporation, Ludhiana attended the hearing and
submitted a written reply, which was taken on record. He submitted that these units which are small
and medium scale, are 43 in number. Out of these, 26 units are located in Industrial Arga-A (04 units
have been permanently closed and 02 units have been issued directions for closer by the board) and
remaining 17 units (03 units out of these 17 units have adopted ZL.D. 02 units have been closed
permanently and 01 unit has shifted to discharge onto land for plantation) are operating in various
other parts of Ludhiana city.

As per policy dated 10-10-2019 the contents are as under: - Para No, 14) The Government
has decided to Issue following directions u/s 5 of the Environment (Protection) Act 1986. Segregation
of Industrial effluents- Industrial effluents and dairy waste whether treated/partially treated or untreated
shall not be discharged into municipal sewer.

As per GIS mapping, several small scattered units fall within one or two km distance from the
conveyance system of 3 CETPs, As per the recommendations of P Ram Committee and NEERI, the
remaining scattered units shall either relocate to the catchment area of CETPs being up or upgrade
their treatment systems to ZLD so that these units 'don't discharge into Municipal Sewer. No new
consent or enhancement of existing consent to discharge industrial effluents into municipal sewer shall
be given by PPCB,

Despite this, the Municipal Corporation, Ludhiana has proactively issued multiple notices
dated 16.10.2023, 11.12.2023 and 24.06.2024 to all 33 no-compliant industries regarding
disconnection of their sewer connections from the municipal system. The deadline for complaince was
set for 30.06.2024. Additionally, a further nofice was issued on 16.09.2024 to the industrial units,
reiterating the need for disconnection from the municipal sewer system.

It is informed to officer of MC that the Punjab Pollution Control Board is a regulatory body and
bound to comply with the directions issued by Govt. of Punjab ufs 5 of the Environment (Protection)
Act, 1986 dated 10.10.2019 and the Municipal Corporation, Ludhiana was also bound to comply with
the above said directions issued by Govt. vide Endst. no. 10/228/2018/STE-5/1594066/4-13 dated
10,10.20189. |

After hearing the industry, officers of the Board and considering material facts on record, the
Chairman of the Board decided as under:

1. The Municipal Corporation, Ludhiana shall immediately disconnect the sewer connection
available to the industries for disposal of its trade effluent in compliance to directions issued
ufs 5 of Environment {Protection) Act, 1986 vide order dated 10.10.2019.

2, A DO letter be written to the Director, Local Government mentioning non-compliance of
directions issued u/s 5 of Environment (Protection) Act, 1986 vide order dated 10.10.2018, by
Municipal Corporation, Ludhiana so far, failing which the Board shall feel constrained to
process against the Municipal Corporation, Ludhiana and its responsible officers, ex-parte.

You are, therefore, requested to comply with the decisions of the personal hearing within
stipulated period and submit compliance report to the Board.

/Add. Se =fivironmental Engineer
Endst No. - Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary action.

éfd. Se@dronmantal Engineer
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Annexure B

STATUS OF LARGE SCALE SCATTERED DYEING UNITS

198

Sr. Name and address of the Present Status

No Industry

I M/s Eveline International, GT The industry has already adopted ZLD
road, Dhandari Kalan, Ludhiana. system

2 M/s Garg Acrylic Ltd, Industrial The industry has already installed ZLD
Area C Ludhiana. system which is under trial.

Environmental Compensation of Rs.
24,00,000 imposed by the Board and
deposited by the industry for previous
violations

. 4 M/s Vardhman PolytexLtd,D- The industry has permanently closed its |
295/1 Phase8Focalpoint, wet Process 3

4, M/s Venus Cotsyn India Ltd The industry has permanently closed its
(Duke Fabrics  India Limited), wet Process
G.T. Road,Near Jalandhar, Bye
Pass, Ludhiana.

5. M/s Nahar Spinning Mills Ltd, The industry has submitted proposal for
(Dyeing unit) Dhandari Kalan, adoption of ZLD system by 31.12.2025.
Ludhiana, Environmental Compensation of Rs.

13,20,000 imposed and deposited by the
Board for previous violations

6. M/s Oswal Wollenmill Ltd, GT The industry has submitted proposal for

Sherpur, Ludhiana. adoption of ZLD system by 30.09.2025.
Environmental Compensation of Rs.
13,20,000 imposed by the Board and
deposited by the industry for previous
violations

7. M/s Vardhman Spinning & The industry has submitted proposal for
General Mill, Chandigarh adoption of ZLD system by P1_.;_2.2025.
Road,Ludhiana Environmental Compensé jion"” of Rs. |

13,20,000 imposed by the Board and
deposited by the industry for previous
violations

8. M/s Vardhman Yarn and Thread The industry has submitted proposal for
Ltd, D- 295/2 phase 8 Focal point adoption of ZLD system by 31.12.2025.
Ludhiana Environmental Compensation of Rs.

13,20,000 imposed by the Board for
previous violations

9. M/s Centex The industry has submitted proposal for

International Pvt. Ltd., Sua Road,
Village Gobindgarh, Adj. Focal
Paint, Phase-VII, Ludhiana.

adoption of ZLD system by 30.09.2025.
Environmental Compensation of Rs.
13,20,000 imposed by the Board and
deposited by the industry for previous
violations
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10.

M/s Mahaluxmi Processing House
Pvt Ltd, C-231 phase 8 Focal
Point Ludhiana.

The industry has submitted proposal for |
adoption of ZLD system by 31.12.2025.
Environmental Compensation of Rs.
13,20,000 imposed by the Board and
deposited by the industry for previous
violations

11;

M/s Oriental Textile processing
Co. Pvt Ltd, Samrala Chowk,
Ludhiana

Directions have been issued for sealing
of wet process of the industry due to
sealing of wet process.

The industry has filed a petition before
Hon'ble High Court regarding directions
issued by the Board foe sealing of wet
process and disconnection of outlet into
sewer _

Environmental Compensation of Rs.
13,20,000 imposed by the Board and
deposited by the inustry for previous
violations

2| Page
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Annexure C

STATUS OF 43 SMALL SCALE DYEING SCATTERED UNITS OF

200

LUDHIANA
Sr. Name and address of the Present Status
No Industry
: i D.V Saharan & Sons, Plot No. The industry is permanently closed
404, Industrial Area-A, Ludhiana
2 Golu International, 14- A, The industry is permanently closed after
Industrial Area-A, Ludhiana directions issued for closure
3 Capital Dyeing Company, 176, The industry is permanently closed
Industrial Area-A, Ludhiana
4, Pawan Lakshmi Processors,35- The industry is permanently closed
36 B, Textile Colony, Industrial
Area-A, Ludhiana
5 Oriental Knit fab Pvt. Ltd. 278, The industry is permanently closed
Industrial Area-A, Ludhiana i
6. Sangam Dye House, H-8, The industry is permanently closed '
Textile Colony Ludhiana
7. Swaastik Scientific Dyers  D-4, The industry is permanently closed
Textile Colony,  Industrial .
Area-A, Ludhiana
8. Dhir Processors& Traders, 123, The industry is permanently closed
Industrial Area-A, Ludhiana
9, M/s Nav Bharat Dyeing Works, The industry is permanently closed
Sardar Nagar, Rahon Road,
Ludhiana
10. M/s B.S Dyers, PlotNo. 7, Friends The industry is permanently closed
Industrial Estate, Opp Aarti
Steels, Focal Point, Ludhiana o
11. M/s KKK Mills D-40, Phase-5, The industry is permanentB4 cigsed
Focal Point, Ludhiana
12, M/s Beas Scientific Dyers, New The industry is permanently closed
Shakti  Nagar, G.T. Road,
Ludhiana
13. M/s Jarnail Army Store, St. No. 4, Industry adopted ZLD
Igbal Nagar, Tajpur Road,
Ludhiana
14. M/s Ram Dyeing, Near Radha Industry adopted ZLD
Swami Satsang House, Tibba
Road, Ludhiana. |
15. M/s Awon Processors, H No-176, Industry adopted ZLD |
Khasra No- 22//24,B-XXX-2618- |
2619/A, Moti Nagar, | . ]
16. M/s Sahib e Industry made provisions for discharge of
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Synthetics, G.T.
Ludhiana

Road, West,

treated effluent onto land for plantation

1. Azeez Fabrics Pvt, Ltd The industry has submitted time bound
251, IndustrialArea-A, Ludhiana proposal for adoption of ZLD system.
Environmental Compensation of Rs. 7
lakhs imposed by the Board and deposited
for previous violations -
18. M/s Ishaan Enterprises Industrial The industry has submitted time bound ?
. Area-A, Ludhiana proposal for adoption of ZLD system. i
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations
19. Jamna Dyeing & Finishing Mills, The industry has submitted time bound
2840, Industrial Area-A, Link proposal for adoption of ZLD system.
Road, Opp Aman Dharam Kanda, Environmental Compensation of Rs. 3
Ludhiana lakhs imposed by the Board and deposited
B for previous violations
20. National Scientific The industry has submitted time bound

Dyers, 37,
Industrial Area-A, Ludhiana

proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5 |
lakhs imposed by the Board and dep05|ted
for previous violations

__I\Eatr_ai “Scientiﬁc Dyers, Opp.

Aman Dharam Kanda,Link Road
Industrial Area-A, Ludhiana

The industry has submitted time bound'
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

22.

Perfect Dyeing & Finishing
Industries,97-C, IndustrialArea-A,
Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

23,

Pritam Sci. Dyers, 16-A,
Industrial Area-A, Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensatjonscof Rs. 5
lakhs imposed by the Board and deposited
for previous violations

24,

Punjabi Dyeing, 367, Industrial
Area-A, Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

25.

R.P. Processors, 848/11,
Industrial Area-A, Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

26.

Rajneesh Dyeing House, 16-B,
Industrial Area-A (Extension),

‘proposal for adoption of ZLD system.

The industry has submitted time bound
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Ludhiana

Environmental Compensation of Rs. 3|
lakhs imposed by the Board and deposited |
for previous violations

2

SunShine Dyeing Pvt. Ltd., 261,
Industrial Area-A, Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system. .
Environmental Compensation of Rs. 7
lakhs imposed by the Board and deposited
for previous violations

28.

Om Processors Pvt, Ltd.,, K-3,
Textile Colony, Industrial Area-A,
Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 9
lakhs imposed by the Board and deposited
for previous violations

29,

M/s Awon Printers, St. No. 3,
Baba Gaijja Jain Colony, Near Moti
Nagar, Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system. |
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited |
for previous violations

30.

M/s J.S Jain Dyeing Factory Plot
no. 26/6/2, Near Moti Nagar, Bye
Pass Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

31,

M/s Sagar Apparels, B-XXX-
2586/87, Baba

Gajja Jain Colony, Moti Nagar
Ludhiana

The industry has submitted time bound
proposal for adoption of ZLD system.
Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited |
for previous violations

32,

Madan Dyeing & Finishing
Factory, J-1, Textile Colony, |
Industrial Area-A, Ludhiana

The industry has submitted proposal for
shifting of the unit.

Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited
for previous violations

33

Rampal Sci. Dyers, 216, Industrial
Area-A, Ludhiana

The industry has submitted proposal for
shifting of the unit. 5|Page
Environmental Compensation of Rs. 3
lakhs imposed by the Board and deposited
for previous violations

34.

M/s H.C DyeingWorks, B-30, Plot
No, 3595-96, Baba Deep Singh
Nagar, Moti Nagar, Ludhiana

The industry has submitted proposal for |
shifting of the unit.

Environmental Compensation of Rs. 7
lakhs imposed by the Board and deposited |
for previous violations

35,

M/s Malhotra Dyeing Kuldeep
Nagar,Jalandhar Road, Ludhiana

The industry has submitted proposal for
shifting of the unit.

Environmental Compensation of Rs. 9
lakhs imposed by the Board and deposited
for previous violations

36.

M/s Ramal Dyeing, Jalandhar Bye

The industry has submitted proposal for |
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o,

Pass, Opp. Shakti Nagar,
Ludhiana

shifting of the unit.

Environmental Compensation of Rs. 7
lakhs imposed by the Board and deposited |
for previous violations

37

M/s Sanjeev Dyeing Works,
1004/9, Circular Road, Ludhiana

The industry has submitted proposal for
shifting of the unit.

Environmental Compensation of Rs. 7
lakhs imposed by the Board and deposited
for previous violations

38.

Adhi Enterprises, B-XXIII-2120/1,
Textile Colony, Industrial Area-A,
Ludhiana

The industry has closed its dyeing Process
Environmental Compensation of Rs. 3
lakhs imposed by the Board and deposited
for previous violations

34,

Bharat Jiwan Dyeing Factory, 42,
Industrial Area-A, Ludhiana

The industry has closed its dyeing Process
Environmental Compensation of Rs. 3|
lakhs imposed by the Board for previous
violations

40,

Sewak Scientific Dyers, Plot No.
131/1, Industrial Area-A,
Ludhiana

Directions have been issued for sealing of
wet process of the industry

Environmental Compensation of Rs. 3
lakhs imposed by the Board for previous
violations

41.

M/s Ganesh Dyeing Mills, G.T.
Road, Dhandari Kalan,
Ludhiana.

Directions have been issued for closure of
the unit

Environmental Compensation of Rs. 3
lakhs imposed by the Board for previous
violations '

4.

M/s Sharman  Woolen  Mills
Ltd,vPO Jugiana, GT road,
Ludhiana

Directions have been issued for sealing of
wet process of the unit

Environmental Compensation of Rs. 5
lakhs imposed by the Board and deposited |
for previous violations

43.

B.K Wools, 236/5, Industrial
Area-A, Ludhiana

Directions have been issuegirfor sealing of
wet process of the industry

Environmental Compensation of Rs. 3
lakhs imposed by the Board and deposited
for previous violations

Note:- To show their firm commitment for installation of ZLD, the industries have

produced before the Board the orders placed to respective vendors along with

advance payment. These
by 31.12.2025.

industries are likely to complete and commission ZLD
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Specialist in : Shearing, Dyeing and R Off.: 251. Industrial Area-
Finishing of all Types of Knitted Fabrics Gg&dhi;na_ﬁru;;t(r&.} ﬁ%&

CIN: U1B109PB2010PTC034218
L 20 e S Date. ...

12" March 2025

To

The Chairman

Punjab Pollution Control Board
Nabha Road

Patiala

Subject: Reply to your office letter 1445-46 dated 11/03/2025

Dear Sir/fMadam,

We are writing to respectfully request your reconsideration regarding the imposition
of further Environmental Compliance (EC) charges on our small-scale unit.

We have already deposited 27,00,000 with your RO-1 office in Ludhiana as part of
our compliance. Recently, however, we are informed of an additional charge of
¥1,00,000 due to water sample failures, Our plant has proved to be effective in
meeting the norms in the past for which we have attached a report in our previous
reply to your office dated 04/03/2025.

Given the competitive market conditions and our current financial constraints, we find
it extremely challenging to bear this extra burden. Furthermore, we have already
advanced funds to a vendor for the installation of our Zero Liquid Discharge (Z1.D)
system.

Additionally, we would like to inform you that we are in advanced discussions with
reputable vendors for the completion of the ZLD installation. A token advance has
already been given to a vendor with extensive industry experience, ensuring that the
services procured will meet the necessary standards. The vendor has qualified
experience persons on their panel and hence will help us to achieve ZLD in proper
manner.

Furthermore, we have already advanced funds amounting to Rs 10,00,000
(Rupees Ten Lacs Only) to a vendor wide RTGS. The statement of account of our
account is attached for your reference.

Sir, we would like to bring to your kind attention that we are a small-scale industry
with existing bank loan and our unit serves the sole source of live hood for us and
our workers, We sincerely request your support and assistance in addressing these
concerns.
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S 9 o (Fai Eaim
@ Azeez Fabrics Pvt L1d

. Mob.: 89688-62000
® Email : azeez_fabrics62@hotmail.com

Specialist in : Shearing, Dyeing and Regd. Off.: 251, Industrial Area-A
Finishing of all Types of Knitted Fabrics gLuthanaﬁkTOO:& (Pb.) |ND|.F;

CIN: U1B109PB2010PTC034218

In view of these circumstances, we humbly request that no further EC charges be
imposed at this time and that we be granted permission to proceed with effluent re
sampling, thereby allowing us to continue operations with the requisite consent.

We appreciate your understanding and consideration of our situation, and we remain
committed to complying with all environmental regulations. We look forward to a
favourable response.

Thank you for your attention to this matter.

S‘mci\eiely,

:|||'| A o

M2

ONg=~2

\gtjel\ferma o
irector

Azeez Fabrics Pvt Ltd

251 Industrial Area-A
Ludhiana

Mobile: - 9815006200

P.S: - Previous sample report done by PPCB and PBT| and Statement of
Account for advance is attached for your ready reference.




| Pun]ab Pollution Control Board
R Zonal Laboratory, E-648-B, 2" Floor,
S Phase-5, Focal Point, Ludhiana. : r

Water Analysis Repoft

Laboratory Sample no.: E 448/Zonal Lab/2024 i . -

Name of Industry : M/s Azeez Fabrics (P) Ltd., \__~
Industrial Area-A, Ludhiana

3. Name of Sample Collecting Officer :  Er. Kanwaldeep Kaur, Environmental Engineer,
Er. Deepak Chadha, Assistant Environmental Engineer

N

4.  Type of Sample : Grab
5.  Date of Sample Collection : 15.03.2024
6. Date of Receiving: 15.03.2024
7. Method Followed IS 3025/ methods of APHA
Results: g A A
Sr. Parameters Final Outlet of |  Prescribed ]
Ne. ETP L Standard '
1. pH R 7Y T 8 3 | 6.5-8.5 |
2. Total Suspended Solids (mg/l) T 100 |
3. | Total Dissolvod Sohds ng/l) - |_ 1402 = 2100 ‘:
4. Chemical Oxygen demand ( (mg/l) e 1 128 !- 250 ‘
5. | Bio-chemical Oxygen Demand (mg/1) | i3 e |
6. | | Oil & Grease(mg/) | @bl T
7. | Sulphides (mg/l) 12 2.0
8. | Phenolic Compound (mg/!) BDL Gk 1 Al
9. _| Amrionical Nitrogen (mg/l) goe 4.6 A At
10, | Total Chromium (mg/l) BDL . 2.0
"11. | Sodium Absorption Ratio (SAR) ' 6.0 26
Remarks :- I .

1. BDL means Below, Method Detectlon lelt
2. If any stringent limits/specific standards have been prescribed time to time by MoEF
& CC, CPCB and PPCB; then stryerﬂ: I‘“ﬁii‘t*sfs ecific standards would prevail subject
to clarification from the co/ru:e Q_d Reg}pnalﬁfﬁ&e\
|G R SE A B EERY

‘\.>/'

nal Lab Ludhlana
M

A TP :
Ends. No. /’ S /al Dated © &lbg g’-a:n? 4

A copy of the above is forwarded to the following for information and necessary action
please along with data sheet:-

H The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
«2The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Ludhiana.
2. The Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana.

Si:ien:‘iai{iﬁcer,

Zonal Lab, Ludhiana
o
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£7327/20na) Lab/ 2023
Mfs Aree Faotices (1) LA
24 |adustnial Area A, Lughiang
Er Decpak Chagha, ABE

i Grid
Date of Ssmple Collection Pl gi Zgz-; .
N6 U Date of Recsiving: ' 20z ; : {e
% Method Followed - 15 3025/ metnods of APHA AL PR
C o Restilber o Ehe ) w _ b ebh 4 3 e b :
L S TS e " | Final Outletof | Prescnbed
F ETP i Standard - ! .
i J : 79{/ . 5.5-8.5 ' : ‘
.| Iotal Suspended Solids (mg/) | 15~ i 1 '
- .| Total Dissolved Solids (mq/1) 4 - ! 231‘ o s :
. Chemical Oxygen Demand {my!) MW 250, l ARG
| Blo-chemical Oxygen Demand 0,7 30 { -
SLBOD3) at 27 °Cimgr) '
4O & Grease (mg/y _ BDL 10
(i Phenolic Campound (mag/l) i BO. 10 (
| Total Chramum (mayh) BOL 20 R
P g 9| Suiphige (mg/ly B0l 20 ;
ﬂ'ﬂ;ﬁ‘; : o 0 Ammonical Nitrogen (mg!i) 76 St I ,
W e kadle LSAR (mfi) G4 6 '
Remans - .
bR & BDL means Below Method Deteclion Limmt. ,
2 X any stringent limits/specific standards have been prescribed time to Lime by MoEF B CC,
~ [CPCB and PPCB, then stringent limits/ specific standards would prevail subject to clarification
- from the concerned Regional office. 1 R
r'}\'!: fff‘fffy’i?-".‘)_l ;
'-‘_, Y Junior Scientfic Officer, @
£ ! pop Zonal Lab, Ludhiana
7 Ends No, 7£6-68 pated 2% \o 2 o 21
S ot Acobifortm above is forwsrded to the following for Infarmatian and necessary action pledse |
- dlong with date sheat:-
b 12 ﬂm;ﬁh{e{ Envirgnmental Engineer, Punfab Pollution Control Board, Ludhiana,
ARG N, 'g'_j:’E;éhpu‘r‘Eﬁwﬁonmmtalvf.‘ngmem, Funjab Pailution Contral Board, Zonal Otace L, Lughing
- Enviconmental Engineer, Punjsb Po ution Convg) Board, Reguora Oice 1, Ludiana
‘ %1-&’6 i
Msustmsmmﬁcﬂﬁi‘mrj- oy

Zonal Laly, Ludhiana
392\; Py R K
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5025 (Part 1) 2022
80286 (Part 17) 2022

3025 (Part 16) 1984
3026 (Part 44) 1993




nit Rate

T°0
(R}

Amount
(Rs.)

2200.00

2200.00

2000:00
2400.00
6600.00
594.00
584 .00
0.00
0.00

7788.00

_\d‘

Bny Incubator Lab

Signatoxry
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M/, AZEEZ FJ:\ BRICS PRIVATE LIMITED
251 INDUSTRIAL AREA A

LUDHIANA 141003
PLUNJAH INDIA

JOINT HOLDERS @

Nemination ; Not Registered

From . 10403/2025 To @ 120372025

Narration

I!ll;\. |

LR I“1' rR *‘!209‘16922346 DI]V APPAREL%
1203728

[ RTGS CRACICH0000 1-GLLAB. 1NDUSTRII~'§ PYT
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- Third Party Funds Transfer

6 Welcome to HDFC Bank NetBanking

Congratulations, your RTGSINEFT transaction is
' completed successfully!
; You've won yourself a Special Offer.

BREENG v

@’Prmt This Page

Your request has been successfully taken for enward processing and dabiting your gccount . Please ensure that Adequate Funds
are avallable in your account to process this transaction

To Other Bank (RTGS)

STEP STER STER

|ENTER DETAILS CONFIRM TRANSACTION

ACKNOWLEDGEMENT

Refarence Number RRRO712684742575

Fram ACCOUI"I;'__- S i 502;0059663488 s ; - e,
.ll I |
' Beneficiary Name Northman Enlerprises

Beneficiary IFSC Code IDIBO0O0OS 141

Beneficiary Account Number 464313585

Bank Name INDIAN BANK

Transfer Amount 1,000,000.00

Transfer Description Advance ZLD .

*  The actual time taken to credit the account depends on the time taken by the Payee's Bank to process the payment.
®  The money will reach the Payee's bank within the time stipulated by the Reserve Bank of India,
* HDFC Bank s nol responsible for any charges f commission of any kind levied/cnarged by the Beneficiary Bank

*  For details on safe NelBanking practices please click here

htips://netbanking. hdfcbank.com/natbanking/enlry 111
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GIN No: UT7219PB1995PTCO17021

OM PROCESSORS PVT. LTD.

Specialists In:
Dyeing. Open width I'muhmg & Digital Pm’nrfng qf J'-rpnrl Olmffty qu{l klml ufKﬂf!tcrf Pnbr'fr:s

PROCESSORS

12.03.2025

To

The Chairman.
Punjab Poliution (6 untrn_i Board =3
Patiala e -:E.

Sub: Notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended from time to time alongwith nntice for .~
imposition.of Environmental Compensation (EC)- M/k Om. Pro::es'.;ors Pvt. Ltd- b
K-3, Textile Cnlany. Industrial Area A,‘Ludhhn.l 2 pERt :

Respected Sin

This is reference toyour letternio 117526 dt 27.02.2025 [or heanng held (m 12 03 2025, :

with the Hon'ble Chairman ul’Punnb Pﬂllutlon Control I}odrd

3 o
B

i

B

? e U'r_xmifééo 0:

10.03,2025.
So, We are requesting you to please allow us the time to Install ZLD.

Thaqi\'sand Regl._a-rds'i}._- i 5

“For OM PROCESSORS PV'T, 1

Director

Encl:

Phone : 0151-!’14]2868
ail.com Website : WWw.om i

{( 3, Tmmln ['[-Imw Industrial nrca A, [UDHIANA 1-’11 003
E:mail : omprocessorsputitd@y: ahoo.co.in, oppl8s5@gm
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~ Dyring Private Limir

:‘i—mnw; it O, Hinsehing, Mercaraation: ang! mwm,,
tyfine o t“nhﬁm hniing ml s of pr-:rf:nms ol Garmianit s

Please Note:_—_

. '-That we have aJ: _ady; dep, sited t !
by PPCB Rs.7lacs through vide
dated 06.03.2025 '

L ]
L ]
L
Regd. Office : Adll‘lﬂ.-‘& WOI'RS e
597 Pocket-E-Phase-ll, 261, Industral Ai%a-A.
Mavyur Vihar, Ludhiana-3. (Pb.) India
ELHI-110 081. (M) 9&15:&98000 98787-30008

98153- 10520




. }“lia?, lelulD

We mqueét' yﬁﬁ-"rkindly give us the 'p‘e'r,riﬁ*s

_with existing technology.

Rajeev Sood
(Director)

Regd. Office:
§97, Pocket-E-Phase-li.




" GSTIN : 03ADTPS1151L129

& +91-161-5051761 [] +91-80000-00352, 97811-00579

i sales@pritamscientificdyers.com

To Date-12/03/2025
The Chairman,

Punjab pollution control board

Vatavaran Bhawan, Nabha Road,

Patiala, Punjab, India, 147001.

Sub ;- Reply for notice to issue directions w/s 33-A of the water ( prevention & control of
pollution) act 1974 as amended from time to time along with notice Jor imposition of
Environmental compensation ( EC).

Respected sir,

We have received your office letter 1159-60 dated 27/2/2025 regarding for notice to issue
directions u/s 33-A of the water (prevention & control of pollution ) act 1974 as amended from
time to time along with notice for imposition of Environmental compensation ( EC). As per your
letter we have required to deposit Environmental compensation (EC). Of Rs;- 500000/ Five
Lacs only) so in reference to'your letter have been deposited Environmental compensation ( EC)
of Rs;- 500000/~( Five Lacs only) along with cheque no-000388 dated 10/3/2025.( Copy of letter
along with cheque received by your Local office Regional office-1 is attached)

We are also informing you that have already paced order of ZLD CUM Recycled of waste water
treatment of 500 KLD to M/S FLOSYS WATER SOLUTIONS PRIVATE LIMITED, 15038,
14TH AV.GAUR CITY-2, GREATER NOIDA, UP- 201309 & also paid advanced to same of
Rs;-1100000/~(Eleven lacs only)as follows Rs.1,00,000/-(utr no INDBH?23017985340) dated
23/01/2025 and Rs.10,00,000/~(utr n0.C85805070325164202) dates 07/03/2025. Copy of

feasibility report of 500 KLD Project report & pert chart is also attached.

We would also like to inform that we have already submitted the copy of ZLD CUM Recycle of
wastewater Project report to the local zonal office of Punjab Pollution control board Zonal
Office -1, E-648-B, Phase-V, Focal Point, Ludhiana (receiving also attached herewith.).

As per discussion with supplier our ZLD CUM Recycled of wastewater treatment will be
installed within 6-7 month so we are humbly requesting to please give us 6-8 month so that we
can full fill all the norms of Punjab pollution control board.

Thanking you

Your truly

For Pritam Scientific Dyers

'_/)c:/»l'_u /7 Sia

' Proprietor



The Hon’ble Chairman, &
Punjab Pollution Control Board : s o
Vatavaran Bhawan, Nabha Road, '
Patiala

Subjef.t: Rtply of pro )

ou}d like to submit the fotlowmg for your kind consideration:

1. That we have setup our Dyeing unit under name and style of Sagar;_A;’:" are
2. That we have already installed ETP unit with SBR Technologv ou _'-‘ﬁlaﬂ‘ﬁ.as per
& dit‘eC‘thﬂS of Punjab Pn!ll._stion_ Contro! Boardl

have t irq osed an Enviro |
which has been deposited as per direction of PPCE

- We are very rnuch ooncerried‘abo -
the ZLD. teehﬁbtegy in our ﬁ -
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GSTIN : 03ACYPK6329G1ZB ,y'} Cell - 98140-21411
97796-99999

=NationalzScientificzDyers=
37, INDUSTRIAL AREA-A, LUDHIANA.
Wit
|2-03 - 204

Ref.No. Dated :
To )
The Charrman L )
st . 2
Punjab pollution control board v (
Vatavaran Bhawan. Nabha Road S &
Patiala

Sub :- Reply for notice to issue directions u/s 33-A of the water ( prevention & control of

M pollution ) act 1974 as amended from time to time along with notice for imposition of
o Environmental compensation ( EC).

Respected sir,

We have received your office letter 1163-64 dated 27/2/2(25 regarding for notice to issue
directions u/s 33-A of the water ( prevention & control of pollution ) act 1974 as amended from
time to time along with notice for imposition of Environmental compensation ( EC). As per
yvour letter we have required to deposit Environmental compensation (EC). Of Rs;- 500000/-(
Five Lacs only) so in reference to your letter have been deposited Environmental compensation
( EC) of Rs;- 500000/-( Five Lacs only) along with cheque no-002506 dated 6/3/2025.( Copy
of letter along with cheque received by your Local office Regional office-1 1s attached)

We are also informing you that have already placed order of ZLD CUM Recycled of waste
water treatment of 500 KLD to M/S FLOSYS WATER SOLUTIONS PRIVATE

LIMITED, 15038, 14TH AV.GAUR CITY-2, GREATER NOIDA, UP-201309 & also paid
advanced to same of Rs:-1100000/-(Eleven lacs only) along with cheque no-002507 dated
7/3/2025 (receipt of Payment From Flosys Water Solutions Private Limited also attached
herewith). Copy of feasibility report of 500 KLLD Project report & pert chart 1s also attached.

We would also like to inform that we have already submitted the copy of ZLD CUM Recycle
of waste water Project report to the local zonal office of Punjab Pollution control board Zonal

Office -1. E-648-B, Phase-V, Focal Point, Ludhiana.(receiving also attached herewith.).

As per discussion with supplier our ZLD CUM Recycled ol waste water treatment will be
installed within 6-7 month so we are humbly requesting to please give us 6-8 month so that we

can full fill all the norms of Punjab pollution control board.

Thanking you

You're truly

For National Scientific Dyers

%\C-—"’

Prop.
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Government of Punjab

Department of Science, Technology & Environment
(STE Branch)

No. 10/228/2019/5TE-5/ }S‘?‘!Dééff Dated, Chandigarh the 10 ™0 ctober. 2019

Directions for Abatement of Pollution in Buddha Nallah u/s S of the
Environment Protection Act, 1986

1. WHEREAS, Hon'ble Punjab & Haryana High Court in CWP No. 7036 of 2005 along with four
other writ petitions No. 13881 of 2006, 14744 c}f 2007, 4472 of 2009 and 8970 of 2009 dealt in detail
on various issues to make Budha Nullah and Ludhiana pollution-free and ensure public hygiene s
that the contaminated water passing through Budha Nullah, which ultimately merges in the river
Sutlej, does not become a source of health hazard and cause epidemic.

4] And whereas, during the course of hearing of the case by Hon'ble P&H High Court, the
Government of Punjab vide order dated 11.10.2006 appointed Shri P.Ram, IAS, Principal Secretary
Technical Education & Industrial Training as Project Coardinator for Cleaning of Budha Nallah and
constituted Technical Committee comprising of officers from various departments to assist the
Project Coordinator for evolving a long term strategy for its execution. Further, Punjab State Council
for Science and Technology (PSCST) was asked to provide all the required secretarial/ technical
suppart to the Project Coordinator.

3 And whereas, P, Ram Committee filed 10 Status Reports in the Hon'ble Punjab & Haryana
High Court from February, 2007 to March, 2010. The major recommendations made by FP.Ram
Committee regarding treatment of industrial effluents and domestic wastewater are as under:

(i) Industrial Effluents must be segregated from the domestic sewage

(i} No effluents or sewage, whether treated or untreated shall be allowed to be
discharged into Budha Nallah or river Sutlej

(iif)  Assessment of wastewater generation from the city of Ludhiana

(ivl  All the textile dyeing & bleaching units in Ludhiana to set up treatment plants
individually or collectively to achieve zero liquid discharge

(v) Al electroplating units in Ludhiana to achieve zero liquid discharge

(vi)  Industry to install, “Online Monitoring System” for ensuring regular & un-interrupted
Operation & maintenance of ETPs & CETPs

(vii) The treated sewage of all the STPs in Ludhiana be used for irrigation,

(vili)  Setting up of power plants based on cow dung being generated from the city

(ix)  De-silting of all the sewers by using latest technology

(x) ~ Connecting all drains with main sewers and laying of sewers in un-sewered aress

(xi) PPCB should strengthen its scientific staff to monitor the industry in Ludhiana to
ensure 100% compliance

Page | 1
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(xii)

7

Release of 500 cusec of water inte Budha Nallah

4. And whereas, during the pendency of the case in the Hon'ble High Court, Punjab Pollution
Control Board engaged the services of National Environmental Engineering Research Institute
(NEERI), Nagpur in March, 2008 for conducting an in-depth study for effective waslewater
management in textile dyeing and electroplating industries in Ludhiana. NEERI submitted its report in
May, 2009. The major recommendations are as under:

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

The Budha Nallah has no assimilative capacity to sustain any waste water discharges,
as there is no surface water flow available in the nallah except during peak monsoon.
Therefore, direct discharge of domestic sewage or industrial effluent including
washings from cattle sheds into Budha Nallah must not be allowed for protection of
natural water resources used for drinking and agriculture purposes,

Considering the fact that no dilution water is available in Budha Nallah due to non-
availability of surface water and lean flow in river Sutlej during critical season, the
wasle water generated from textile dyeing and electroplating industries must aim at

zero liquid effluent discharge facilitating recycling/reuse for industrial uses and other
purposes,

Zero Liguid Effluent Discharge (ZLD) treatment scheme recommended for large scale
Textile Dyeing Units which would require an implementation period of 6 - 8 months.

The small and medium scale textile dyeing units should set up commeon effluent

treatment plant (CETP) based on zero liquid effluent discharge. The implementation
period for CETPs would be around 18 - 24 months.

The textile dyeing units discharging directly onto land also need to implement

treatment facility based on zero liquid effluent discharge including reject
management.

In case of scattered units, either these units must install their own ETPs aiming at zero

liquid effluent discharge including reject management or shift to some suitable
locations to avail the facility of CETP,

The large and medium scale electroplating industries at individual level dlsa need to

upgrade their ETPs aiming at zero liquid effluent discharge including reject
management.

All the small-scale electroplating units with individual ETP to join the CETP for ensuring
effective treatment of toxic effluents and the CETP must be upgraded through
implementation of advance treatment system including reject managzment aiming at
zero liquid effluent discharge.

The industrial effluents and washing from cattle sheds be segregated from domestic
sewage. The STPs must therefore treat only domestic sewage for which the plants
have been basically designed.

The STPs must be taken up for capacity expansion and upgraded through
implementation of appropriate technology at secondary stage to meet the inland
surface water discharge norms including disinfection and minimum DO concentration
of safe level for sustainability of biological life in the aquatic system.

The treated effluent from STPs meeting the discharge norms for inland surface water
must be reused for irrigation purpose as against the existing practice of discharging
into surface water bodies. This will not only lead to protection of natural water
resources but also facilitate conservation of water. '

A

Page | 2



222
74

(xii) In future, for any praposal on industrial development projects in and around Ludhiana
(within 15 km radius from the periphery of Budha Nallah) the endeavour of the

Regulatory Authorities must he to ensure appropriate wastewater management

aiming at zero liquid effluent discharge Including reject management.  This will

facilitate recycle/reuse of the renovated water leading to conservation of natural

resource in the area vis-a-vis improvement in the quality of surface and ground water,

5 And whereas, Hon'ble Punjab & Haryana High Court passed various orders during the
pendency of the case towards implementing a serjes of steps to control palution in Budha
Nallah/River Sutlej. The High Court vide order dated 14.11.11 disposed of CWP No. 7038 of 2005

6. And whereas, Hon'ble High Court in its final order disposing of the petitions also observed
that

“So far us the writ petitions filed by Tajpur Road Dyeing and Industries Associations and
Dyeing Fffluent Treatment Society i.e. CWP No. 4472 of 2009 and cwp No.8970 of 2009
respectively are concerned, we are of the view that no direction as prayed for can be issued as
Industry for its profits and gains cannot show its back to responsibilities and demands,
towards betterment of the community. The Industry cannot turn blind towards its social role.
Let industry at first instance install CETP or achieve zero liquid discharge as prescribed by
expert bodies, Thereafter, it may raise claim before the appropriate forum for disbursol of
subsidy. As and when the same is done, we are of the view that the State Government shall
take a pragmatic view and consider the demands of the industry raised in these two writ

7l And whereas, NGT is hearing OA 916 of 2018 (earlier OA no. 101 of 2014) regarding pollution
in river Sutlej. NGT has vide order dated 24/07/2018 constituted a Maonitoring Committee to closely
monitor the status of pollution and steps being taken to control the pollution in river Sutlej. Based on
the report of the Committee, NGT vide order dated 14.11.2018 imposed a penalty of Rs, 50 crores o)
State of Punjab.

8. And whereas, NGT vide order dated 28/02/2019 expanded the Monitoring Committee and
made Justice Pritam Pal, Former Judge Punjab and Haryana High Court as Chairman and included
Sh. Subodh Agrawal, ex-Chief Secretary as Senior Member and Sh. Babu Ram, ex-Member Secretary
as Member. The expanded monitoring committee has held & meetings 5o far and has reviewed
various matters connected with pollution in rivers/ Budha Nallah and passed various directions as

(i) Prepare Comprehensive Plan to address the problem of pollution in Budha Nallah

(ii) Mapping of all the industries, conyeyance systems and other related details

(iii) Strengthening of inspections by including senior officers and third-party inspections
(iv) Sealing of the Bypass mechanism of Sewage Treatment Plants

Page | 3
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Lof

{v) O&M manual for Sewage Treatment Plants
(vi) Levy of penalties on the Operators of STPs
(wvii) Fixing the responsibility of supervisory officers

(viii) Composite sampling for quality of effluents at STPs

(ix) Levy of environmental compensation on non-compliant units
{x) Legal framework for working of CETPs
(xi) Handling of Dairy Waste
9 And whereas, NGT has taken note of the news item published regarding polluted stretches of

Further, NGT has also constituted River Rejuvenation Committees for preparation and subsequent
monitoring of the implementation of the Action Plans. NGT has also directed Chief Secretary to

personally monitor the progress. Accordingly, State Apex Committee has been set up under Chief
Secretary.,

10. And whereas, NGT vide order dated 07/03/2019 in O.A. No. 606{2018 has directed the Chief
Secretary to monitor various environment protection plans at personal level and submit quarterly
report to NGT. NGT has also directed personal appearance of Chiel Secretary.

1%, And whereas, Ludhiana City is currently under critically polluted industrial cluster as per the
dssessment of CPCB and Ministry of Environment & Forests, Government of India. No new or
expansion of existing water polluting industry is allowed causing a setback to the ind-strial growth of
the city. Concerted efforts are required to bring the city out of critically polluted industrial cluster.

T2, And whereas, the State Government has also sel up Steering Committee undor Chief
Secretary for monitoring of various initiatives for abatement of pollution in Budha Nallah.

13. And whereas, the Government has cansidered all the aspects of the matter including various
recommendations and decisions of the High Court, NGT and Other Committees, the Government is
satisfied that directions are required to be issued u/s 5 of Environment (Protection) Act 1986 for
ensuring abatement of pollution in Budha Nallah/River Sutlej.

14. And therefore, the Government has decided to issue following directions u/s 5 of the
Environment (Protection) Act 1986:

Segregation of Industrial effluents

(i) Industrial effluents and dairy waste whether treated/ partially treated or untreated
shall not he discharged into municipal sewer,

Measures to be taken by PPCB

(if) PPCB to be nodal agency Lo ensure setting up of CETPs and segregation of Industrial
effluents |

o
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PPCB has the requisite legal and administrative powers under Water (Control and

Prevention of Pollution) Act, 1974 to direct, supervise and secure execution of CETP<
and segregation of industrial effluents. PPCB shall accordingly be the nodal agency to
ensure setting up of CETPs and segregation of effluents as per the Action Plan,

(iii) Setting up of CETP for Industrial Area-A Units

PPCB shall facilitate setting up of CETP to cater to industrial units located in Industrial
Area cluster. Necessary action shall be taken by PPCB under Water Act, 1974

(iv) Connecting Scattered Units

As per GIS mapping, several small-scale scattered units fall within one or two km
distance from the conveyance system of 3 CETPs. PPCB shall ensure that these units
. are mandatorily made to join CETPs,
|

(v) Stringent Standards for remaining scattered units

In order to ensure segregation of industrial effluents from the domestic waste water
as per the recommendations of P Ram Committee and NEERI, the remaining
scattered units shall either relocate to the catchment area of CETPs being set up or
upgrade their treatment systems to ZLD so that these units don't discharge into
Municipal Sewer,

(vi) Legally binding mechanism for CETPs

PPCR shall prepare detailed mechanism for successful operation of the CETPs and
issue necessary directions under Water Act, 1974,

{vii) CETPs to be made operational as per time schedule

All CETPs ta be made operational as per time schedule given in Action Plans, failing
which PPCB shall take action against industry including levying of Environmental
Compensation.

(viii)  No new consent or enhancement of existing consent by PPCB

No new consent or enhancement of existing consent to discharge industrial effluents

inbe s cotulpal govyar sl e BIven by rron,
(ix) Dairies shall also be brought under regulatory regime by PPCB
Measures to be taken by Municipal Corporation, Ludhiana

(x) Disconnection from Municipal Séewer

-fy:_--lf'_" o
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(xi)

()‘iii:}

(xiii)

(xiv)

CETP conveyance system is established, which shal| carry industrial effluents as well
any domestic waste from the industrial unit

No new connection or enhancement of existing connection by MC Ludhiana

MC Ludhiana shall not grant any new connection or enhancement of existing
connection to municipal sewer for discharging industrial effluents.

Design of Sewage Treatment Plants

Municipal Corporation, Ludhiana shall design the Sewage Treatment Plant by taking
into account the current discharges and not on the basis of per capita norms,
Further, all the uncovered areas whether authorized or Unauthorized, should be
taken into account for estimating the discharge for setting up of STPs to ensure that
no outlet is directly discharging into Budha Nallah.

Installation of Flow Meter, cCTV and OCEMS on STPs

MC Ludhiana shall install ultrasonic flow meters, CCTVs and OCEMS on all the
existing and proposed STPs for their effactive monitoring. The data captured should
be uploaded on the website of PPCB, DECC and CPCB,

Reuse of treated waste water for irrigation

MC Ludhiana shall reuse the treated waste water for irrigation, construction, thermal
power plants, horticulture, green belts, etc.

Management of Dairy Waste

Nallah,

Measures to be taken by Punjab State Council for Science and Technology (PSCST)

(xvi)

{xvii)

Setting up of Project Management Unit

PSCST shall set up Project Management Unit to provide technical and managerial

support and assist the Department of Enviranment, Chief Secretary and NGT

Committee in monitoring the progress of activities assigned ta PPCB and MCL.

Real time and online monitoring systems

PSCST shall setup real time monitoring of industrial effluents and domestic waste

water for Directorate of Environment and Climate Change and ppcB. All the onlipe

systems installed by the industries and sewage treatment plants shall be connected
WL/
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on single dashboard for effective monitoring of the industrial effluents and domestic
waste water,

(xviii)  Monitoring of River Water Quality

PSCST shall collaborate with IIT Ropar for River Sutlej Water Quality Modelling to
analyse the data being captured by the Real Time Water Quality Monitoring Stations
installed on it.

15. In case of failure to comply with the aforementioned directions, action in accordance with
the provisions of the Environment (Protection) Act 1986 shall be taken.

R.K.VERMA, IAS
Principal Secretary Science, Technology
& Environment, Punjab

Place: Chandigarh

Date: 9™ October 2019

Endst. No. 10/228/2019/STE-5/1 S0 66 / 2-3 Dated, Chandigarh the 10" October 2019
A copy is forwarded to the following for information please.

(i) Chief Secretary, Government of Punjab
(ii) Chief Principal Secretary to Chief Minister, Punjab
\-:)C}_q\__k\.‘,'-\, l(<.ﬂ -

Superintendent -
e
Endst. No. 10/228/2019/STE-5/ 159 qog,c,/l,, =12 Dated, Chandigarh the 10" October 2019

A copy is farwarded to the following for information and necessary action.

(i) Administrative Secretary, Local Government, Punjab
(i) Administrative Secretary, Housing & Urban Development, Punjab

(i) Administrative Secretary, Water Supply & Sanitation, Punjab

(iv) Administrative Secretary, Industries & Commerce, Punjab

(v) Chief Executive Officer, Punjab Municipal Infrastructure Development Company
(vi) Chief Executive Officer, Punjab Water Supply and Sewerage Board

(vii) Deputy Commissioner, Ludhiana

(viii)  Commissioner, MC, Ludhiana

(ix) Chairman, PPCB

(x) Member Secretary, PPCB

Superintendent
it
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A

e UHTE YgHE JoEH 598 ¢~ LiFE
MEZE  PUNJAB POLLUTION CONTROL BOARD "Q‘.‘ﬁ oot
Zonal Office-Il, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2idhppcb@yahoo.com PhNo. 01671-2670141
No. PPCB/SEE/Z0-2/LDH/2024/.5. 7009 Regd. Dated o?.&{ﬂm"(
To

M/s Centex International Pvt Ltd,
Sua Road, Gobindgarh, Focal Point,
Phase 7, Ludhiana.

Subject: Proceedings of the personal hearing given by Chairman of the Board on
13.08.2024 w.r.t notice to issue directions u/s 33-A of Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 alongwith show cause notice
for refusal of consent to aperate under the Water (Prevention & Contral of
Pollution) Act, 1974 (regarding non conversion to ZLD).

The following were present:

On behalf of PPCB

Er. g.s. Majithia, Member Secretary

Er.gardeep Gupta, CEE, Ludhiana

Er. Vicky Bansal, EE, ZO-2, Ludhiana

On behalf of industry

5h. Harinder Thakur, CEQ .

Officers of the Board brought out that the industry is large scale red category
dyeing unit and was granted consent to operate under the Water Act, 1974 vide no.
CTOW/Renewal/LDH4/2024/25295960 dated 08.05.2024, which is valid upto 30.06.2024 with
certain conditions and with special conditions mentioned therein.

Now, the industry has applied for renewal of consent to operate under the Water
{Prevention & Control of Pollution) Act, 1974 through OCMMS on 01.07.2024,

The industry has taken shares of 1000 KLD of 40 MLD CETP. Due to connectivity
issues, the industry till date has failed to connect its outlet with the dedicated conveyance system
of C&TP. As per the directions issued to SPV on 22.12.2020, the industrial which fails to make
connectivity to the CETP were required to surrender their shares to SPV / PDA so as to make a
way for scattered industries willing to setup thejr units in CETP command area. However, the
industry has yet to surrender its shares, thus blocking 1 MLD capacity of 40 MLD CETP.

The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that
the upgraded ETP based on ZLD technology will be installed and commissioned by 31.03.2024.

Thereafter, the industry was issued notice u/s 33-A of the Water Act, 1974
alongwith the show cause notice for revocation of consent to operate under the Water Act, 1974
with opportunity of personal hearing before Chairman on 04.01.2024, wherein it was decided as
under;

1. The industry shall submit progress chart regarding the installation and commissioning of
ZLD plant, within 03 days.

2. The industry shall submit a bank guarantee of Rs. 10 Lacs, within 07 days as assurance to
comply with all Environmental Laws in futur'é.

3. The industry shall ensure compliance of special consent condition earlier imposed to the
industry i.e the industry shall submit a bank guarantee of Rs. 50 lac, within 07 days as an
assurance that the upgraded ETP based on 7LD technology will be installed and
commissioned by 31.03.2024.
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4. Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and recollect

the effluent samples and submit comprehensive report / recommendations, within 15
days.
The industry was again visited by the officer of the Board on 14.02.2024 and it was

ohserved as under:

1.

The industry was found in operation at time of visit and is engaged in manufacturing of
scarf's, stalls & sweaters.
The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by 31.03.2024.
The industry has neither submitted any progress report nor work regarding the
installation and commissioning of ZLD plant as per special condition of consent to operate
granted to the industry. ‘
No progress has been made by the industry with regard to up-gradation of ETP based on
7LD technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50 lac,
within 07 days as an assurance that the upgraded ETP based on ZLD technology.
The industry was given deadline to upgrade its ETP to ZLD upto 31,03.2024, but no
progress has been achieved by the industry till date.
The treated effluent sample were lastly collected by officer of the Board on 14.02.2024
and as per analysis results received from Lab, all the parameters were found to be
complying with the standards prescribed for textile dyeing units as well as stringent
standards (pH @ 7.8, BOD @ 8 mg/l, TDS @ 1895 mg/l, TSS @ 32 mg/l, COD @ 48 mg/l,
Amonical Nitrogen @ 5.8, Phenolic Compound @ BDL, Total Chrome @ BDL, Suiph'ide @
BDL SAR @ 4.2, Oil & Grease @ BDL). The parameters are also found confirming—*
stringent standards prescribed for large scale dyeing units.

The industry was violating the provisions of the Water (Prevention & Control of

Pollution] Act, 1974 and not complying with the decisions of the personal hearing given before
Chairman of the Board on 04.01.2024, '

14
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Thereafter, the industry was given personal hearing before the Chairman of the

Roard on 23.04.2024. Wherein it was decided that:-

i

The industry shall continue to operate its pollution control devices regularly and efficiently
so as to achieve the prescribed standards.
The industry shall submit action plan alongwith PERT Chart for the installation and
commissianing of ZLD Plont, within 15 days.
The industry shall complete, commission, stabilize and operate the upgroded effluent
treatment plant so as to achieve zera liquid discharge, by 30.06.2024, failing which Beoard
shall be constrain to take further action as per the Environmental Laws.
The industry shall submit a bank guarantee of Rs. 50 Lac with validity for one yecr, wry]fn
15 days as an assurance that the upgraded ETP based on ZLD technology will be instailed
and commissioned by 30.06.2024.
Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be
granted to industry upto 30.06.2024.
The industry will be re-heard again after 15.06.2024.
Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and submit
comprehensive report / recommendations, within 15 days.

To verify the contentions and compliance of decision of the hearing, the industry

was visited by the officer of the Board on 19.06.2024 and it was observed as under:-

1.

The industry was found in operation at time of visit and is engaged in manufacturing of
scarf's, stalls & sweaters.

The industry has installed 17 printing tables (manual) and 01 automatic printing machine.
The industry has installed 18 soft flow machines, 05 fabric dyeing jet flow, 04 jigger fabric
machines, 02 dip dyeing, 57 yarn dyeing machines, 06 winch machines and 02 garment
washing machines. All the machines are of varying capacities.
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4. The industry has installed ETP based on biological treatment.

5. During the visit, sample of the trade effluent was collected from outlet of the ETP on
19.06.2024, as per analysis report the concentration of the various parameters are within
the prescribed limit of MOEF&CC. However, the parameters are not found confirming with
the stringent standards prescribed for large scale dyeing units.

i pH TSS TDS CcOoD BOD O & G |Sulphides|Phenoclic Ammonical|Total Cr SAR‘
(mg/1) |(mg/1) |(mg/I) [(mg/1) [(mg/1) |(mg/1) |Compounds Nitrogen [(mg/I) |
| L me/m Jemey |
| 1 a2 |1?13 80 12 4.2 BOL |BDL 14 BOL  [8.0
Outlet o . |
LA | Ly 1 N — . -
MoEF& C36.5-85[100 2100 [250 |30 |10 130 [to 150 20 |z
dadds L B 7 7 re e eSS | N N (O
Stringent [6.0-8'5/<20 12100 [<so <10 - ’—' [<35 70 |
Stendards| | | | | L | | | |

6. The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by 30.06.2024.

7. The industry has neither submitted any progress report nor work regarding the
installation and commissioning of ZLD plant as per special condition of CTO granted to the
industry.

8. No progress has been made by the industry with regard to up-gradation of ETP based on

& ZLD technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50 Lac,

within 07 days as an assurance that the upgraded ETP based on ZLD technology.

9. The industry was given deadline to upgrade its ETP to ZLD upto 30.06.2024, but no
progress has been achieved by the industry till date. i

The industry was violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and not complying with the decisions of the personal hearing given before
Chairman of the Board on 23.04,2024. '

Notice to issue directions u/s 33-A of Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 alongwith show cause notice for refusal of consent to operate
under the Water (Prevention & Control of Pollution) Act, 1974 (regarding non conversion to ZLD)
was issued to the industry with an opportunity of personal hearing before Chairman of the Board
on 13.08.2024,

Sh. Harinder Thakur, CEO of the indﬁstry attended the hearing and submitted a
written reply which was taken on record. He accepted that the industry was not complying with
the effluent discharge standards as prescribed by the Board. However, he could not give any
satiskactory reply to the observations raised during the hearing.

After hearing, the CEO of the industry, officers of the Board and considering the
material facts of the case, the Chairman of the Board decided as under:

1. The consent to operate applied by the industry be returned. The industry shall apply for
obtaining consent to operate only after compliance of the order issued by the Board vide
letter no 111 dated 12.03.2024.

2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to aperate its outlet
for discharge of trade effluent into sewer without obtaining prior permission/ consent of the
Board.

3. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent.

4. The Environmental Engineer, Regional Office-4, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non-compliance
of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the
Competent Authority, immediately,

5. The Environmental Engineer, Regional Office-4, Ludhiana shall review the monthly progress
w.r.t upgradation of the ETP by adopting ZLD technology.
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6. The Fnvironmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the
above directions after 15 days.
You are, therefore, requested to comply with the decisions of the personal hearing
within stipulated period and submit compliance report to the Board.

—”ZD For and on’BehZﬁ'gﬁ /
Punjah

Iiut:on Con ol Board

Endst. No...ﬁ?ﬁﬁ“;. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regiong! Office-4, Ludhiana for information & necessary action.

<ﬂ E? v
’Z, For and on beh;#g{/w

Punjab Pollution Control Board

P
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“’E’*‘*‘é‘:—: PUNJAB POLLUTION CONTROL BOARD 7/ tiesiefor
Zonal OfTice-[1, E-648-B, Back Side CICU Office, Phase-5, Focal Point. Ludhiana

E-mail: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141

No. PPCB/SEE/20-2/LDH/2024/.5, 16 1 Regd. Dated ..Q.Slﬂﬂ[cﬁ“f

To

M/s Centex International Pvt Ltd,
Sua Road, Gobindgarh, Focal Point,
Phase 7, Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988,

Whereas, it is obligatory on part of the industry to obtain 'consent to establish'
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the
Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it is also obligatory on the part of the industry to obtain consent to
operate an outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation
of the industry.

And whereas, it is mandatory on the part of industry to install proper and
adequate pollution control devices so as to ensure that the concentration of various pollutants
in effluent being discharged by industry, confirms to the effluent standards as prescribed for
such discharges.

And whereas, the industry is large scale red category dyeing unit and was
granted  consent to  operate  under the Water  Act, 1974  vide no.
CTOW/RenewaI/LDH4;‘2024/’25295960 dated 08.05.2024, which is valid upto 30.06.2024 with
certain conditions and with special conditions mentioned therein,

And whereas, now, the industry has applied for renewal of consent to operate
under the Water (Prevention & Control of Paollution) Act, 1974 through OCMMS on 01.07.2024.

.. And whereas, the industry has taken shares of 1000 KLD of 40 MLD CETP. Due to
ccnde’dtivity; issues, the industry till date has failed to connect its outlet with the dedicatod
conveyance system of CETP. As per the directions issued to SPV on 22.12.2020, the industrial
which fails to make connectivity to the CETP were required to surrender their shares to SPV /
PDA so as to make a way for scattered industries willing to setup their units in CETP command
area. However, the industry has yet to surrender its shares, thus blocking 1 MLD capacity of 40
MLD CETP.

And whereas, the industry has not submitted bank guarantee of Rs. 50 Lac as an
assurance that the upgraded ETP based on ZLD technology will be installed and commissioned
by 31.03.2024.

And whereas, therealter. the Industry was issued notice ufs 33-A of the Watar
Act, 1974 alongwith the show cause notice for revocation of consent to operate under the
Water Act, 1974 with opportunity of personal hearing before Chairman on 04.01.2024, wherein
it was decided as under: :

1. The industry shall submit progress chart regarding the installation and commissioning of
ZLD plant, within 03 days.

2. The industry shall submit a bank guarantee of Rs, 10 Lacs, within 07 days as assurance to
comply with all Environmental Laws in future.,

3. The industry shall ensure compliance of special consent condition earlier imposed to the
industry i.e the industry shall submit a bank guarantee of Rs. 50 lac, within 07 days as an
assurance that the upgraded ETP based on ZLD technology will be installed and
commissioned by 31.03.2024.
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Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and recoilect

the effluent samples cnd submit comprehensive report / recommendations, within 15

days. '
And whereas, the industry was again visited by the officer of the Board on

14.02.2024 and it was observed as under:

1

The industry was found in operation at time of visit and is engaged in manufacturing of
scarf's, stalls & sweaters.
The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by
31.03.2024,
The industry has neither submitted any progress report nor work regarding the
installation and commissioning of ZLD plant as per special condition of consent to
operate granted to the industry.
No progress has been made by the industry with regard to up-gradation of ETP based on
7LD technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50 Tac,
within 07 days as an assurance that the upgraded ETP based on ZLD technology.
The industry was given deadline to up'grade its ETP to ZL.D upto 31.03.2024, hut no
progress has been achieved by the industry till date,
The treated effluent sample were lastly collected by officer of the Board on 14.02.2024
and as per analysis results received from Lab, all the parameters were found to be
complying with the standards prescribed for textile dyeing units as well as stringent
standards (pH @ 7.8, BOD @ 8 mg/l, TDS @ 1895 mg/l, 7SS @ 32 mg/l, COD @ 48 meg/l,
Amonical Nitrogen @ 5.8, Phenolic Compound @ BDL, Total Chrome @ BDL, Sulphide @
BDL SAR @ 4.2, Oil & Grease @ BOL). The parameters are also found confirming the
stringent standards prescribed for large scale dyeing units.

And whereas, the industry was violating the provisions of the Water (Preveption

& Control of Pollution) Act, 1974 and not complying with the decisions of the personal hearing
given before Chairman of the Board on 04.01.2024.

And whereas, thereafter, the industry was given personal hearing before the

Chairman of the Board on 23.04.2024. Wherein it was decided that:-

I

The industry shall continue to operate its pollution control devices regularly and
efficiently so as to achieve the prescribert standords.
The industry sholl submit action plon alongwith PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days.
The industry shall complete, commission, stobilize and operate the upgraded effluent
treatment plant so as to achieve zero liquid discharge, by 30.06.2024, failing which
Baard shall be constrain to take further action as per the Environmental Laws.
The industry shall submit a bank guarantee of Rs. 50 Lac with validity for one year,
within 15 days as an assurance that the upgraded ETP based on ZLD technology will be
installed and commissioned by 30.06.2024.
Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be
granted to industry upto 30.06.2024,
The industry will be re-heard again ofter 15.06.2024.
Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and submit
comprehensive report / recommendations, within 15 days.

And whereas, to verify the contentions and compliance of decision of the

hearing, the industry was visited by the officer of the Board on 19.06.2024 and it was observed

as under:- _
1. The industry was found in operation at time of visit and is engaged in manufacturing of

scarf's, stalls & sweaters.
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2. The industry has installed 17 printing tables (manual) and 01 automatic printing
machine.

3. The industry has installed 18 soft flow machines, 05 fabric dyeing jet flow, 04 jigger
fabric machines, 02 dip dyeing, 57 yarn dyeing machines, 06 winch machines and 02
garment washing machines. All the machines are of varying capacities.

The industry has installed ETP based on biclogical treatment.

During the visit, sample of the trade effluent was collected from outlet of the ETP on
19.06.2024, as per analysis report the concentration of the various parameters are
within the prescribed limit of MoEF&CC. However, the parameters are not found
confirming with the stringent standards prescribed for large scale dyeing units.

|l [rss  [ros  Jcop [ob o0& G Sulphides|Phenolic  [AmmanicalTotal Cr |SAR]|
(mg/1} [(mg/1) [(mg/1) ((mg/I} |(mg/1) [(mg/1) |Compounds Nitrogen |(mg/I)
(mg/1) (mg/1) R
81 |42 1713 |80 i2 4.2 BOL BOL 14 BOL 8.0
Cutlet off |
ETP |
[MoEF&  [6.5-8.5[100  |2100 |250 |30 10 2.0 1.0 50 2.0 |26 |
cC ! | |
Standards R . e ! ;
IStringent [6.0-8.5/<20 2100 |<50 <10 |- i = 1<35 I- 7.0
Standard | ____J.'___ i ) ) A | N | i

6. The industry has not submitted bank guaréntee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by
30.06.2024.

/. The industry has neither submitted any progress report nor work regarding the
installation and commissioning of ZLD plant as per special condition of CTO granted to

A?' the industry,
8. No progress has been made by the industry with regard to up-gradation of ETP based on
ZLD technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50
Lac, within 07 days as an assurance that the upgraded ETP based on ZLD technology.
9. The industry was given deadline to upgrade its ETP to ZLD upto 30.06.2024, but no
progress has been achieved by the industry till date.

And whereas, the industry was violating the provisions of the Water {Prevention
& Control of Pollution) Act, 1974 and not complying with the decisions of the personal hearing
given before Chairman of the Board on 23.04.2024,

And whereas, notice to issue directions u/s 33-A of Water (Prevention & Contraol
of Pollution) Act, 1974 as amended in 1988 alongwith show cause notice for refusal of consent
to operate under the Water (Prevention & Control of Pollution) Act, 1974 (regarding non
conversion to 2LD] was issued to the industry with an opportunity of personal hearing hefore
Chairman of the Board on 13.08.2024.

And whereas, Sh, Harinder Thakur, CEO of the industry attended the hearing and
submitted a written reply which was taken on record. He accepted that the industry was not
complying with the effluent discharge standards as prescribed by the Board. However, he could
not give any satisfactory reply to the observations raised during the hearing.

And whereas, after hearing, the CEQ of the industry, officers of the Board and
considering the material facts of the case, the Chairman of the Board decided as under:

1. The consent to operate applied by the industry be returned. The industry shall apply for
obtaining consent to operate only after compliance of the order issued by the Board vide
letter no 111 dated 12.03.2024.

2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not Lo operate its

~ outlet for discharge of trade effluent into sewer without obtaining prior permission/
consent of the Board.

i
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3. Directions u/s 33- A of the Water Act, 1974 be issuad lo the Comimissioner, Municipa!
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent.

4 The Environmental Engineer, Regional Gffice-4, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non-
compliance of the order issued by the Board vide letter no. 111 dated 12.03.2024 and pul
up ta the Competent Authority, immediat ely.

5 The Environmental Engineer, Regional Office-4, Ludhiana shall review the mor \.h!y DroEraess
w r.L upgradation of the ETP by adepting ZLD tachnology. ;

& The Environmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the
above directions after 15 days.

And whereas, the proceedings were conveyed to the industry vide this office

letter no. 5724-25 dated 23.09.2024.

Now, therefore, the Competent Authority of the Punjab Pollution Control Baard
in exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of
poliution) Act, 1974 as amended in 1988, issues the following directions:

“That, the industry shall not operate its outlet for discharge of trade effluent
into sewer without obtaining prior permr»:s.-on/ consent of the Board.”

In case of failure to comply with the above said directions, you are liable for
action u/fs 41 of the Water (Prevention and Control of Pollution) Act 1974 as amendedin 1938,

L3
- LY
For andon bt %@’?

- i Punjab Pollulmnc nirol *or d
st vo. S FEE oo 25024

A copy of the abave is forwarded to the Environmental Engineer, Punjab
poliution Control Board, Regional Office-3, Ludhiana for information and necessary action, He is
also directed to submit report regarding effective compliance of above said directions, within
3 days positively.

bL Faran}tl"n e/ﬂm%f

punjab Poliution Control Board
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;T*—“‘E; PUNJAB POLLUTION CONTROL BOARD  \\y7Z/ Lesyefor
Zonal Office-11, B-648-B, Back Side CICU Office, Phase-3, Focal Point, Ludhiana
E-mall: seezo2ldhppcb@yahoo.com Ph No, 0161-2670141
No. PPCB/SEE/20-2/LDH/2024) T ¢ g Regd. Dated .&?570?{0? 7
To

The Commissioner,
Municipal Corporation,
Ludhiana,

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988- M/s Centex International Pvt Ltd, Sua Road, Gobindgarh, Focal
Point, Phase 7, Ludhiana. i
It is intimated that the Government® of Punjab issued directions vide orders no
10,’228{2019/STE-5_,’1594066[1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1586 that
“industrial effluents and dairy waste whether treated / partially treated or untreated shall not be
discharged into Municipal sewer.”
2. Thereafter, various meetings were held with the industries of Ludhiana at Board's level
and after deliberations it was decided that all the water polluting industries {except garment washing &
service stations) discharging their effluents into municipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluents into municipal sewer, Ludhiana by 31.03,2023. Accordingly,
large scale dyeing industries were granted consents upto 31.03.2023 by the Board subject to suitable
conditions to achieve Zero-Liquid Discharge (ZLD). .
3 Later on request of these industries the period was extended upto 31.03.2024 and the
decisions weres conveyed to the concerned vide letter no. 25440-43 dated 02.12.2022. Further, vide
said order a committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted to
work the modalities / alternative arrangement to discharge the treated trade effluent of Large scale
dyeing units, Lastly on request of these industries this period has been extended upto 30.06.2024 vide
Board’s order no. 111 dated 12.03.2024.
4. The subject cited industry was issued afforded an opportunity of personal hearing
before Chairman of the Board on 04.01.2024 for ensuring compliance of the above said directions,
wherein it was decided as under- |
ﬂ?, a) The industry shall submit progress chart regarding the installation and commissioning of ZLD
plant, within 03 days.
b) The industry shall submit o bonk guarontee of Rs. 10 Lacs, within 07 days as assurance to
comply with all Environmental Lows in future,
¢} The industry shall ensure compliance of special consent condition earlier imposed to the
industry i.e the industry shall submit a bank quarantee of Rs. 50 lac, within 07 days as an
gssurance that the upgraded ETP based on 21D technology will be installed and
commissioned by 31.03.2024.
d) Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and recollect the

effluent samples and submit comprehensive report / recommendations, within 15 days.
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9 Thereafter, the industry was found violating the provisions of the Water (Prevention &
Control of Pallution) Act, 1974 by not complying with the directions issued by the Government of Punjab
as well as well not complying with the decisions of the hearing afforded by the Chairman of the Board.

6. Thereafter, the industry was again afforded an opportunity of personal hearing before
the Chairman of the Board on 23.04.2024 due to non-compliance of directions issued by the
Government, wherein it was decided that:

a) The industry shall continue to operate its pollution control devices regularly ond efficiently so
ps to ochieve the prescribed standarels.

b) The industry shall submit action ‘plan olongwith PERT Chart for the instaitation onil
commussioning of ZLD Plant, within 15 doys, )

¢) The industry shall complete, commission, stabilize and operote the upgroded effluent
treatment plant so as to achieve zero liquid dischorge, by 30.06.2024, failing which Board
shall be constrain to take further action as per the Environmental Laws.

d) The industry shail submit o bank guarantee of Rs. 50 Lac with validity for one year, within 15
doys as an assurance that the upgroded ETP based on ZLD technology will be installed ond
commissioned by 30.06.2024.

e) Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be granted
to industry upto 30.06.2024.

f) - The industry will be re-heard again after 15.06.2024,

y g) Environmental Engineer, Regional Office-4, Ludhiano shall wisit the industry and submit
W comprehensive report / recommendations, within 15 days,
7. Thereafter, the industry was found violating the provisions of the Water {Prevention &
Control of Pollution) Act, 1974 by not complying with the directions issued by the Government of Punjab
15 woll as well not complying with the decisions ofllhc hearing afforded by the Chairman of the Board.
‘ Accordingly, the industry was once again afforded an oppertunity of persenal hearing
before Chairman of the Board on 13.08.2024. Sh. Harinder Thakur, CEO of the industry attended the
hearing and submitted a written reply which was taken on record. He accepted that the industry was
not complying with the effluent discharge standards as prescribed by the Board. However, he could not
pive any satisfactory reply to the ohservations raised during the hearing.
9. After hearing, the CEO of the industry, officers of the Board and considering the r{waterial
facts of the case, the Chairman of the Board decided as under:

1. The consent to operate applied by the industry be returned. The industry shall apply for

obtaining consent to operate only after compliance of the order issued by the Board vide letter
no 111 dated 12.03.2024.
2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet for
discharge of trade effluent into sewer without obtaining prior permissien/ consent of the Board.
3. Directions ufs 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corparation, Ludhiana to immediately disconnect the sewer connection available to the industry

for disposal of its trade effluent,
4. The Environmental Engineer, Regional Office-4, Ludhiana shall calculate the amount of

Environmental Compensation to be imposed on the industry for operating in non-compliance of
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94.

the order issued by the Board vide letter no. 111 dated 12.03,2024 and put up to the Campetent

Authority, immediately,

o

The Environmental Engineer, Regional Office-4, Ludhiana shall review the monthly progress w.r.t
upgradation of the ETP by adopting ZLD technology.
b. The Environmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the above
directions after 15 days.
10, The proceedings were conveyed to the industry vide this office letter no. $724-25 dated
23.09.2024.
Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in
exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 as amended in 1988, issues the following directions:

“That, the Municipal Corporation, Ludhiana shall disconnect the sewer connection

available to the industry for disposal of its trade effluent, immediately.”

This is for compliance, please.

j For ané‘n Hel?aﬂl f
Punjab Pollution Control Board
Endst. No._ & 7 6 i Dated_,&m({' %’/

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action. He is also directed to
submit report regarding effective compliance of above said directions, within 3 days positively.

DZp For mfo\:gfm&

Punjab Pollution Control Board

¥
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A PUNJAB POLLUTION CONTROL BOARD \.\ﬁ ot
Zonal Office-11, E-648-B, Back Side CICU Office, Phase-3, Focal Point, Ludhiana
E-mail: seezo2ldhppchb@yahoo.com PhNo, 0161-2670141
No. PPCB/SEE/Z0-2/LDH/2024/...5).2500 Regd. Dated . 23J0Tj2Y
To

M/s Duke Fabrics India Limited,
G.T. Road (West),
Ludhiana.

Subject: Proceedings of the personal hearing given by Chairman of the Board on
13.08.2024 w.r.t notice to issue directions u/s 33-A of Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988.

The following were present:

On behalf of PPCB

Er. G.S. Majithia, Member Secretar.y
Er. Pardeep Gupta, CEE, Ludhiana
Er. Vicke®3ansal, EE, Z0O-2, Ludhiana
On behalf of industry

Sh. Rajesh Shrivastav, Manager

Officers of the Board brought out that the industry is a large-scale dyeing unit and
was granted ‘Consent to Operate’ under the Water (Prevention & Control of Pallution) Act, 1874
vide no: CTOW/Renewal/LDH3/2023/20714433 dated 09.02.2023, valid upto 31.03.2024 for the
production of finishing of knitted & fabrics @ 12 MT/day, knitted dyed fabrics @ 5 MT/day,
readymade garments @ 2000 numbers/day, dyeing of yarn & fabrics @ 12 MT/day and garments
printing @ 1000 numbers/day, with generation of trade effluent @ 1845 KLD into sewer after
treatment through ETP and domestic effluent @ 65.0 KLD into sewer.

All large-scale dyeing units of Ludhiana which are discharging their treated trade
effluentinto sewer line of MCL were required to install ZLD technology by 31.03.2024 as directed
by the Punjab Pollution Control Board's letter no: 25440-43 dated 02.12.2022.

P The industry was afforded an opportunity of personal hearing before the
Chairr.ian of the Board on 16.06.2023, wherein it was decided as under;
1. The industry shall continue to operate its pollution contral devices regularly and
efficiently so as to achieve the prescribed standards.
2. The industry shall submit action plan along with PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days,

3. The industry shall complete, commission, stabilize and operate the upgraded effluent
treatment plant so as to achieve zero liquid discharge, by 31.03.2024, failing which Board
shall be constrain to take further action as per the Environmental Laws.

4. Theindustry shall submit a bank guarantee of Rs. 50 lac with validity for one year, within
15 days as an assurance that the upgraded ETP based on ZLD technology will be installed
and commissioned by 31.03.2024,

The Punjab Pollution Control Board vide letter no; 111 dated 12.03.2024 has
extended the time period for discharge of treated effluent of large scale dyeing units upto
30.06.2024. The Government of Punjab has not further extended this time period.

The industry was granted renewal of ‘Consent to Operate’ under the Water
(Prevention & Control of Pollution) Act, 1974 vide no: CTOW/Renewal/LDH3/2024/25269815%
dated 27.06.2024, valid upto 30.06.2024 for the prdduction of finishing of knitted & fabrics @ 12



5 &

MT/day, knitted dyed fabrics @ 5 MT/day, readymade garments @ 2000 numbers/day, dyeing
of yarn & fabrics @ 12 MT,"day and garments printing @ 1000 numbers/day, with gener ation of
trade effluent @ 1845 KLD into sewer after treatment through ETP and domestic effluent @ 650
KLD into sewer,

The industry has neither submitted PERT Chart for the installation and
commissioning of ZLD Plant nor submitted any bank guarantee of Rs. 50 lacs as an assurance that
the upgraded ETP hased on ZLD technology.

The industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1874 by not complying with the Directions issued by the Government of Punjab.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 was issued to the industry with an opportunity of
personal hearing before Chairman of the Goard on 13.08.2024.

Sh. Rajcsh Shrivastav, Manager of the industry attended the hearing and
submitted a written reply which was taken on record. He could not give any satisfactory reply Lo
the observations raised during the hearing.

After hearing, the manager of the industry, officers of the Board and
considering the material facts of the case, the Chairman of the Board decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet
for discharge of trade effluent into sewer without obtaining prior permissian/ consent of the
Board.

2. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissione:, Municinai
Corporation, l.udhiana to immediately disconnect the sewer connection availablcggs the
industry for disposal of its trade effluent.

3 The Environmental Engineer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non-compliance
of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the
Competent Authority, immediately.

4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the monthly progress

w.r.t upgradation of the ETP by adopting ZLD technology.

The Environmental Engineer, Regional Office-3, Ludhiana shall ensure compliance of the

(¥s1

above directions after 15 days.
You are, therefore, requested to comply with the decisions of the personal hearing

within stipulated period and submit compliance report to the Board.
Kagd ié}/?/
pL For and on ehzl f?:}??

Punjab Pollution Con B
Endst. No.... S+&! Dated , r LY:A#

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action.

ﬁL For and on':'be/g?l(?c‘;f‘

Punjab Pollution Control Board
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dw@h  PUNJAB POLLUTION CONTROL BOARD ‘Q{/ Lifestle for

_LY P i Er ment
Zonal Office-11, E-648-B, Back Side CICU Office, Phase-5. Focal Point, Ludhiana

E-mail: seezo2idhppcb@yohoo.com Ph No, 0161-2670141

No. PPCB/SEE/ZO-2/LDH/2024/. 5. 7.562 Regd. Dated @%‘fﬂ..‘i’/& b

To
M/s Duke Fabrics India Limited,
G.T. Road (West),
Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988. ;

Whereas, it is obligatory on part of 'the industry to obtain 'consent to establish'
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the
Air (Prevention & Control of Pollution) Act, 1981.

An.d whereas, it is also obligatory on the part of the industry to obtain consent to
operate an outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation
of the industry.

And whereas, it is mandatory on the part of industry to install proper and
adequate pollution control devices so as to ensure that the concentration of various pollutants
in effluent being discharged by industry, canfirms to the effluent standards as prescribed for
such discharges.

And whereas, the industry is a large-scale dyeing unit and was granted ‘Consent
to” Operate’ under the Water (Prevention & Control of Pollution) Act, 1974 vide no:
CTOW/Renewal/LDH3/2023/20714433 dated 09.02.2023, valid upto 31.03.2024 for the
production of finishing of knitted & fabrics @ 12 MT/day, knitted dyed fabrics @ 5 MT/day,
readymade garments @ 2000 numbers/day, dyeing of yarn & fabrics @ 12 MT/day and
garments printing @ 1000 numbers/day, with generation of trade effluent @ 1845 KLD into
sewer after treatment through ETP and domestic effluent @ 65.0 KLD into sewer.

And whereas, all large-scale dyeing units of Ludhiana which are discharging their
treated trade effluent into sewer line of MCL were required to install ZLD technology by
31.03.2024 as directed by the Punjab Pollution Control Board’s letter no: 25440-43 dated
02.12.2022,

And whereas, the industry was afforded an opportunity of personal hearing
before the Chairman of the Board on 16.06.2023, wherein it was decided as under:

1. The industry shall continue to operate its pollution contrel devices regularly and
efficiently so as to achieve the prescribed standards.
2. The industry shall submit action plan along with PERT Chart for the installation and

commissioning of ZLD Plant. within 15 days.
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3. The industry shall complete, cammission, stabilize and operate the upgraded effluent
treatment plant so as to aciﬂeve Zero Iliquid discharge, by 31.03.2024, failing which
Roard shall be constrain to take further action as per the Environmental Laws.
4, The industry shall submit a bank guaréntee of Rs. 50 lac with validity for one year, within
15 days as an assurance that the upgraded ETP based on ZLD technology will be installed
and commissioned by 31.03.2024.

And whereas, the Punjab Pollution Control Board vide Icttczn: no: 111 dated
19 032024 has extended the time period for discharge of treated effluent of large scale dyeing
units upto 30.06.2024. The Government of Punjab has not further extended this time period.

And whereas, the industry was granted renewal of ‘Consent to Operate’ under
the Water [Prevention &  Control of Pollution) Act, 1974 vide nao
C'FGWIRenewal/LDH3/2024/25269815 dated 27.06.2024, valid upto 30.06.2024 for the
praduction of finishing of knitted & fabrics @ 12 MT/day, knitted dyed fabrics @ 5 MT/day,
readymade garments @ 2000 numbers/day, dyeing of yarn & fabrics @ 12 MT/day and
garments printing @ 1000 numbers/day, with generation of trade effluent @ 1845 KLD into
sewer after treatment through ETP and domestic effluent @ 65.0 KLD into sewer.

And whereas, the industry has neither submitted PERT Chart for the installation
and commissioning of ZLD Plant nor submitted any bank guarantee of Rs. 50 lacs as an
assurance that the upgraded ETP based on ZLD technology.

And whereas, the industry is violating the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 by not complying with the Directions issued by the Government
of Punjab.

4 And whereas, notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1088 was issued to the industry with an
opportunity of personal hearing before Chairman of the Board on 13.08.2024.

And whereas, Sh. Rajesh Shriﬁstav, Manager of the industry attended the
hearing and submitted a written reply which was taken on record. He could not give any
satisfactory reply Lo the observations raised during the hearing,

And whereas, after hearing, the manager of the industry, officers of the Board

sand considering the material facts of the case, the Chairman of the Board decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its
outlet for discharge of trade effluent into sewer without ohtaining prior permission/
consent of the Board.

2. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent.

3. The Environmental Engineer, Regional Office-3, Ludhiana shall calculate the amount of

Environmental Compensation to be imposed on the industry for operating in non-
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compliance o'f the order issued by the Board vide letter ne. 111 dated 12.03.2024 and put
up to the Competent Authority, immediately.

4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the monthly progress
w.r.t upgradation of the ETP by adopting ZLD te:chnology.

The Environmental Engineer, Regional Office-3, Ludhiana shall ensure compliance of the

i

above directions after 15 days.
And whereas, the proceedings were conveyed to the industry vide this office
letter no. 5720-21 dated 23.09.2024.
Now, therefore, the Competent Authority of the Punjab Pollution Control Boa rd,
in exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988, issues the following directions:

”Tﬁat, the industry shall not operate its outlet for discharge of trade effluent

into sewer without obtaining prior permission/ consent of the Board.”

In case of failure to comply with the above said directions, you are liable for

action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974 as amended in 1988.

EL For anﬁ:‘r; é’%f of

Punjab Pollution Control Boar%

Endst. No, 5 i ii 22 I Dated"xéé_{ € Hr@“(

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhiana for information and necessary action. He is
also directed to submit report regarding effective compliance of above said directions, within
3 days positively.

L3

OL For arﬁg 'B%Halfof

Punjab Pollution Control Board

7
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ETr PUNJAB POLLUTION CONTROL BOARD \.;\‘;{/fj Lifestyo for
g e ’
Zonal Office-11. E-648-B. Back Side CICU Office, Phase-5. Focal Point, Ludhiana

£-mail: seezo2ldhppch@yahoo.com Ph Ne, 01161-2670141
No. PPCB/SEE/20-2/LDH/2024/.0EDY | Regd. Dated :@5?07@‘1
To

The Commissioner,

Municipal Corparation,

Ludhiana. -
Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as

amended in 1988- M/s Duke Fabrics India Limited, G.T. Road (West), Ludhiana.

It is intimated that the Government of Punjab issued directions vide orders no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1986 that
“industrial effluents and dairy waste whether treated / partially treated or untreated shall not be
discharged into Municipal sewer,”

2. Thereafter, various meetings were held with the industries of Ludhiana at Board's level
and zfter deliberations il was decided that all the water polluting industries (except garment washing &
service stations) discharging their effluents into runicipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluents into municipal sewer, Ludhiana by 31.03.2023. Accordingly,
large scale dyeing industries were granted consents upto 31.03.2023 by the Board subject to suitable
conditions to achieve Zero-Liquid Discharge (ZLD).

2. Later on request of these industries the period was extended upto 31.03.2024 and the
decisions weres conveyed Lo the concerned vide letter no. 25440-43 dated 02.12.2022. Further, vide
said erder,a committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted to
work the modalities / alternative arrangement to discharge the treated trade effluent of Large scale
dyeing units Lastly on request of these industries this period has been extended upto 30,06.2024 vide
Board’s order no. 111 dated 12.03.2024.

. The subject cited industry was afforded an opportunity of personal hearing before
Chairman of the Board on 16.06.2023 for ensuring compliance of the above said directions, wherein il
was decided as under:

@) The industry shall continue to operate its pollution control devices reqularly and efficiently so

}'ﬁ ’ as to achieve the prescribed standards.
6 b) The industry shafl submit action plan along with PERT Chort for the installation and
commissioning of ZLD Plant, within 15 days.

¢/ The industry shall complete, commission, stabilize and operate the upgraded effluent
treatment plant so as to achieve zero liguid discharge, by 31.03.2024, failing which Board
shall be constrain to take further action as per the Environmental Laws.

d) The industry shall submit @ bank guarontee of Rs. 50 loc with validity for one year, within 15
days as an assurance that the upgraded ETP bosed on ZLD technology will be installed and
commissioned by 31.03.2024.

B Thereafter, the industry was found violating the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 by nat complying with the directions issued by the Government of Punjab
as well as well not complying with the decisions of the hearing afforded by the Chairmdn of the Board.
6. Accordingly, the industry was afforded an opportunity of personal hearing before
Chairman of the Beard on 13.08.2024. Sh. Rajesh Shrivastav, Manager of the industry attended the
hearing and submitted a written reply which was taken on record. He could not give any satisfactory
reply to Lhe observations raised during the hearing.
7. After hearing the director of the industry, officers of the Board and considering the
material facts of the case, the Chairman of the Board decided as under:

1. Directions u/fs 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet for

discharge of trade effluent into sewer without obtaining prior permission/ consent of the Board.

I T T e
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2, Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the industry
for disposal of its trade effluent.

3. The EnvIrohrn‘enta_I Engineer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in nan-compiiance of
the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the Competent
Autharity, immediately. |

4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the montily progress w.r.t
upgradation of the ETP by adopting ZLD technology.

5. The Environmental Engineer, Regional Oftice-3, Ludhiana shall ensure compliance of the above
directions after 15 days
8. The proceedings were conveyed to the industry vide this office letter no. 5720-21 dated

23.09.2024.

Now, therefare, the Competent Authority of the Punjab Pollution Control Board, n
exercise of the powars conferred upon it u/s 33-A of the Water (Prevention & Cantrol of Poliution] Act,
1974 as amended in 1988, issues the following directions:

“That, the Municipal Corporation, Ludhiuna shall disconnect the sewer connection
available to the industry for disposal of its trade effluent, immediately.”

This is for compliance, please.

A et :

9[ For anfcmta'ﬁl\'hm

Funjab Pollution Control ij%
L

Endet, Nc‘_mﬂﬁﬁ Dated,&_?ﬂ_? i

A copy of the above is forwarded to the Environmental €ngineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action, He is also directed to
submit report regerding effective compliance of above said directiens, within 2 days positively.

o vor i

s Punjab Pollution Control Board

%,
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= " PUNJAB POLLUTION CONTROL BOARD m;kﬁ e

= 39 1= WWW EE b QOV I" I:‘ pr’.h 1] @q LR
|e'te Fax - l|161-46?3? ngsitE. . ch. ] emai Zo1ldt mal ¢ s

Dated 0
No. GG s. 7 6 30 ¢/ 24
To

Mfs Garg Acrylic Ltd., ’
Kanganwal Road, VPO Jugfana, G.T. Road,

Ludhiana.

the Chairman of the Board on
i f the personal hearing given before :
?écocégglz[lgi.ri. showpcause notice for refusal of consent to operate undert;heHW;;féalls
Ac't 1974 alongwith show cause notice for refusal of authorization ;S‘Id:rl e Ha

am:iI other Waste (Management & Transboundary Movement) Rules, :

“FUNJAD E = \ 5
b’“ﬁ‘;"-aw"; Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana %‘@ 'é:-'\ﬁ'?rg-ﬁi:fm /J
o

Sub:

The following were present;

On behalf of Punjab Pollution Control Board

Er. G. 8. Majithia, Member Secretary, Punjab Pollution Control Board

Er. Pardeep Gupta, Chief Environmental Engineer, Ludhiana .

Er. Ravinder Bhatli, Senjor Environmental Engineer, Zonal Office-1, Ludhiana

Er. Pardeep Balu, Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the Inclustry
No one attended the hearing

The Add, Senior Environmental Englneer, Zonal Office-1, Ludhiana brought out that the inquSlFY
Is a large scale red category dyeing unit. The industry was granted consent to operale under Air Acl.
1681 vide no. CTOA/Renewalll.DH2/2022/19304000 dated 22/08/2022 valid upto 31/03/2025 & under
Water Act, 1981 vide no. CTOW/RenewallLDH2/2023/ 21256580 dated 06/04/2023 valid uplo
31/03/2024 with suitable and special condition that the industry shall take acequate steps to slop
discharging its industrial effluent into Municipal sewer, Ludhiana by 31.03,2024.

The industry was granted authorization vide no. HWM/renew/LDH2/2018/8057918 dated
10.12.2018 expired on 31/03/2023 for Category 36,3 @ 45 MT/Year, Category 33.1 @ 2500 No/Year
Categery 5.1 @ 0.5 KL/Year,

The industry was visited by officer of the Board ©0n22.04.2023 and it was observed as under:

1. The industry is engaged in the process of dyeing.

2. The industry has installed ETP based on physico chemical followed by biological treatment for
the trade efiluent generated during dyeing process. The industry has provided Ullra fillration (UF)
@ 1200 KLD after ETP, The UF treated effluent is being further treated to RO I & II. The RO
permeate from these 2 ROs is reutilized back in the process and RO reject is trealed in third RO
of capacity 300 KLD. The RO permeate generated from this third RO is being reused back in the
process, .

3. The industry has not installed the MEE/MVR for achisvement of complete ZLD system till dale
and around 80-90 KLD of treated effluent after UF is still being discharged into sewer. Further.
the RO reject generaled from the RO-II| Is being again sent to collection tank in the absence of
MEE / MVR system.

4. Treated effluent sample after UF system discharging into sewer (approx. 80-90 KLD) was
collected and sent for analysis,

5. The housekeeping of the industry Is poor.

On account of non-achlevement of 7LD system and on account of violations as detailed above.
the Industry was given personal hearing before the Chairman of the Board on 16.06.2023 and after
hearing It was decided as under - :

1. The industry shall comply with all the violatioris stated as above, immediately.

2. The industry shall continue to operate its pollution control devices regularly and efficiently so as
to achieve the presceribed standards.

3. The industry shall complete and commissioh the tpgraded effluent treatment plant s¢ as to

achieve zero liquid discharge, by 31.03.2024.

4. The industry shall submit action plan alongwith PERT Chart for the installation and commissioning

<

damage caused to the Environment,

ITJ'!e industry has applied for renewal of consent to operate under Water Act, 1974 and
authorization under the Hazardous and other Waste Rules, 20186,

The application of the industry has been perused and following obsarvations has been made -
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authorization
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The indusiry has not intimated tha stale

3
-~ n i I o - o~ B -y
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3. The n.-:mm has not intimated the stalus of '\*c::..! g:'.e.“:‘-:‘: and ERing of hasardous wesls troes
2018 to 2023 and from 2023 to 2024 of hax vashe category 33
4. The industry has not intimated the status of :et:t g-e::e:*«.:%c:: and Efing of hazardous waste from
2018 to 2023 and from 2023 10 2024 J hazardous washe category 5.1
8. The industry has not intimated the quantity of hazardous waste of categery B3I g sioed
the premisss. i
8. The industry has faited to made fresh 2. greement for Efting of hazardous waste cstegony 38.3
7. Theindustry has not submitted compiiance raport of conditions of previous authenizebon grantec
under the Hazardous and other Waste {Mansgement & Transboundsry Movement) Ruies. 2018
in annotated form.
The industry has not submitted Sank Guaranise of Re. 10 lacs and not deposited EC of Rs. 5.0
lacs.
Tha 1ncustr\' has not mmo‘e 2d and commissionad e U!.;T:i?::d eSuent
31.03.2024, The industry has not submittad sction plan zlengwith FERT Charnt
commissioning of ZLD Plant, yet and the industry has feliad to operate OCEMS.
The industry is not complying with the above said he anng decisions and not complying with e

provisions of tha Water Act, 1874 & Hazardous and other \\ 13t Rul {

In view of above, the industry was issued show cause notice for refusal of consent 1o Of

under the Water Act, 1974 alongwith show cause notice for refusal of autherzation under the =a

and other Waste Rules, 2018 with hearing before Chaiman of the Board on 23.07 2024, whereia i

decided a&s under:

1. Another opportunity of personal hearing be afforded to the industoy.

2. The industry shall operate the ETP requlary and efficiently 50 as to achisve the 3

prescribed by the Board and shall comply with decisions of personga! hearing held on 18,03.2023

3. The Industry shall store all the calegores of hazardous waste in environmentally seund man

maintain proper record of generation and disposal of hazardous wastes.

4. The Senior Environmental Engineer, Zenal Office~1, Ludhisns shall within 03 davs visit the

industry to verify the submisslons made by industry and submil its flash repon wel befere nex

date of hearing .

In view of above, the industry was issued show cause notice for retusal of consent to operale
under the Water Act, 1974 alonawith show cause notice {or refusal of autherization undear the Hazardous
and other Wasta Rules, 2018 wilh hearing tefore Chairman of the Board on 13.08,2024,

No one from industry attendad the hearng. Vide its e-mail dated 02.08.2024, e inausly
submitted that they are unable to attend hearing on 13.08.2024 and requested far another date of heanng

After hearing, officers of the Board and considering mutenal facts on record, the Chawman of the
Board decided as under:

1. Another opportunity of personal hearing be afforded to the industry, . _
5 The Senlor Environmental Englnesr, Zonal Office-f, Ludhiana shall submit s report i
compllance of decisions of hearing dated 23.07.2024 well before ne\l dala of hearing.

w
"
13
[#1]

{") o

Y
e

Adcl Senlot -\?lmnment.ﬂ Enginoer

Dated
Endst !:l{\oéopy of the above Is forwarded to the Environmental Englneer\ Punjab Pollution Centrol Board,

Reglonal Offlce-2, Ludhiana for Informalion and necessary aclion. He is requested to send the
compliance of hearing declsions In stipulated time period,

-

Add. gﬂmoﬁmlrm\munml Englneer
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&= PUNJAB POLLUTION CONTROL BG
R[E¥ Zonal Office~1, E-648-B, Phase-V, Focal Point, Lucﬁgr?a

Tole Faxi~ 0161-4673789 Wobsile:—mw.ggnp,govxin omaH:-gpcbzcﬂdh@gnﬁaarm;ﬂ
No, 565|-s9- Speed post/Regd. Date nz o]
To A G 0,

M/s Garg Acrylic Ltd.,
Kanganwal Road, VPO Juglana, 6., Road,
Ludhiana,

Sub:  Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 a5 arnandzd |,
1988,

Whereas, it Is obllgatory on part of the Industry to obtain 'consent to establish' (Mac) ufs 25/2¢8
of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Alr (Prevention & Contre!
of Pollution) Act, 1981, .

And whereas, It Is also obligatory on the part of the industry to obtain consent to aperatz zn
outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation of the industry.

And whereas, It [s mandatory on the part of industry to install proper and adequate golluiion
control devices so as to ensure that the concentration of various pollutants in effluent being dischargsd
by Industry, confirms to the effluent standards as prescribed for such discharges.

And whereas, the Industry Is a large scale red category dyeing unit. The industry was gran‘z
consent to operate under Air Act, 1981 vide no. CTOA/Renewal/LDH2/2022/19304000 dzi=c
22/08/2022 valid upto 31/03/2025 & under Water Act, 1981 vide no, CTOW/Renewal/LDHZ/2023/
21256580 dated 06/04/2023 valid upto 31/03/2024 with suitable and special condition that the ingusiry
shall take adequate steps to stop discharging Its industrial effluent into Municipal sewer, Luchiznz &
31.03.2024.

And whereas, the Industry was granted suthorization vide no. HWM/renew/LDHZ/2018/
8067918 dated 10.12.2018 expired on 31/03/2023 for Category 35.2 @ 45 WMiT/Year, Category 33,0 @

2500 No/Year and Category 5.1 @ 0.5 KL/Year,
And whereas, the Industry was visited by officer of the Board on 22.04.2023 and it was obszrvas

i

e

as under:-

1. The industry is engaged in the process of dyeing.

2. The industry has Installed ETP based on physico chemical followed by biological treatment “or
the trade effluent generated during dyeing process. The Industry has provided Ultra filtrazion
(UF) @ 1200 KLD after ETP. The UF treated effluent is being further treated to RO =1 & II. Tha 30
permeate from these 2 ROs Is reutilized back in the process and RO reject is treated in third RO
of capacity 300 KLD. The RO permeate generated from this third RO is being reussd back in ths
process.

3. The Industry has not installed the MEE/MVR for achievement of complete ZLD system
and around 80-90 KLD of treated effluent after UF is still being discharged into sewsr, furinsr
the RO reject generated from the RA-[Il is being again sent to collection tank in the absence of
MEE / MVR system,

4. Treated effluent sample after UF system discharging into sewer (approx. 80-80 KLD} was
collected and sent for analysis.

5. The housekeeping of the industry is poor.

And whereas, on account of non-achievement of ZLD system and on account of violations as
detailed above, the industry was given personal hearing before the Chairman of the Board on 16.06.2023
and after hearing It was decided as under -

1. The industry shall comply with all the violations stated as above, immediately.

2. The industry shall continue to operate its pollution control devices regularly and efficiently so 25
to achleve the prescribed standards,

3. The industry shall complete and commission the upgraded effiuent treatment plant so 25 =0

achieve zero liquid discharge, by 31.03.2024. .

4. The industry shall submit action plan alongwith PERT Chart for the installation anc
commissioning of ZLD Plant, within 15 days.
5. The Industry shall submit a Bank Guarantee of Rs. 10 lacs, within 15 days, as assurancs that the

upgraded ETP based on zLD technology will be installed and commissioned by 31.03.2024.
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5. 5,0 lacs, to the Environmey
On best assessment and judgement, the industry shall deposlt R

. avs as Env
Engineer, Regional Office-2, Ludhlana, within 15 day
damage caused to the Environment. | t to operate under Water Act, 1974
And whereas, the Industry has applied for renewal of conser

6. :
and authorization under the Hazardous and other Waste Rules, 201 d following observations has

been made:-
&

; sed an
And whereas, the application of the industry has been pert

whereas it has already been granted

The industry has applied for fresh authorization, el 18 apply for renewal of

authorization dated 10.12.2018 expired on 31/03/2023, |
authorization, .
The industry has not intimated the status of total generation and lifting of
2018 to 2023 and from 2023 to 2024 of hazardous waste category 35.3. .
The industry has not Intimated the status of total generation and lifting of hazardous wa

2018 to 2023 and from 2023 to 2024 of hazardous waste category 33.1. -
The industry has not intimated the status of total generation and lifting of hazardous waste It
2018 to 2023 and from 2023 to 2024 of hazardous waste category 5.1. ‘ _
The industry has not intimated the quantity of hazardous waste of category 35.3 lying stored in
the premises, 1 ‘

The industry has falled to made fresh agreement for lifting of hazardous waste category 35.3.
The industry has not submitted compliance report of conditions of previous authorization
granted under the Hazardous and other Waste Rules, 2016 in annotated form.

And whereas, the industry has not submitted Bank Guarantee of Rs. 10 lacs and not deposited

hazardous waste from

EC of Rs. 5.0 lacs.

And whereas, the industry has not completed and commissioned the upgraded effluent

treatment plant by 31.03,2024, The industry has not submitted action plan alongwith PERT Chart for the
installation and commissioning of ZLD Plant, yet and the industry has failed to operate OCEMS,

And whereas, the industry is not complying with the above said hearing decisions and not

complying with the provisions of the Water Act, 1974 & Hazardous and other Waste Rules, 2016,

And whereas, the industry was issued show cause notice for refusal of consent to operate under

the Water Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous and
other Waste Rules, 2016 with hearing before Chairman of the Board on 23.07.2024, wherein It was
decided as under:

1

2

Another opportunity of personal hearing be afforded to the Industry,

The iIndustry shall operate the ETP regularly and efficiently so as to achieve the standards
prescribed by the Board and shall comply with decisions of personal hearing held on 16.06,2023,
The industry shall store all the categories of hazardous waste in environmeritally sound manner,
maintain proper record of generation and dispesal of hazardous wastes,

The Senior Environmental Engineer, Zonal Office-1, Ludhiana shall within 03 days visit the
industry to verify the submissions made by industry and submit its flash report well before next
date of hearing ,

And whereas, the industry was visited by the Senlor Environmental Engineer alongwith officer

of the Board on 26.07.2024 and it was observed as under :-

L

The industry has installed ETP based on physic chemical followed by biological treatment for the
trade effluent generated during dyeing process.

The industry has provided ultra-filtration (UF) after ETP, The UF treated effluent is further treated
{0 RO-I & Il. The RO permeate from these 2 ROs Is reutilized back in the process and RO Reject s
treated in 3rd RO, The RO permeate generated from this 3rd RO is reused back in the process.
The industry has not installed the MEE for achievement of complete ZLD system till date and
around 80-90 KLD of treated effluent after UF Is still being discharged Into sewer, Further, the
RO reject generated from 3rd RO is being again sent to collection tank in the absence of MEE

It has installed 2 submersilsle puUmps with common water meter and the readjng of the same was
215936 KL during visit, '

As per record maintained by the I"UUSW; the generation / lifting of hazardous waste of category
no.35.3,5.1and 33.1 for the period from 2018 to 2024 are as under :

a) The total generation of hazardous waste of category 35.3 was 285000 kg & lifting was 122360
kg and balance qty was 200 kg,

ironmental Compensation for the Sy
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b) The total generation of hazardous waste of categary 5.1 was 3167 Itrs & lifting was 420 [trs
and balance gty was 40 [trs.

c) The total generation of hazardous waste of category 33,1 was 15833 kg & lifting was 343 kg
and balance gty was 60 kg,

And whereas, the industry was issued show cause notice for refusal of consent to operate under

the Water Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous and

other Waste Rules, 2016 with hearing before Chairman of the Board on 13,08,2024. But, no one from
industry attended the hearing. Vide its e-mail dated 09.08,2024, the Industry submitted that they are
unable to attend hearing on 13.08.2024 and requested for another date of hearing.

And whereas, the industry was issued show cause notice for refusal of consent to operate under
the Water Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous and
other Waste Rules, 2016 with hearing before Chalrman of the Board on 13.09.2024, postponed to
18.09.2024, wherein it was decided as under:

1. The consent to operate under the Water (Prevention & Centrol of Pollution) Act, 1974 and
authorization under the Hazardous and other Waste (Management & Transboundary
Movement) Rules, 2016 applied by the industry be returned. The industry shall apply for
obtaining consent to operate / authorization only after compliance of the order Issued by the
Board vide letter no. 111 dated 12.03.2024,

2. Directions u/s 33-A of the Water Act, 1974 be issued to the Industry not to operate its outlet for
discharge of trade effluent into sewer without obtairing prior permission/ consent /
authorization of the Board.

3. Directions ufs 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the industry
for disposal of its trade effluent.

The industry shall comply with all the decisions of personal hearing held before the Chairman of

the Board on 16.06,2023 and 23,07.2024.

5. The Environmental Engineer, Regional Office-2, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non-compliance of
the order issued by the Beard vide letter no. 111 dated 12.03.2024 and put up to the Competent
Authority, immediately.

6. The Environmental Engineer, Regional Office-2, Ludhiana shall review the monthly progress w.r.t
upgradation of the ETP by adopting ZLD technology.

7. The Environmental Engineer, Regional Office-2, Ludhiana shall ensure compliance of the above

| directions

Ee

i And whereas, the proceedings of the persanal hearing held before the Chairman of the Board
i on 18.09.2024 have been conveyed to the industry.

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise of
the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988, Issues the following directians:

“That, the industry shall nat operate [ts outlet for discharge of trade effluent into sewer
without obtaining prior permission/ consent of the Board.”

In case of failure to comply with the above said direction, you are liable for action u/s 41 of the
| Water (Prevention and Control of Pollution) Act 1974 as amended In 1988.

Senior Environmengal Engineer
Far behalf of Chairman of the Board

Endst. No. Bated
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Contral Board,
Reglonal Office-2, Ludhiana for information and necessary action. He [s also directed\to submit report

regarding effective compliance of above said directions, within 3 days positively.

nmental Engineer

Senior En\n
FOZ& n behalf of Chairman of the Thairman of the Board
3;\5,
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CONTROL BOARD
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= .
| <7 Z(_);;?::.,gﬁ'ce 1, E,'648'B’ Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161 Websnte:-w email:- ppcbzo1ldh@gmail.com

No. 564950 Speed postiRegd.
10 The Commissioner,
Municipal Corporation,
Ludhiana.

-~ gubject: PireCtiO"S u/s 33-A of th.e Water (Prevention & Control of Pollution) Act, 1974 as amended
in 1988 - M/s Garg Acrylic Ltd., Kanganwal Road, VPO Jugiana, G.T. Road, Ludhiana.

it is intimated that the Government of Punjab issued directions vide orders no.

10/228/2019/STE-5/1594066/1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1986 that
«ndustrial effluents and dairy waste whether treated / partially treated or untreated shall not be
discharged into Municipal sewer.”
: Thereafter, various meetings were held with the industries of Ludhiana at Board’s level and
& ofter deliberations it was decided that all the water polluting industries (except garment washing &
corvice stations) discharging their effluents into municipal sewer, Ludhiana shall take adequate steps to
¢top discharging their industrial effluents into municipal sewer, Ludhiana by 31.03.2023. Accordingly,
large scale dyeing industries were granted consents upto 31.03.2023 by the Board subject to suitable
conditions to achieve Zero-Liquid Discharge (ZLD).

Later on request of these industries the period was extended upto 31.03.2024 and the
decisions weres conveyed to the concerned vide letter no. 25440-43 dated 02.12.2022. Further, vide
F said order a committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted to
work the modalities / alternative arrangement to discharge the treated trade effluent of Large scale
dyeing units. Lastly on request of these industries this period has been extended upto 30.06.2024 vide
Board’s order no. 111 dated 12.03.2024.

The subject cited industry is a large scale red category dyeing unit. The industry was granted
consent to operate under Air Act, 1981 vide no. CTOA/Renewal/LDH2/2022/19304000 dated

22/08/2022 valid upto 31/03/2025 & under Water Act, 1981 vide no. CTOW/Renewal/LDH2/2023/
21256580 dated 06/04/2023 valid upto 31/03/2024 with suitable and special condition that the industry
shall take adequate steps to stop discharging its industrial effluent into Municipal sewer, Ludhiana by

31.03.2024.
The industry was granted authorization vide no. HWM/renew/LDH2/2018/ 8067918 dated

10.12.2018 expired on 31/03/2023 for Category 35.3 @ 45 MT/Year, Category 33.1 @ 2500 No/Year,

e gory 5.1 @ 0.5 KL/Year.
‘ The industry was visited by officer of the Board on 22.04.2023 and it was observed as under:-

. 1. The industry is engaged in the process of dyeing.
. 2. The industry has installed ETP based on physico chemical followed by biological treatment for

the trade effluent generated during dyeing process. The industry has provided Ultra filtration
(UF) @ 1200 KLD after ETP. The UF treated effluent is being further treated to RO -1 & Il. The RO
permeate from these 2 ROs is reutilized back in the process and RO reject is treated in third RO
of capacity 300 KLD. The RO permeate generated from this third RO is being reused back in the

. process. :
The industry has not installed the MEE/MVR for achievement of complete ZLD system till date

and around 80-90 KLD of treated effluent after UF is still being discharged into sewer. Further,

the RO reject generated from the RO-IIl is being again sent to collection tank in the absence of

MEE / MVR system. -
Treated effluent sample after UF system discharging into sewer (approx. 80-90 KLD) was

Lo A
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~ collected and sent for analysis.

" 5. The housekeeping of the industry is poor. . = |
P f non-achievement of ZLD system and on account of violations as detailed above,

- Onaccounto
5* was given personal hearing before the Chairman of the Board on 16.06.2023 and after

*’ it was decided as under :- . . e
e The industry shall comply with all the violations stated as above, immediately.
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Ths indu = Bank Guarantee of Rs. 10 {acs 2nd not deposited EC of Rs. 5.0

lzcs.
d commissioned the upgraded effluent treatment plant by

The incustry has not completed an
th PERT Chart for the installation and

31.02:2024. The industry has not submitted zction plan alongwi
cammissioning of ZLD Plant, yat =nd the industry has fziled to operate OCEMS.
The incustry is not cemplying with the above said haaring decisions and not complying with

! the provisions of the Water Act, 1974 & Hezardous and other Waste Rules, 2016.
Accordingly, the industry Was issuad show cause notice for refusal of consent to operate
underthe Water Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous
nd other Waste Rules, 2016 with hearing befora Chairman of the Board on 23.07.2024, wherein it was

z
darided a5 undern:
1. Another opportunity of
2. The industry shall operate
prascribed by the Board and shall comply
16.06.2023. _
3. Thz industry shell store 2ll the categories of hazardous waste in anvironmentally sound
manner, maintain proper record of generation and disposal of hazardous wastes,
The Senior Environmentzl Engineer, 7onzl Office-1, Ludhiana shall within 03 days visit the

dustrv to verify the submissions made by industry and submit its flash report well before

personal hearing be afforded to the industry.
the ET? regularly and efficiently so as to achieve the standards
with decisions of personal hearing held on

I~

in
next date of hearing .
Thereafter, the industry was
of the Board on 26.07.2024 and it was observed as under i-
1. Theindustry has installed ETP based on physic chemical fo
trade effluent generated during dyeing process.
2. Theindustry has provided ultra-filtration (UF) after ETP. The UF treated effluent is further treated
to RO-1 & II. The RO permeate from these 2 ROs Is reutilized back in the process and RO Reject s
treated in 3rd RO. The RO permeate generated from this 3rd RO Is reused back in the process.

visited by the Senior Environmental Engineer alongwith officer

llowed by biological treatment for the
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3, The Industry has not Installed

the MEE for achievement of co
around 80-80 KLD of treated e

ffluent after Ur s still bein
ROIs b_e]ng again sent to co
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the generation / lifting of hazardous waste of category

kg and balance qty was 200 kg,
b] The total generation of hazardous wa
and balance gty was 40 itrs.
¢} The total generation of hazardous waste o
and balance qty was 60 ke.

Ste of category 5.1 was 3167 Itrs & lifting was 420 ltrs

f category 33.1 was 15833 ke & Iifting was 343 kg

The industry was issued show cause notice for

Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous and other Waste
Rules, 2016 with hearing before Chairman of the Board on 13.08.2024. But, no one from industry

i attended the hearing. Vide its e-mal| dated 09.08,2024, the industry submitted that they are unable to
attend hearing on 13.08.2024 and requested for another date of hearing,

Accordingly, the Industry was issued show cause potice for refusal of consent to operate
under the Water Act, 1974 alongwith show cause notice for refusal of authorization under the Hazardous
and other Waste Rules, 2016 with hearing before Chairman of the Board on 13.09.2024, postponed to
18.,09.2024, wherein it was decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet
for discharge of trade effluent into sewer without obtaining prior permission/ consent /
authorization of the Board,

2, Directions ufs 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sawer connection available to the
industry for disposal of its trade effluent.

refusal of consent to operate under the Water

The proceedings of the personal hearing held before the Chalrman of the Board on 18.09.2024
have been conveyed to the industry,

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise of
the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988, issues the following directions:

“That, the Municipal Corporation, Ludhiana shall disconnact the sewer
connectlon available to the industry for disposal of its trade effluent, immediatdly.”

This is for compliance, please,

Senior Enviranm :
Fors& Oh behalf of €@irman of the Board

’ = \’?
Endst. No. C’D?Ed . ;
A copy of the above is forwarded to the Environmiental Ehgineer, Punjab Pollution Control Board,

Regional Office-2, Ludhiana for Information and necessary action. He is also directed to submit report
regarding effective compliance of above said directlans, within 3 days positively,

For E behalf of Chat

-
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M/s Nahar Spinning Mills Limited (Dyelng Unit),
Dhandari Kalan, G.T, Road,
Ludhiana.

fore the Chalrman of the Board on
Sub: Proceedings of the personal hearing glven be are on
13.0!3.202-$ng.r.t‘ notlee to lssue directions wis 33-A of the Wator (Prevention & Contro

of Pollutlon) Act, 1974 alongwith show cause notice for refusal of consent o operate
under the Water (Prevention & Control of Pollution) Act, 1974,

The following were present:

On behalf of Punjab Pollutlon Control Board '
Er. G. 8. Majithia, Member Secretary, Punjab Pollution Control Board

Er. Pardeep Gupta, Chief Environmental Engineer, Ludhiana .
Er. Ravinder Bhatti, Senior Environmental Engineer, Zonal Office-1, Ludhiana
Er. Pardeep Balu, Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the industry
Sh. Rajinder Sofat, DGM

The Add. Senior Environmenlal Engineer, Zonal Office-1, Ludhiana brought oul that the
industry is a large scale dyeing unit and was earlier granted consent under Water Act, 1974 upto
30.06.2024 for discharge of treated trade effluent @ 2650 KLD & domestic effluent @ 50 KLD inlo
sewer afler {realment through ETP.

Earlier a meeting was laken by worlhy Minister, Depariment of Science Technology and
Environmenl on 19.10.2022 for segregalion of indusirial effluents into municipal sewer of Ludhiana in
compliance to directions issued u/s 5 of Environment (Protection) Act, 1986 vide order daled
10.10.2018. In said meeting, It was decided thal all the large scale dyeing units discharging their
effluent into municipal sewer Ludhiana shall take adequate steps to stop discharging their industrial
effluent into municipal sewer Ludhiana by 31.03.2024.

The industry has nol submitted any pragress repert or PERT chart for compliance of direclions
issued by the Gowi. vide orders daled 10.10.2019 to stop discharging ils Industrial effluent inlo
municipal $ewer Ludhiana by 31.03.2024, The industry is discharging industrial efluent into sewer

The industry was issued nolice u/s 33-A of the Waler Act, 1974 with hearing before Chairman
of the Board on 16.06.2023, wherein it was decided as under:-

1. The industry shall continue to operate ils pollution control devices regularly and efficiently so
as to achieve the prescribed slandards.
2, The industry shall complete and commission |he upgraded effluent treatment plant so as to

achieve zero liquid discharge, by 31.03,2024,

3. The induslry shall submit action plan alongwith PERT Chart for the Installation and
commissioning of ZLD Plant, within 15 days.
4. The industry shall submit a Bank Guaranlee of Rs. 50 lacs as assuranca that the upgraded

ETP based on ZLD lechnclogy will be installed and commissioned by 31.03.2024.

As already decided during personal hearing held on 18.04.2023, the Chief Environmental
Engineer shall visit the industry to monitor it and o carry out complele audit w.r.l waste water
generalion,
6. The industry shall comply with all the violations stated as above, immediately.
7. The Environmental Engineer, Regional Office-1, Ludhiana shall submit
recommendations after 15 days

In compliance to the above, the Industry has neither submilted aclion plan for ZLD
has submilled Bank Guarantee of Rs. 50 lacs.

The industry is not complying with the decisions of personal hearing held before the Chairman
of lhe Board on 16.06,2023,

The notice lo issue direclions uls 33-A of the Water (Prevention & Control
1974 alongwilh show cause netice for refusal of consent lo operate under the Waler (Prevention &
‘Conlrol of Pellution) Act, 1974 was issued lo the industry with an opportunity of personal hearing
before Chalrman of Ihe Board on 15.03,2024, wherein, il was decided as under;

1. The industry shall comply with all the violations stated as above, immediately,

2. The induslry shall continue lo operale ils poliution control devices regularly and efficienlly so
as lo achieve the prescribed standards.

3. The industry shall immediately finalize the ordar for
plant,

@

its report and

plant nor it

of Pollution) Act,

installation of Zero Liquid Discharge (ZLD)
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4. The induslry shall submit Progress Evalualion and Review Technique (PERT) chart for
installation of ZLD plant, within 15 days. .

5. The industry shall install and commisslen ZLD plant by 31,05,2024 and shall complete its ?
stabilization by 30,06,2024, )

6. The induslry shall submit Bank Guaranlee of Rs. 50 lacs, within 15 days, as already .-mposLed
during hearing dated 16.06.2023 as assurance {hat Ihe upgraded ETP based on ZLD
technology will be Installzd and commissicned by 30.08.2024, )

7. The Environmental Engineer, shall monllor progress and submit compliance report of hearing
decislons alongwith recommendalions in tha malter, accordingly. )
To check the compllance, the Induslry was visited by officer of the Board on 25.04.2024 and it

\Was observed as under: ;
1. The industry was in operallon during visit and engaged in dyeing and washing of

Fabric/Fiber/Yarn.

2. The Industry has also installed Air Compressor Atlas (9 No.}, R F Dryer (5 No.), 1 No. Stentor
(06 Chambers), Open Width Compaclor (2 No.), 1 No. Tubular Compactor, Fabric Dryer (3
No.), Fiber Dryer (2 No.), Washing Machines (14 No.), Raising Machines (3 Ne.), D.G.
Generalor (3 No.), Fabric Inspection Machines (6 No.), Fabric Palli Machines (2 No.), Fiber
Opener (2 No.), 1 No, Thermopac (20 Lac Keal), 1 No, Open Squeezer
The industry has installed an ETP of capacity 5000 KLO for treatments of its frade effluent and
domestic effiuent, The components of the ETP are Equalization Tank - Flash Mixer - Primary
Clarifier Aeration Tank - Secondary Clarifier ~ MGF - ACF - Final Outlet,
The industry is maintaining proper records of ETP water meters and separale energy meler.
The treated trade effluent & domestic effluent is being discharged into sewer after (reatment.
The induslry has installed OCEMS for pH, TSS, BOD & COD at the final outlet of ETP and
Same was in operation during visit,
The treated efluent samples were coliected frem the oullet of ETP during visil on 25.04.2024
and as per analysis repen, all the parameters are within the prescribed limits of the Board,
+ The induslry has not finalized the order for installation of Zero Liquid Discharge (ZLD) plant.
The industry has notl submilted Progress Evaluation and Review Technique (PERT) chart for
installation of ZLD plant till date.

10. The industry has not installed LD plant till dale.

1. The industry has not even submitted 8ank Guarantee of Rs, 50 lacs as already imposed during

hearing dated 16.06.2023 as assurance that the upgraded ETP based on ZLD technology will

be installed and commissioned by 30.06.2024. .

The industry has now apply for consent to operate under the Water Act, 1974 through OCMMS
of the Board.

In view of above, |he Industry was issued rotice to issue direclions ufs 33-A of the Waler Act,
1974 alongwith SCN for refusal of consent lo operate under lhe Water Act, 1974 with hearing before
Chairman of the Board on 29.07.2024, postponed to 13,08.2024.

Sh. Rajinder Sofat, DGM of the industry altended the hearing and submited a written reply,
which was taken on record, He submitied thal the industry has not finalized the ordar for installation
of ZLD Plant not submitied PERT chart for ZLD plant nor it has submitted Bank Guarantee of Rs. 50
Lacs. The Hon'ble Speaker of the Punjab Vidhan Sabha has conslituted a committee 1o address the
issue of pollution in Budha Nallah, The commitiee had called a meeting of all stakeholders, including
representatives from Lhe Dyeing Industries, the Punjab Polfution Contral Board, and Municipal
Carporation offictals on 26h July 2024 at the Vidhan Sabha in Chandigarh. The committee heard all
stakeholders patienlly and has kept the decision pending.

He further submitted that as per directions from Municipal Carporation all Dyeing Units
remained shut on 8th August & 9th August to investigale the impac! on Pollution assessment of Budha
Nallah. The report of the same is slill awaited.

He requested that the matter be keptin abeyance fill the final report submission from Muticipal
Corporation & final decision taken by the committee constituted by the Hon'ble Speaker of the Punjab
Vidhan Sabha, .

After hearing the Industry, officers of the Board and considering material facts on record, the
Chalrman of the Board decided as under:

1. The consent to aperale applied by the industry be relurned, The industry shall apply for
obtaining consent to operale only after compliance of the order issued by the Board vide lelter

no. 111 dated 12.03,2024,

2. Directions ufs 33-A of the Water Act, 1974 be issued to the induslry not to operale its oullet
for discharge of (rade effluen! inle sewer wilthout obtaining prior permission/ censent of the

Board,

3. Directions u/s 33- A of the Water Acl, 1974 be issued to the Commissioner, Municipal

Corporation, Ludhiana to Immediately disconnect the sewer connection available o the

industry for disposal of its trade effluent.
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4. The Environmenta Engineer, Reglonal Office-1, Ludhiana shall calculale the amaunt of

Environmental Compensation 1o be Imposed on the Industry for operating In non-compliance
of the order issued by the Board vide letter no. 111 dalted 12.03.2024 and put up to the
Competent Authority, immediately,

5 The Environmental Engineer, Reglonal Offce-1, Ludhiana shall review the monthly progress
w.r.lupgradation of the ETP '
. ¥ adopling ZLD technology. i the
6. The Environmental Engineer, Regional Office-1, Ludhiana shall ensure compliance of
above direclions after 15 days isions withi
. : ns within
You are, therefore, requested to ensure the compliance of lhe “'?,T””ﬁ,h?f;':zmn under
stipulated period and submit compliance 1o (he Regional Office-1, Ludhiana, failing

i onsible person.
the provisions of Pollution Control Laws shall be taken against the industry and ils resp

Add. SEn;or évlronmantal Engineer

Dated -
! jab Pollution Con
Board, Regicnal Office-1, Ludhiana for information and necessary aclion.

compliance of hearing decisions in stipulated time period.”
AA ronmental Engineer

T T e r———e—
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1988, o

devices so as to ensu
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Act, 1974 upto 30.08.2024 for discharc ;
g e arge of trealed trade effluent @ 2650 KLD & dormest 5
into sewer after trealment thFDUgH ETP. @ eslic effiuent @ 50 KLD

N CONTROL BOARD

Phase. :
Wobsltor gy ]'Id&:-D.V, Focal Point, Ludhiana
——BCL000IL  omall ppobotichepgrraloor

Speed PestiReg, '

lls Limited (Dyal
Road (Dyelng Uni,

Zonal Offiga. ;

fthe W ‘ i
of the Watar (Plluvr_-nhon & Control of Pollution) Act, 1974 as amanded n
Whereas, it i : . :
nil{:sctllzlil?;t(;rg;qlpasl of the Industry to olstain ‘consant to eslablish' (NOC) ufs 25/26 of the
ollutlon) Act, 1974 and ufs 21 of the Air (Prevention & Control of Pallution)

And whereas, it s alsg obl| e
It gatory on the part of Ihe Industry to oblain consent t
00 e
tion & Control of Pollution) Act, 1 S

i : 974 for operatlon of the Industry,

e ;I;:e::datory on lhle part of industry to install proper and adequale pollution control
2 € concentralion of various pollutants in effluent i 5

e et sfomdngt . ] p ent belng discharged by Industry,

escribed for such discharges,
And whereas, the industry is a large scale dye

And whereas,

Ing unit and was earlier granted consent undar Vater

And whereas, a meeting was lak

o en by worlhy Minister, Department of Science Technology and
Enviranment on 19.10.2022 for segregat

compliance to directions Issued uis
said meeting, it was decided that all the larg

Ludhlana shall take adequate steps to stop discharging their industrial efffuent into municipal sewer Ludhiana
by 31,03,2024,

fon of Industrial effluenls into municipal sewer of Ludhiana in
5 of Environment (Protection) Act, 1686 vide order dated 10.10.2019, In

e scale dyeing units discharging thelr effluent inlo municipal sewer

And whereas, the induslry has not submilied any progress report or PERT chart for compliance of

directions issued by the Govt, vide orders date¢’ 10.10.2019 to stop discharging its industrial effiuent into
municipal sewer Ludhiana by 31.03.2024. The industry is discharging Industrial effluent into sewer,
And whereas, the Industry was issued notice u/s 33-A of the Water Act, 1974 with nearing before

Chalrman of the Board an 16.06,2023, whereln it was decided as under-
1,

~1

2,

3.

The industry shall continue to operate its pollution conlrol devices regularly and efficiently so as to
achleve the prescribed standards,

The industry shall complete and commission the upgraded effluent treatment plant so as {o achieve
zero liquid discharge, by 31.03.2024,

The industry shall submit action plan alongwith PERT Chart for the installation and commissioning of
ZLD Plant, within 15 days.

The industry shall submil a Bank Guarantee of Rs. 50 lacs as assurance hat the upgraded ETF based
on ZLD technology will be installed and commissioned by 31.03.2024, .

As already decided during personal hearing held on 18.04.2023, the Chisf Environmentzl Engineer
shall visit the industry to monitor it and to carry out complete audit w.r.t waste walter genaration.

The industry shall comply with all the viciations stated as above, immedialely.

The Environmental Engineer, Regional Office-1, Ludhlana shell submit its report and
recommendations after 156 days

And whereas, in compliance to the above, the industry has neither submitted action plan for ZLD plant

nor It has submitted Bank Guarantee of Rs. 50 lacs.

And whereas, the industry is not complying wilh the decisions of personal hearing held before the

Chairman of the Board on 16.06.2023.

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 alongwith show cause notice for refusal of consent to operate under the Water (Prevention &.Conlrcd
of Pollution} Act, 1974 was Issued to the industry with an opporlunity of personal hearing before Chairman of
the Board on 15.03.2024, wherein, It was decided as under:

1, The Industry shall comply with all the violations stated as above, Immediately. .

2. The industry shall continue to operate its pollution control devices regularly and efficiently so as to
achleve the prescribed standards. ) )

8. The industry shall immediately finalize the order for Installation of Zero Liquid Discharge (ZLD) glam.

4, The industry shall submit Progress Evaluation and Review Technique (PERT) chart for Installalion of
ZLD plant, within 15 days. _ o

5. The industry shall Install and commission ZLD plant by 31.05.2024 and shall complete its stabilization
by 30.06.2024. . _ P

8. The industry shall submit Bank Guarantee of Rs. 50 lacs, within 15 days, as already impose pra q
hearing dated 16.06.2023 as assurance that the upgraded ETP based on ZLD technology will. be
installed and commissioned by 30.08,2024, . ' i

7. The Environmental Engineer, shall monitor progress and submil compliance report of hearing

decisions alongwith recommendations in the matter, accordingly.
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And whareas, to check the compliance; the industry wasisited by officer of the Board on 26.04.2

259

and (L was observed as under: - ‘ .
1. The Incustry was in operation during visit and engaged In dyeing and washing of Fabric/Fiber/Yar.

2. The Induslry has also Installed Alr Comprassor Allas (9 No.), R F Dryer (5 No‘), 1 No. Stentor (06
Chambers), Open Widih Compactor (2 No.), 1 No. Tubular Compactor, Fabric Dryer (3 No.), Ft’?r
Diyar (2 No.), Washing Machines (14 No.), Ralsing Machines ‘(3 No.), D.G. Generator (3 No.), Fa r:;
lnspaction Machines (8 No.), Fabric Paltl Machines (2 No.), Fiber Opener (2 No.), 1 No. Thermopa
20 Lac Keal), 1 Na, Open Squeezer

('1']'\0 h‘,mmtry) has in:".lfr;llad an ETP of capacily 5000 KLD for treatments of .its trad(? effluent Eiirnd
domestle affluent. The components of the ETP are Equalizallon Tank - Flash Mixer - Primary Clarifier
Aoralion Tank - Socondary Clarlfier = MGF = ACF « Final Qutlet,

The Inclusley Is maintaining proper records of ETP waler meters and separate energy meter.

The trealed lrada effluent & domestic effluent Is being discharged Into sewer after treatment.

The Industry has Installed QCEMS for pH, TSS, BOD & COD a the final outiet of ETP and same was
in operation during visit,

7. The treated effluont samples were collected from the oullet of ETP during visit on 25.04.2024 and as
per analysis reporl, all he parameters are within the prescribed limits of the Board.

8. The Induslry has not finalized the order for Inslallation of Zero Liquid Discharge (ZLD) plant.

0, The industry has not submilled Progress Evaluation and Review Technique (PERT) chart for
Installation of ZLD plant till date.

10. The Industry has not Inslalled ZLD plant till date, )

11, The Industry has not even submilted Bank Guarantee of Rs. 50 lacs as already imposed during hearing
daled 16.06.2023 as assurance that lhe upgraded ETP based on ZLD technology will be installed and
commissioned by 30,06,2024,

And whereas, the industry has now apply for consent o operate under the Water Act, 1974 through
QCMMS of the Board.

And whereas, the Industry was issued nolice to Issue directions ufs 33-A of the Water Act, 1974
alongwilth SCN for refusal of consent lo aperate under the Water Act, 1974 with hearing before Chairman of
lhe Board on 29,07.2024, postponed to 13.08.2024, wherein it was decided as under;

1. The consent to operate applied by the induslry be returned. The industry shall apply for obtaining
consent to operate only after compliance of the order Issued by the Board vide letter no. 111 dated
12,03.2024,

2. Direclions ufs 33-A of the Water Act, 1974 be issued fo the industry not to operate its outlet for
discharge of trade effluent into sewer without obtaining prior permission/ consent of the Board.

3. Direclions ufs 33- A of the Waler Act, 1974 be issued to the Commissioner, Municipal Cerporatian,
Ludhlana to immediately disconnect the sewer connection available to the industry for disposal of its
trade effluent.

4, The Environmental Engineer, Regional Office-1, Ludhiana shall calculate the amount of Environmental
Compensation to be imposed on the industry for operating In non-compliance of the order issued by
the Board vide letter no, 111 dated 12.03.2024 and put up to the Competent Authority, immediately.
The Envirenmental Engineer, Regional Office-1, Ludhiana shall review the monthly progress w.r.t
upgraclation of the ETP by adopting ZLD technology.

6. The Environmental Engineer, Regional Office-1, Ludhiana shall ensure compliance of the above
direclions after 15 days.
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And whereas, the proceedings of the personal hearing held before the Chairman of the Board on
13.08,2024 have been conveyed to the industry. '

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise of the
powers conferred upon it U/s 33-A of the Water (Prevention & Control of Pallution) Act, 1974 as amended in
1988, Issues he following directions:

“That, the Industry shall not operate its outlet for discharge of trade effiuent into sewer
without obtalning prior permission/ consent of the Board,”

In case of failure to comply with the above said direction, you are ligble for actioq Wi/'s 41 of the Water
(Prevention and Control of Pollution) Act 1974 as amended in 1988.

F"é' Senior Envronmental Engineer
r& On behalf of n of the Board
Endst. No. //,f ’

A copy of the above is forwarded to the Environmental Engine j 1
7 . : ngineer, Punjab Pollu
Regional Office-1, Ludhiana for information and necesbary actién. She Is aisjo direct
regarding effective compliance of above said directions, xﬁﬁﬁ%deys positively,

n Conlrol Board,
to submit report

n
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N2 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E.648-B, Phase-V, Fogal Point, Ludhiana

Tels Fux:- 01614672780 Wobsltor wway

BPEb.gov.in emaili- ppebzotldh@gmall.com

No, 56 87-S¢ Spoeed Post/Roqd,

o e Dato ,'16/(‘)/3_({

The Comuiissioner,
Munielpal Corporation,
Ludhiana,

SubJect: Divectlons u/s 83-A of tha Water (Prevantion & Control of Pollution) Act, 1974 as
amended In 1988« M/s Nahar Spinning Mills Limited (Dyeing Unit), Dhandari Kalan, G.T.
Road, Ludhlana, '

It 1s Intimated that the Government of Punjab issued directions vide orders no.
10/228/2019/8TE-5/1594066/1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1986
that “ndustrial effluents and dairy waste whether treated / partially treated or untreated shall not
be dischargad into Municipal sewer.” | g

Thereafter, various meetings were held with the industries of Ludhlana at Board's level
and after deliberations it was declded Lhat all the water polluting Industries (except garment
washing & service stations) discharging their effluents into municipal sewer, Ludhiana shall take
adequate steps to stop discharging thelr industrlal effluents into municipal sewer, Ludhiana by
51.038,2023, Accordingly, large scale dyeing industries were granted consents upto 31.03,2023 by
the Board subject to suitable conditions to achieve Zero-Liquid Discharge [ZLD).

Later en request of these Industries the period was extended upto 3:1.03.2024 and the
decisions weres conveyed to the concerned vide letter no, 25440-43 dated 02.12,2022, Further, vide
sald erdera committee under the Chairmanship of Deputy Commissioner, Ludhlana was constituted
to work the modalities / alternative arrangement to discharge the treated trade effluent of Large
scale dyeing units. Lastly on request of these industries this period has been extended upto
50.06.2024 vide Board’s order no. 111 dated 12,03.2024,

The subject cited industry Is a large scale dyeing unit and was earlier aranted consent
under Water Act, 1974 upto 30.06,2024 for discharge of treated trade effluent @ 2650 KLD &
domestic effluent @ 50 KLD into sewer after treatment through ETP.

A& meeting was taken by worthy Minlster, Department of Sclence Technology and
Environment on 19,10,2022 for segregation of industrial effluents into municipal sewer of Ludhiana
in compliance to directions Isstied u/s 5 of Environment (Protection) Act, 1986 vide order dated
10.10.2019. In sald meeting, it was declded that all the large scale dyeing units discharging their
effluent Into municlpal sewer Ludhiana shall take adequate steps to stop discharging their Industrial
effluent inte munlelpal sewer Ludhiana by 31.03.2024.

The subject clted Industry has not submitted any progress report or PERT chart for
compliance of directions issued by the Gowt, vide orders dated 10.10.2019 to stop discharging its
industrial effluent Into munlicipal sewer Ludhiana by 31.03.2024. The industry is discharging
Industrial effluent into sewer.,

Accordingly, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing
before Chalrman of the Board on 16.06.2023, whereln it was decided as under:-

1. The industry shall continue to operate Its pollution control devices regularly and
efficlently so as to achleve the prescitbed standards.
The industry shall complete and commission the upgraded effluent treatment plant so as
to achieve zero liquld discharge, by 31,03.2024.
3. The Industry shall submit action plan alongwith PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days,
% E‘T‘S :)“:iz‘ms;;! :l:in“ @ Bank Guarantee of Rs. 50 lucs as assurance that the upgraded
TR chnology will be Installed and commissioned by 31.03.2024.

N
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5. Asalready decided during personal heafing held on 18.04,2023, the Chief Envfronm _
Engineer shall visit the Industry to monitor it and to carry out complete audit w.rt wastel
water generation, !

6. Theindustry shall comply with all the violations stated as above, immediately,

7. The Environmental Engineer, Regional Office-1, Ludhiana shall submit its report and
recommendations after 15 days '

In compliance to the above, the industry has neither submitted action plan for ZLD plant
nor it has submitted Bank Guarantee of Rs. 50 Jacs.
The industry is not complying with the decisions of personal hearing held before the
Chairman of the Board on 16.06.2023. ;
Accordingly, the notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 alongwith show cause notice for refusal of consent to operate under the Water
(Prevention & Contro! of Pollution) Act, 1974 was issued to the industry with an opportunity of
personal hearing before Chairman of the Board on 15.03.2024, wherein, it was decided as under:
1. The industry shall comply with all the violations stated as above, immediately.
2. The industry shall continue to operate its pollution control devices regularly and
efficiently 5o as to achieve the prescribed standards.
3. The industry shall immediately finalize the order for installation of Zero Liquid Discharge
, (ZLD) plant,
l 4. The industry shall submit Progress Evaluation and Review Technique (PERT) chart for
installation of ZLD plant, within 15 days.
5. Theindustry shall install and commission ZLD plant by 31.05,2024 and shall complete its
stabilization by 30.06.2024. f
6. The industry shall submit Bank Guarantee of Rs. 50 lacs, within 15 days, as already
imposed during hearing dated 16.06.2023 a5 assurance that the upgraded ETP based on
ZLD technology will be installed and commissioned by 30.06.2024,
7. The Environmental Engineer, shall monitor progress and submit compliance report of
hearing decisions alongwith recommendations in the matter, accordingly.
To check the compliance, the industry was visited by officer of the Board on 25.04,2024

and it was observed as under:

1. The industry was in operation during visit and engaged in dyeing and washing of
Fabric/Fiber/Yarn.

2. The industry has also installed Air Compressor Atlas {9 No.), R F Dryer (5 No.), 1 No.
Stentor (06 Chambers), Open Width Compactor (2 No,}, 1 No, Tubular Compactor, Fabric
Dryer (3 No.), Fiber Dryer (2 No.), Washing Machines (14 No.), Raising Machines (3 No.),
D.G. Generator (3 Na.), Fabric Inspection Machines (6 No.), Fabric Palti Machines (2 No,),
Fiber Opener (2 No.), 1 No, Thermopac (20 Lac Keal), 1 No. Open Squeezer

3. The industry has installed an ETP of capacity 5000 KLD for treatments of its trade effluent
and domestic effluent, The components of the ETP are Equalization Tank - Flash Mixer -
Primary Clarifier Aeration Tank - Secondary Clarifier - MGF — ACF - Final Outlet,

4. The industry is maintaining proper records of ETP water meters and separate energy
meter,

5. The treated trade effluent & domestic efflient is being discharged into sewer after
treatment,

6. The industry has installed OCEMS for pH, TSS, BOD & COD at the final outlet of ETP and
same was in operation during visit,

7. The treated effluent samples were collected from the outlet of ETP during visit on

25.04.2024 and as per analysis report, all the parameters are within the prescribed limits
of the Board,

8. The industry has not finalized the order for Installation of Zero Liguid Discharge (ZLD)
plant,

for installation of zLD plant till date,
10, The Industry has not installed 21D plant till date,




ny

11. The rndustrsf has not even subm:tt:ed Bank Guarantee of Rs. 50 lacs as already Imposed
during hearing dated 16.06.2023 as assurance that the upgraded ETP based on 7LD
technology will be Installed and commissioned by 30.06.2024, -
The Industry has now apply for consent to operate under the Water (Prevention & Control

of Pollution) Act, 1974 through OCMMS of the Board,

The industry was Issued notice to issue directions u/s 33-A of the Water Act, 1974
alongwith SCN for refusal of consent to operate under the Water Act, 1974 with hearing before
Chalrman of the Board on 29.07.2024, pestponed ta 13.08,2024, whereln it was declded as under:
1. Directions u/s 33-A of the Water Act, 1974 be issued to the Industry not to operate its

outlet for discharge of trade efflient into sewer without obtaining prior permission/
consent of the Board.

2. Directlons u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal

Corporation, Ludhiana to immediately disconnect the sewer connection avallable to the
industry for disposal of its trade effluent.

And whereas, the proceedings of the personal hearing held before the Chairman of the
Board on 13,08.2024 have been conveyed to the industry

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise
of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution] Act, 1974

as amended in 1988, issues the following directions:
"That, the Municipal Corporation, Ludhiano shall disconnec} the sewer

connection available to the industry for disposal of its trade effluent, immedigtely.”

/ Senior EnvironmentalEngineer
é?n hehalf of Chat 7of tie Board
Endst. No. a‘t)é}i‘

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-1, Ludhiana for information and necessary actlon. She Is glso directed ta
submit report regarding effective compliance of above said directions, within 3 days|positively.

This Is for compliance, please.

/ Senior Environmental Engineer
—————mawn,
4r & On behalf of Chairman of the Board

P
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827 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tolo Fax:- 01614673789  Wobsite:- www.ppeb.gov.in  emaili- ppebzo? Idh@’g_{'rlgal._c_?m
No. S72%2~-2 4 Speed post/Online Date ‘ | &} 0w
To

M/s Oriental Texlile Processing Co. Pyl Ltd,
Link Road Samrala Bye Pass,
Ludhiana.
Sub: Proceedings of the personal hearlng glven before the Chairman of the Board on
13,08.2024 w.r.t, notice to Issue directions uls 33-A of the Water (Proventlon & Control

of Pollutlon) Act, 1974,

Aoy M= e o v e

ety

The following ware present:
On behalf of Punfab Pollution Control Board
Er, G, S. Majithia, Member Secretary, Punjab Pollulion Conlrol Board
Er, Pardeep Gupla, Chief Environmenlal Engineer, Ludhiana
Er. Ravinder Bhalti, Senior Environmenlal Engineer, Zonal Office-1, Ludhiana
Er, Pardeep Balu, Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the industry

Sh. Rajinder Sharma, Manager A

Bt

The Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana brought oul that the
industry is a large scale dyelng unit and has oblained consent to operate under he Water (Prevention
& Control of Pollution) Acl, 1974 valid upto 30.06.2024 wilh trade effluen! discharge @ 1800 KLD into
sewer after freatment,

Earlier a meeling was laken by worthy Minister, Depariment of Science Technology and
Environment on 19.10.2022 for segregation of industrial effluents info municipal sewer of Ludhianz in
compliance fo direclions issued u/s 5 of Envircnment (Protection) Act, 1986 vide order dated
10,10.2019. In said meeling, it was decided that all the large scale dyeing units discharging their
effluent into municipal sewer Ludhiana shall take adequate steps to stop discharging lheir indusinial
effluent into municipal sewer Ludnhiana by 31.03.2024.

The industry has not submilted any progress report or PERT chart for compliance of direclions
issued by the Govt. vide orders dated 10.10.2019 to slop discharging its industnial effluent into
municipal sewer Ludhiana by 31.03.2024.

The industry has been issued nolice uis 33-A uf the Water Acl, 1974 with hearing before
Chairman of the Board on 16.06.2023, wherein it was decided as under:-

1. The industry shall comply with all the viclalions stated as above, immediately.
2. The industry shall continue to operale its pollulion control devices regularly and efficiently so

as to achieve the prescribed slandards.
The industry shall complele and commission the upgraded effluent treatment plant so as 1o

achieve zero liquid discharge, by 31,03,2024,
The industry shall submit action plan alongwith PERT Chan for the inslallalion and

commissioning of ZLD Plant, wilhin 1 days.
. The industry shall submit a Bank Guarantee of Rs. 50 lacs, wilhin 15 days, as assurance (hat
the upgraded ETP based on ZLD lechnelogy will be installed and commissioned by
31.03.2024.
The Environmental Engineer, Reglonal Office-1, Ludhiana shall visit the industry to monitor
compliance and to submit reporl accordingly after 15 days for furher aclion in the matler.
The industry was visiled by officers of the Board on 23,08.2023 and it was observed as under:-

1. The industry has not submilled Bank Guarantee of Rs. 50 lacs,
It was found that no work regarding the adoption of ZLD Technology ETP has been slarted at

3
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site. The industry is nol adhering to (he aclion plan submitted by L for installalion of
commissioning of ZLO plant.
3. The industry is not complying with the decisions of personal hearing held before the Chairman

of the Board on 16.06.2023.
Show cause nolice for revocalion of consent {o operate granted under the Water (Prevention

& Control of Pollution) Act, 1974 alongwith notice lo issue directions ufs 33-A of the Water (Prevenlion
& Control of Pollution) Act, 1974 was issued lo lhe induslry wilh an opportunily of persanal hearing
befors the Worthy Chalrman of the Board on 15.03.2024, whersin it was decided that:
The Industry shall comply with all lhe violalions stated as above, immediately

b

2. The industry shall continue 1o operate its poliution control devices regularly and efficienty so
as lo achieve the prescribed slandards.

3. The industry shall Immediately finalize lhe order for installalion of Zerg Liquid Discharge (ZLD)

plant.
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(b oy Captive effioent lreabment plant and meeing the patrameters decided by Boord as per MoEF
Aatndards They Buve nnde contagl widh e best manufacturer In india thosa can supoly the oreper
O ptant The mstallation cast ter 200 prant s more than Bs 30 crore (el wark and plantcost) and
et sl will e arpund VU5 tirea Righarihan e exsling ETR cast Whigh s nad pracuecasy
sibite
Fiur Comities Beaded Ly the Deputy Comevsnisne: walh Commissionas M Ludhana. 822-
PO ang O OIC teng e obbwer mgn

Pl canstituled 19 oxameng s ssud consdar

\\

f

it tane ol nstata ST e edastty The gt using huge amaount of bank loans The umt
G et et sliess and nanciy very week Thoy have alsa purchased Pasdle Dryer for ETP
e from W VARCO EMGINELRS PYT LTD Kumbi lor Rs 40, 12,000/ He turther requesied
nat tampase Uie Dank guananiee of fs 50 10cs He epsured to comply all the irgchdns 1ssued by
the Bood

3

After hoanog o industey, slhcers of (he Board and constdenng matenal facts on record, the

Cramman of the Board decied as under

| Direchions uls JJ-A gl [he Water Acl 1874 te ssued to the indusley not to cperate s outlet
T diecharge ol trade eltiuent nto sower withoul ablaining priar pemmissiond consent of the
[Toand
Directions ufs 33 A of he Water Acl, 1074 bo issued ta the Commissioner, Muni@ipal
Corporation, Ludhiana Lo immediatoly disconnect (ho sewar conneclion avalable o lhe
sty for disposal of s trade effluant
1 The Fovieonmental Eogineer, Regonal Olfice+t, Ludhiana shall caleutale the amount of

Faviconmantal Compensahon to e impesed an the industry for operaling in nen-cemphance

of the ardor issued by ha Board wvide fatter no 111 dated 12.03.2024 and put up to the
Competent Authonly imnmediolely

LS

1 The Coveenmental Engmeer, Regenal Qihee-1, Ludhiana shall reviaw the menthly progress
wt Lupegradabion of the ETP by adoptng 21D teehnology.
50 The Enviconmental Cngineer, He:gi]onnl Olfice- 1, Ludhiana shall ensure complance ol the
nhave direchions pltar 15 doys
You aie, Merlore, roguested o ensuie the compbance of the heanng, dedisions withn
stipadated petod and subimd comphanes Lo e Rogional Office- 1, Ludhiana, failing sphleh actien under
the provisions of Poliution Conlrol Laves shall be laken ngalnst the ingfustey and (ts rgs ansible person

\
) j-'s\dd.genlqr nvlronmentabEngineer
Endst No. Cov Date
Aeppy ol the above bs forwaided 1o the Envirenmental Engineer, Punjab Peliution Contral

Boatd, Regonal Office-1, Ludhinna tor information and necessary action. He s requiisted to send the
compliance of hearing docisions In slipulated ine perlod,

fi I"f )E L
P Aud,(Senla}' nviroimental Engincer
' /

g

b
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== PUNJAB POLLUTION CONTROL BOARD

NGOy :
T?J" Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
ele Fa\x.- 0161-4673789 Website:- www.npcb.gov.in emaili- ppcbzo1lch@amall.com
#E' S8 B Speed post/Regd, Date | | 18] 1

M/s Criental Textile Processing Co. Pvt Ltd
Link Road Samrala Bye Pass, '
Ludhiana. '

Sub: Directions uls 33-A of the Water (Prevention & Control of Pollution) Act, 1874 as
amended in 1988.

Whereas, it is obligatory on part of the indusirﬁf to obtain ‘consent to establish' (NOC) ufs
25126 of the Water (Prevention & Control of Pollution) Act, 1874 and ufs 21 of the Air (Prevention &
Control of Pollution) Act, 1981. i

And whereas, it is also obligatory on the part of the industry to obtain consent to operate an
outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation of the indusry.

And whereas, it is mandatory on the part of industry to install proper and adequate pollution
control devices so as to ensure that the concentration of various pollutants in effluent being
discharged by industry, confirms to the effluent standards as prescribed for such discharges.

And whereas, the industry is a large scale dyeing unit and has obtained consent to operaie unaer
the Water (Prevention & Control of Pollution) Act, 1974 valid uptc 30.08.2024 with trade efiluent
discharge @ 1800 KLD into sewer after treatment.

And whereas, a meeting was taken by worthy Minister, Department of Science Technology
and Environment on 19.10.2022 for segregation of induslrial effluents into municipal sewer of
Ludhiana in compliance to directions issued ufs 5 of Environment (Protection) Act, 18886 vide crder
dated 10.10.2018. In sald meeting, it was decided that all the large scale dyeing units discharging
their effluent into municipal sewer Ludhiana shall take adequate steps {o stop discharging their
industrial effluent into municipal sewer Ludhiana by 31.03.2024.

And whereas, the Indusiry has not submided any progress report or PERT chart for
compliance of directions issued by the Govi, vide orders dated 10.10.2018 to stop discharging iis
industrial effluent into municipal sewer Ludhiana by 31.03.2024.

And whereas, the industry has been issued notice u/s 33-A of the Water Act, 1974 with
hearing before Chairman of the Board on 16.06.2023, wherein it was decided as undsr-

1. The industry shall comply with all the violations stated as above, immediately.

2. The industry shall continue to operate its pollution control devices regularly and efficienily so
as to achieve the prescribed standards.

3. The industry shall complete and commission the upgraded effluent treatment plant so as 10
achieve zero liquid discharge, by 31.03.2024.

4, The industry shall submit action plan alongwith PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days.

5. The industry shall submit a Bank Guarantee of Rs. 50 lacs, within 15 days, as assurance that
the upgraded ETP based on ZLD technplogy will be installed and commissioned by
31,03.2024.

6. The Environmental Engineer, Regional Office-1, Ludhiana shall visit the industry to monitor
compliance and to submit repart accordingly after 15 days for further action in the matier.
The industry was visited by officers of the Board on 23.08.2023 and it was observed as

under:-

1. The industry has not submitied Bank Guarantee of Rs. 50 lacs.

2. It was found that no work regarding the adoption of ZLD Technology ETP has been staried
at site. The industry is not adhering to the action plan submitted by it for installation of
commissioning of ZLD plant.

3. Theindustry is not complying with the decisions of personal hearing held befere the Chairman
of the Board on 16.06.2023.

And whereas, show cause notice for revocation of consent to operate granted under {he
Water Act, 1974 alongwith notice to issue directions u/s 33-A of the Water Act, 1874 was issued to
the industry with an opportunity of personal hearing before the Worthy Chairman of the Board on
15.03.2024, wherein it was decided that:

1. The industry shall comply with all the violations stated as above, immediately.

2. The Industry shall continue to operate its pollution contro! devices regularly and efficlently so
as to achieve the prescribed standards.




2

w

The tndﬁstry shall immediately finalize the order for installation of Zero Liquid Discharge
{ZLD) plant,

The industry shall submit Progress Evaluation and Review Technique (PERT) chart for
installation of ZLD plant, within 15 days.

The industry shall install and commission ZLD plant by 31.05.2024 and shall complete its
stabllization by 30.08.2024.

The industry shall submit Bank Guarantee of Rs. 50 lacs, within 15 days, as already imposed
during hearing dated 16.06.2023 as:assuranca that the upgraded ETP based on ZLD
technology will be Installed and commissioned by 30.06,2024,

And whereas, the point wise compliance of the decisions of the personal hearing dated
15.03.2024 are as under: -

s

The industry has complied with the violations earlier reported by the officer of the Board.
2

The industry is operating its poliution control devices regularly and efficiently so as to achieve
the prescribed standards, as the last monitoring results are complying with the Boards Lab.
The industry has not taken any steps to finalize the order for installation of Zero Liquid
Discharge (ZLD) plant.

The industry falled to submit Progress Evaiuation and Review Technique (PERT) chart for
installation of ZLD plant, till date.

3.

Mo activity w.r.t installation and commission of ZLD plant initiated by the industry till date
The industry has failed to submit Bank Guarantee of Rs, 50 lacs, till date, as already imposed
during hearing dated 16.06.2023 as assurance that the upgraded ETP based on ZLD
technology will be installed and commissioned by 30.08,2024.
And whereas, the industry is not complying with the decisions of personal hearing dated
15.03.2024. The indusiry has not yet applied for obtaining CTO under the Water Act, 1974.

And whereas, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing

before Chairman of the Board on 29.07.2024, postponed to 13.08.2024, wherein it was decided as
under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet

for discharge of trade effluent into sewer without obtaining prior permission/ consent of the
Board,

Directions u/s 33- A of the Water Act, 1974 be issusd to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent,

The Environmental Engineer, Regienal Office-1, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating In non-compliance
of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the
Competent Authority, immediately,

The Environmental Engineer, Regional Office-1, Ludhiana shall review the monthly progress
w.r.t up-gradation of the ETP by adopting ZLD technology.

The Environmental Enginesr, Regional Office-1, Ludhiana shall ensure compliance of the
above directions after 15 days,

And whereas, the proceedings of the personal hearing held before the Chairman of the Board
on 13.08.2024 have been conveyed to the industry,

Now, therefore, the Competent Authority of the Punjah Pollution Control Board, in exerclse
of the powers conferred Upon it ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended In 1888, issues the fellowing directions:

“That, the industry shall not operate its outlet for discharge of trade effluent into
sewer without obtaining prior permission/ consent of the Board.”

In case of failure to comply with the above said direction, you are liablef{or action ufs 41 of
the Water (Prevention and Control of Pollution) Act 1874 as amended in 1988,

’&/ Senior Environmental Engineer
Far behalf of i
Endst. No, [P

D,
A copy of the above is forwarded to the E Wﬂnmeﬁér Eﬁﬁineer, Punjab Pollution Control
Board, Regional Office-

T 1, Ludhiana for information and necessary action. It is alsg\directed to submit
report regarding effective compliance of above sald directions, within 3 days pogitively.

ineer

j Senior Environm
FO@ behalf of C man of the Board

66
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== PUNJAB POLLUTION CONTROL BOARD
SS@” zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789 Wabslto:- www.ppeb.gov.in omall:- ppebzoildh@gmail.com

No. §729-7¢° Speed posURegd. Date |,} el 1y
To

The Commlssioner,
Municipal Corporation,
Ludhiana.

Subject:  Directions u/s 33-A of the Water (Preventlon & Control of Poliution) Act, 1974 as m.'nerlded in
1988 - M/s Oriental Textlle Pracessing Co. pvt Ltd, Link Road Samrala Bye pass, Ludhiana.

It is intimated that the Government of Punjab issued directions vide orders no. 10/228/2019/STE-
5/1594066/1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1986 that “industrial effluents and
dairy waste whether treated / partially treated or untreated shall not be discharged into Municipal sewer.”

Thereafter, various meetings were held with the industries of Ludhiana at Board’s level and affer
deliberations it was decided that all the water polluting industries [except parment washing & service
stations) discharging their effluents inta municipal sewer, Ludhiana shall take adeguate steps 10 stop
discharging their industrial effluents Into municipal sewer, Ludhiana by 31.03.2023. Accordingly, Iarg‘e scale
dyeing industries were granted consents upto 31.03,2023 by the Board subject to suitable conditions 10
achieve Zero-Liquid Discharge (2LD).

Later on request of these industries the period was extended upto 31,03.2024 and the decisions
weres conveyed to the concerned vide letter no. 25440-43 dated 02.12.2022. Further, vide said order @
committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted 10 work the
modalities / alternative arrangement to discharge the treated trade effluent of Large scale dyeing units. Lastly
on request of these industries this period has been extended upto 30.06.2024 vide Board's arder no. 111

dated 12.03.2024,
The Industry is 2 large scale dyeing unit and has obtained consent 10 gperate under the Water

{Prevention & Control of Pollution) Act, 1974 valid upto 30.06.2024 with trade effluent discharge @ 1300
KLD into sewer after treatment.

Earlier @ meeting was taken by worthy Minister, Department of Science Technology and
Environment on 19.10.2022 for segregation of industrial effluents into municipal sewer of Ludhiana in
compliance to directions issued ufs 5 of Environment (Protection) Act, 1986 vide order dated 10.10.2019. In
sald meeting, it was decided that all the large scale dyeing units discharging their effluent into municipal
sewer Ludhiana shall take adequate steps to stop discharging their industrial effluent into municipal sewer
Ludhiana by 31,03.2024,

The industry has not submitted any progress report or PERT chart for compliance of directions
issued by the Govt. vide orders dated 10.10.2019 to stop discharging its industrial effluent Into municipal
sewer Ludhiana by 31.03.2024.

The industry has been Issued notice u/s 33-A of the Water Act, 1974 with hearing before Chairman
of the Board on 16.06.2023, whereln it was decided as under:-

1, The industry shall comply with all the violations stated as sbove, immediately.
2. The industry shall continue to operate its pellution control devices regularly and efficiently so as
to achieve the prescribed standards,
3. The industry shall complete and commission the upgraded effluent treatment plant so as to
achieve zero liquid discharge, by 31.03.2024,
The industry shall submit action pian alengwith PERT Charl for the installation and commissioning
of ZLD Plant, within 15 days.
5. The industry shall submit a Bank Guarantee of Rs. 50 lacs, within 15 days, as assurance that the
upgrade?l ETP based on ZLD technology will be installed and commissioned by 31.03.2024.
kvl ool i ok b s, B
gly after 15 days for further action in the matter.
i Thereafter, the Industry was visited by officers of the Board on 23.08.2023 and it was observed as
1. The Industry has not submitted Bank Guarantee of Rs. 50 lacs.
2. Itwas found that no work regarding the adoption of ZLD Technology ETP has been staried at site.

The industry is not adhering to the action pl i i i
an submitted by it fo ' e
v I y it for installation af comimissioning

g

Q
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L The industry is not conplying with the decisions of personal hearing held before the Chafrman of

the Board on 16,06,2023.
The shew cause notlce for revoeatlon of consert ta operate granted under the Water (Prevention
S Contral of Pollution) Act, 1974 alongwith natlee 10 Issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 was lssued 1o the Industry with an opportunity of personal hearing before the
Worthy Chalrman of the Board on 15,03,2024, whereln It was declded that:
Lo The Industry shall comply with all the violations stated as above, Inmediately,
A The industry shall continue to operate Its pollution control devices regularly and efficiently so as

ta achieve the prescribed standards,

3o The industey shall inmediately finalize the order for installation of Zero Liquid Discharge (ZLD)
plant,

4 The Industry shall submit Progress Evaluation and Review Technigue (PERT) chart for installation
of ZLD plant, within 15 days, .

5. The Industry shall install and commission ZLD plant by 31,05.2024 and shall complete its
stabilization by 30.06.2024,

6. The industry shall submit Bank Guarantee of Rs, 50 lacs, within 15 days, as already imposed during
hearing dated 16.06.2023 as assurance thal the upgraded ETP based on ZLD technology will be
installed and commissioned by 30.06.2024,

The point wise compliance af the decisians of (he personal hearing dated 15.03.2024 are 25 under:
The industry has complied with the vislations carlier reported by the officer of the Board.

2. The Industry Is operating its pallution control devices regularly and efficiently so as to achieve the
prescribed standards, as the last roniloring resulys are complying with the Boards Lab.

3. The industry has not taken any steps to finalize the order for installation of Zero Liquid Discharge
{ZLD) plant.

4. The industry failed to submit Progress Evaluation and Review Technique (PERT) chart for

installation of ZLD plant, till date,

Mo activity w.r.tinstallation and commission of 2.0 plantinitiated by the industry till date

6. Theindustry has failed 1o submit Bank Guarantee of R, 501lacs, till date, as already imposed during

hearing dated 16.06.2023 as assurance that the upgraded ETP based on ZLD technology will be
installed and commissioned by 30.06.2024,
The industry is not complying with the decisions of personal hearing dated 15.03.2024. The

industry has not yet applied for obtaining CTO under the Water Act, 1974,

In view of above, the industry was issued notice u/s 33-A of the Water Act, 1974 with hearing
befora Chairman of the Board on 23.07.2024, postpuned to 13.08.2024, whereln it was decided as under:

1. Directions u/s 33-4 of the Water Act, 1574 be issued ta the industry not to operate its outlet for
discharge of trade effluznt into sewer without obtaining prior permission/ cansent of the Board.
Directions ufs 33- Aof the Water Act, 1074 be lssue’ tothe Commissioner, Municipal Corporation,
Ludhiana to immediately disconnect the sewer connection available to the Industry for disposal
ol its trade effluent, '

e

[

The proceedings of the personal hearing held before the Chalrman of the Board on 13.08.2024 have
een conveyed to the industry i :

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise of the
powers conferred upen it u/fs 33-4 of the Water (Prevention & Control of Pollution) Act, 1974 as amended in
1988, issues the following directions:

“That, the Municipal Corporatlon, Ludhiana shall disconnect the sew
available to the Industry for disposal of its trade effluent, Immediately.”

connection

This Is for compliance, please.

. Senior Envirdnmenta
For'& Oh behalf of Chat
.
Endst, No, Da WA
A copy of the above is forwarded to the Environmerital Engineer, Punjab Polluti
Reglonal Office-1, Ludhiana for information and necessary action. It is also directed]'t submit report
regarding effectiva compliance of above said directions, within 3 days positively,

ngineer
n of the Board

/ Senior Environmenta nglneer

20/& On behalf of ¢ rd
: s )

-
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Lo
S PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tolo Faxi- 0161-4673700  Wobsito:- www.ppehgovin — amaili- ppebzolldh@gmal.com
No. 557172 Spoad Post/online Dato &S'lﬂ[y;
To

M/s Oswal Woollen Mills Ltd Unit No, 3,
105, B-XXIX, GT Road, Sherpur, .
Ludhiana,

Sub: Proceedings of the personal hoaring given before tho Chalrman of the Board on
13.08.2024 w.r.t. notice to Issue diroctions wis 33-A of tho Water (Preventian &
Gontrol of Pollution) Act, 1974,

The following were present:

On behalf of Punjab Pollution Control Board
Er, G, 8, Majithla, Member Secretary, Punjab Pollution Control Board
Er, Pardeep Gupta, Chief Environmental Engineer, Ludhlana
Er. Ravinder Bhatli, Senior Envirenmental Englneer, Zonal Office-1, Ludhiana
Er. Pardeep Balu, Add. Senlor Environmental Engineer, Zonal Office-1, Ludhiana

On behalf of the industry
Sh. Amrilpal Singh, Manager

The Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the
industry was earlier granted consent to operate under Water Act, 1981 vide no.
CTOW/Renewal/lLDH2/2023/ 21327344 dated 19.06.2023 valid upto 31.03.2024 for discharge of
lrealed lrade effluent@ 3800 KLD into sewer aiter treatment with special conditions that with
special conditions that -

1. The industry shall finalize the order for installation of Zero Liquid Discharge (ZLD) plant by
30.06.2023,

2. The Industry shall submit Progress Evalualion and Review Technique (PERT) chant for
insiallation of ZLD plant, within 15 days.
3. The induslry shall install and commission ZLD plant by 31.12.2023 and shall complete ils

stabilization by 31.03.2024,

Earlier a meeling was laken by worlhy Minister, Depariment of Science Technology nd
Environment on 18.10.2022 for segregation of industrial effluents into municipal sewer of
Ludhiana in compliance to direclions issued ufs 5 of Environment (Protection) Act, 1986 vide
order dated 10.10.2019. In said meeling, it was decided that all the large scale dyeing units
discharging their effluent into municipal sewer Ludhiana shall lake adequale sleps lo stop
discharging their industrial effluenl into municipal sewer Ludhiana by 31.03.2024.

The industry was given personal hearing before lhe Chairman of the Board on 24.05,2023
wherein it was decided thal. . .

1. The industry shall finalize the order for installation of Zero Liquid Discharge (ZLD) plant by
30.06.2023, %

2. The industry shall submit Progress Evaluation and Review Technique (PERT) chart for
installation of ZLD plant, within 15 days.

3. The induslry shall install and commission ZLD plant by 31.12.2023 and shall complete its
stabilization by 31.03.2024.

4, The consent to operale under the Waler (Prevention & Cantrol of Pollution) Act, 1974 be
granted to the industry. _

5. The Environmental Engineer, Regional Office-2, Ludhiana shall monilor progress and
submit compliance report of hearing decisions alangwith recommendations in the maller,
accordingly. ;

In compliance o hearing decisions, RO has reported that the indusiry has not finalized
any order for installation of Zero Liquid Discharge (ZLD) plant till date. Further, the industry is a
large scale dying unit with 3800 KLD of Consented discharge.

The induslry was issued show cause notice for revocation of consent to operale granted
under the Water Act, 1974 alengwith notice fo Issue directions ufs 33-A of the Water Act, 1974
with hearing before Chairman of the Board on 23,11.2023, wherein it was decided as under:-

1, The industry shall continue to operate its pollution control devices regularly and efficiently
so as to achieve the prescribed standards, _

2. The industry shall complete and'commission the upgraded effluent trealment plant so as
to achieve zero liquid discharge -0y 31.03.2024,
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3. The indusiry shall submil action plan alongwith PERT Char for (he instat'aticn zrd
commissioning of ZLD Piant, vathin 15 days.

4, Theindustiry shall submit a Bank Guarantes of Rs, 50lacs as assurance tha! lhe upgraded
ETP based on ZLD technology vill be instalied and commissionad by 31.03.2024.

i

5. The Environmental Engineer, Regional Office shall visit the induslry to monitar it 20d {0
carry out camplele audit vi.r.{ wasle water generation.

In compliance to the decision of the hearing, it is submitted lhal:-

1. The induslry has not submitted proposal for upgrading effluent [reatment plant 50 2s lo
achieve zefo liquid discharge. The industry has nol starfed any process regarding
upgradation of ETP to achieve ZLD and as per present sialus il is not possitle for the
industry to achieve ZLD by 31.03.2024 (prescribed lime).

2. The industry has not submitled aclion plan alongwith PERT Chart for the inslalialion and
commissioning of ZLD Plant. ;

3, The industry has not submilled bank Guaranlee of Rs. 50 lacs as assurance (hat [he
upgraded ETP based on ZLD lechnology will be installed and commissioned by
31.03.2024 till date.

The induslry is violating the provisions of the Water Act, 1974,

Show cause notice for revocation of consent (o operate granted under the Waler
(Prevention & Control of Pollution) Act, 1974 alongvith notice to issue directions ufs 33-A of the
Water (Prevention & Contral of Pollution) Act, 1974 was issued to the industry vith an opporunity
of personal hearing before Chairman of the Board on 15.03.2024, wherein it was decided that-

1. The industry shall comply wilh all {he violalions stated as abave, immediatzly.

2. The industry shall conlinue to operate its pollution control devicas regularly end efficiantly
sa as to achieve the presceribed standards.

3. The industry shall immediately finalize the arder for installation of Zero Liquid Discharge
{ZLD) plant.

4, The induslry shall submit Progress Evaluation and Review Technique (PERT) chert for
installalion of ZLD plant, within 15 days.

5. The industry shall install and commission ZLD plant by 31.05.2024 and shall complele its
stabilization by 30.06.2024.

6. The industry shall submit Bank Guaranlee of Rs. 50 lacs, within 15 days, as already
imposed during hearing dated 23.11.2023 as assurance that the upgraded ETP based on
ZLD lechnology will be installed and commissioned by 30.06.2024.

7. The Environmenial Engineer, Regional Office-2, Ludhiana shall menitor progress and
submit compliance report of hearing decisions alongwith recommendalions in the matter,
accordingly.

Thereafter, the industry again applied far the renewal of cansent to operate under Water
Act, 1974. Accordingly, the industry was given personal hearing before the Chairman of the Board
on 14.06.2024 and after hearing it was decided as under:-

1. The Consenl to Operate under Waler Acl. 1974 may be granted to the industry upte
30,06.2024 with conditions hal the indusiry shall comply with the decisicns of haaring
dated 156.03.2024 with immediale effect, failing which action ufs 33-A of the Water Act,
1974 will be initiated, accordingly.

2. The Environmental Engineer, Regional Office shall verify submission made by the industry
and submit further recammendalions in the matter after 30.06.2024.

Accordingly, the industry was granted consent to operale under Water Act, 1974 vide no,
CTOW/Renewal/LDH2/2024/25331812 dated 24/08/2024 expired on 30/08/2024 with special
conditions that the industry shall comply with the decisions of hearing dated 15.03.2024 with
immediate effect, failing which action ufs 33-A of the Waler (Prevention & Control of Pollution)
Act, 1874 will be initiated, accordingly.

The industry had agaln applied for the renewal of consent to operale under Water Act,
1974 through OCMMS which was returned (o the industry. The Induslry has not submitied any
compliance to lhe decisions held before Hon'ble Chairman of the Board on 15.03.2024 alongwith
progress regarding adoption of ZLD system and disconneclion of sewer as per lhe direclions of
lhe Govl. From above it Is clear that the industry is neither complying with the provisions under
Water Act, 1974 nor decision of personal hearing before Chairman of the Board regarding
adoplion of ZLD system.

In view of above, the industry was Issued notice to Issue directions u/s 33-A of the Water
Act, 1974 with hearing before Chajrman of the Board on 20.07.2024, posiponed to 13.08.2024

Sh. Amritpal Singh, Manager of the industry attended the hearing and submitted a written
reply which was taken on record. He submilted that the industry has not finalized the order for
installation of ZLD Plant not submitted PERT chart for ZLD plant ner it has submitted Bank
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Guarantee of . :
commiltee to ;Erzfsl.ta{;sfszje 1‘:0” ble Speakor of (ho Punjab Vidhan Sabha has constituted
of all stakeholders, Includin e of pollution In Budha Nallah, The commitieo had callod a moeling
Catitol Boii ané i Ulmprasanlalivon from the Dyelng Indusiries, the Punjab Pollution
Chardigarh T:ne commﬂtc pal Corporation officlals on 26h July 2024 at the Vidhan Sabha in
e o o0 heard all stakeholdors patiently and has kept he decislon pending.
contaiad-ehutc ;uh milled that as per directions fram Municlpal Corporation all Dyelng Unils
Brdha & n 81h August & 9th August lo Investigato (ho Impact on Pollution agsessment of
a Nallah, The report of the same Is stil awalled. Ha requasted thal (ho malter bo kept in
abeyance till tho final report submisslon from Munlclpal Corporatlon & final doclalon taken by the
commiltee constiluted by the Hon'ble Speaker of (he Punjab Vidhan 8abha.
Alter hearing the induslry, officrs of tho Board and considoring matorlal facts on record,
the Chairman of the Board decided as under:

1, Directions uls 33-A of the Waler Act, 1974 be lssued
oullet for discharge of trade effluent into sewer without ©
of the Board,

2. Directions ufs 33- A of the Waler Acl, 1974 be issued to the
Corporation, Ludhlana to immediately disconnect the sewer ¢
industry for disposal of its trade effluent.

3. The Environmental Engineer, Regional Office-2, Ludhlana shall calculate the zm'_loun! of
Environmental Compensalion to be imposed on the induslry for operaling in non-
compliance of the order issued by the Board vide lelter no. 111 dated 12.03.2024 and pul

up to the Competent Authorily, Immedialely.

4. The Environmental Engineer, Regional Cffice-2, Ludhiana shall review the monthly
progress w.r.l upgradation of the ETP by adopling ZLD technology.

5, The Environmental Engineer, Reglonal Office-2, Ludhiana shall ensur
above directions after 15 days, )
You are, therefore, requested {o ensure the compliance of the hearing decisions wilhin

slipulated period and submit compliance to the Ragional Office-2, Ludhiana, failing which action
under the provisions of Poliution Conlrol Laws shall be taken against the indusiry and its

responsible person.

(o the Industry net fo operala ils
bialning prier permlss!on-’ consent

Commissiener, Municipal
gnnecllon avallable to Ihe

e compliance of the

‘Add, Senlor Ehvi ronmental Englneer
Date

A copy of the above is forwarded to the Enyironmental Engineer, Punjab Pollution Control
Board, Reglonal Office-2, Ludhiana for informationand necessary action. He is requesled to send
ihe compliance of hearing decisions in slipulated time period,

Add. San;or ¥ironmental Engineer

Endst No.
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hi's Cswal Weollen Wiiis Lid Unit Nz, 3
5 ™ g - dala e
105, B-XXIX, GT Road, Sherour
Ludhizna. o

Sub: irseti 5 b b
?éiswgctjons uls 33-A of the Water [Prevention & Cantrol of Pallution) Act: 1674 23 grnencad

o gbisin ‘consenc

; Wheregs, it is otligatory on gartof ing indusiry i 6Dl
Water (Prevention & Centrol of Peliution) Act, 1874 and u/s 21 of 2 Air
Act, 1881.

And whereas, it is also obligatory on {hs

-
s

to gopereis B0

part of the Induslry 1o cbtain con
-ztion of the industoy,

And whereas, it is randatory on the pari of indusiry io
devices so as to ensure that the concentration of various collutznts in efiluz
confirms 1o the efiluent standards as prescribed for such discharges.

And whereas, the industry was earlier grantad conssnt ‘o operaiz undsr Water AL
CTOW/Renewal/LDH2/2023/ 21327344 dated 45 05.2023 valid upto §1.03.2024 fordischerge @
efluent@ 3800 KLD Into sewer after treatment with soecial conditions tnat with specizl congifions et s
1. Theindustry shall finalize the orger for instaliztion of Zero Liquid Discharge (ZLD) plant by =2 2023

2. The indusiry shall submit Prcg schrique (FERT) chen for insiaiaion =

nt being cizchargss 2¥ nots by

rass Eveluation and Review Teons

ZLD plant, within 15 days.
3. Theindustry shall instell and commission ZLD plent oy 31.42.2023 snd shail comnigia its 82 r-b
by 31.03.2024.
gpanmeant of StiEncE TECh
F.1

a mesling was taken by worthy Minister, D
for segregaiion of industial efiluents into municipal s&wer
compliance to directions issuied ufs 5 of Environment (Protection) Act 1988 vide order ¢ated 10
said meeting, it was decided that 2ll the lzrge scale dyeing units discharging their effluentinio .
Ludhizna shall take adequate steps io stop discharging their industrial afflusnt inte municipal sewer Lucn'ana
by 81.03.2024.

And whereas, the induslry
54.05.2023 wherein it was decided that.

1. Theindustry shall finalize the order for installation of Zero Liquid Discharge (ZLD) plant by 30.08.2623

5 The industry shall submit Progress Evaluation and Review Technique (PERT) chari for installation oF
stabilization

ZLD plant, within 15 days.

3. The industry shall install and commission ZLD plant by 31.42,2023 and shall complete ils stad
by 31.03.2024.

4, The consent to operate under the
the industry.

I
5. The Envirenmental Enginger, Regional Office
compliance report of hearing decisions alongwith recommendations in tha matter, accordingly

And \wheraas, in compliance to hearing decisigns, RO has reported that the industry has not iinglized
any order for installailon of Zero Liguid Discharge (ZLD) plant lill date. Further, the Industry is a large scele
dylng unit with 3800 KLD of Consented discharge. .

And whereas, the induslry was Issued show cause notice far revocalion of consent to operate grantea
under the Waler Act, 1974 alongwith notice lo issue direclions u/s 33-A of the Water Act, 1874 with hearing
before Chalrman of the Board on 23.11.2023, wherein it was decided as under:-

1. The industry shall centinue o operale its pollution control devices regularly and efficiently so as ©

And whereas,
Environment on 18.10.2022

was given perscnal hearing before ihe Chealrmen

Waler (Prevention & Control of Pollution) Act, 1974 be granied «©

]
-2, Ludhiana shall monitor progress and submi

achieve the prescribed standards.
2. The induslry shall complete and commission the upgraded effluent treatmant plant so as to achieve
zero liquid discharge, by 31.03.2024.
3. The Induslry shall submil action plan alongwith PERT Chart for the installation and commissioning of
ZLD Plant, within 15 days. i
lhat the upgraded ETP based

The Industry shall submit a Bank Guarantee of Rs. 50 lacs as assurance
on ZLD technology will be installed and commissioned by 31.03.2024,

And whereas, In compliance to the declsion of the hearing, itis submilted that:-

1. The industry has nol submitted proposal for upgrading effluent freatment plant so as to achieve zero
fiquid discharge. The industry has not slarted any process regarding upgradation of ETP to achieve
7LD and.as per present stalus It Is not possible for e industry to achieve ZLD by 31.03.2024

{prescribed time),
2. The industry has not submitted action plan alongwith

commissioning of ZLD Plant.
3. ‘The industry has not submitted bank Guarantee of Rs. 50 lacs as assurance that the upgraded ETP

based on ZLD technology will be installed and commissioned by 31.03.2024 till date,

PERT Chart for the installation and
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1974 alongwith notice to Issue directions u/s 33-A of the Water Acl, 19
opportunity of personal hearing before Chalrman o

2,

1974 through OCMMS whigh was relurned to the industry, The indus

industry is naither complying with the provisians under Wate
Chairman of the Board regarding adoption of ZLD system.

13.08.2024 have been conveyed to the industry,

powers conferred upon it u/s 33-A of the Waler (Prevention
1988, Issues the following directions: ' :

without obtalning prior permission/ cansent of the Board.

(Prevention and Control of Pollution) Act 1974 as amended in 1988,

Endst, No, J

Regicnal Office-2, Ludhiana for Information and necessary action. He Is also direct
regarding effeclive compliance of aboye sald directions, wilhin 3 days posilivaly, )

Accordingly, the industry was given per
after hearing it was decided as under-
1.

CTOWIRenewal!LDH222024!25331812
the indusiry shall comply with the decis
action uls 33-A of the Water (Prevention & Control of Paollution)

hearing before Chairman of the Board on 23.07.2024, postponed to 13.08.20

125},

And whereas, show cause notice for 1

evocalion of consent to OPerate granted under the Water Ac

74 was Issued o the industry with an%
; n P
f the Board on 15.03.2024, Wherein it was decided tha:-
ons staled as aboye, immediately.

poliution control devices regularly and efficiently so as to

The Indusiry shall comply with all the viglat
The indystry shall continue 1o Operale ils
achleve the prescribad standards,

The induslry shall immediately finalize the order'for ingta

The Industry shall submit Progress Evzluation and Revi
ZLD plant, within 15 days.

The Industry shall install ang commission ZLD plant by 31.05.2024 and shall complete It stabilization
by 30.06.2024.

llation of Zero Liquid Discharge (zLD) plant.
8w Technique (PERT) chart for Installation of

And whereas, the Industry again

sonal hearing before the Chairman of the Board on 14.06.2024 and

The E:.onsent (0 Operate under Water Act. 1874 may be granted to the industry upto 30.,06.2024 wilh
conditions that the Industry shall comply with the decisions of hearing dated 15,03.2024 with immediate
effect, failing which action u/s 33-A of the Water Act, 1974 will be inltiated, accordingly.

The Environmental Engineer, Regional Offica shall verify submission made by the industry and submit
further recommendations in (he malter after 30.08.2024.

And whereas, the industry was granted consenl to operate under Water Act, 1974 vide no.

dated 24/06/2024 expired on 80/06/2024 with special conditions that
ions of hearing dated 16.03.2024 with Immediate effect, falling which
Act, 1974 will be inlliated, acoordingly.

newal of consent to Operate under Waler Act,
Iry has not submitted any compliance to
16.03.2024 alongwith pregress regarding adoplion

clions of the Govt, From above it is clear that the

1 Act, 1974 nor decision of personal hearing before

And whereas, the industry had again applied for the re

And whergas, the industry was issued notice {o issue direclions u/s 33-A of the Water Act, 1974 with

24, wherein it was decided as

wer without obtaining prior permission/ consent of the Board,
Directions u/s 33- A of the Water Act, 1974 ba [ssued to lhe Commissioner, Municlpal Corporation,
Ludhiana to immediately disconnect the sewer connection available to the industry for disposal of ils
trade effluent,

The Environmental Enginger, Regional Office-2, Ludhiana shall calculate the amount of Environmental
Compensation to be imposed on {he Industry fo- operating in non-compliance of the order Issued by
the Board vide lelter no, 111 dated 12.03,2024 and putup to the CompetenLAulhority, immediately,
The Environmental Engineer, Reglonal Office-2, Ludhiana shall revlew the monlthly progress w.r.t
upgradation of lhe ETP by adopling ZLD technology,
The Environmental Engineer, Regional Offic
directions affer 15 days.

And whereas, the proceedings of the persona| hearing held bafore |

-2, Ludhiana shall ensure cempliance of the above

he Chalrman of the Board on

Now, therefore, the Competent Authorily of the Punjab Pollution Control Board, in exercise of the
& Conlrol of Pollution) Act, 1974 as amended In

"That, the industry shall not operate its outlet for discharge of trade effluent Inic sewer

In case of fallure to comply with the above said direction, you are liable for aclio

Senior Environmen 1 Engineer

Eors& On behalf c£Sit 1 of the Board
Dles

A copy of the above [s forwarded lo the Environmen FErginaer, Punjab Polr?

lon Control Board,
to submit report

Senlor Envifon i ineer
Forf20n behalf of Chairman of the Board
:_ /2.;13
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= PUNJAB POLLU

TION CONTROL BOARD
B, Phase-V, Focal Point, Ludhiana

82  Zonal Office-1, E-648-
Tele Faxi- 0161-4673789

[ = S‘Li Webs-a;e;m-a\~.r.ggcblgnv.1n email:- ppebzo1ldh@gmail.com

B . post/Regd, Date ¢ Ic.)/
The Commissioner, 7
Municipal Corporatian,

Ludhiana.

Subject: Directicns ufs 33-A of the Water
amended in 1988-

Sherpur, Ludhiana,

(Prevention & Control of Pallution) Act, 1974 as
M/s Oswal Woollen Mills Ltd Unit No, 3, 105, B-XXIX, GT Road,

It is intimated that the Goverpment of Punjab issued directions vide orders no.
10/228/2018/STE-5/1594066/1 dated 10.10.2018 u/s 5 of the Environment (Protection) Act 1986
that “industrial effluents and dalry waste whether treated / partially treated or untreated shall not
be discharged into Municipal sewer.”

Thereafter, various meetings were held with the industries of Ludhiana at Board's level
and after dellberations it was decided that all the water polluting industries (except garment
washing & service stations) discharging their effluents into municipal sewer, Ludhiana shall take
adequate steps to stop discharging their industrial effluents into municipal sewer, Ludhiana by
31.03.2023. Accordingly, large scale dyeing industries were granted consents upto 31.03.2023 by
the Board subject to suitable conditions to achieve Zero-Liquid Discharge (ZLD).

Later on request of these industries the period was extended upto 31.03.2024 and ths
decisions weres conveyed to the concerned vide letter no. 25440-43 dated 02.12.2022. Further, vide
said order a committee under the Chairmanship of Deputy Commissioner, Ludhizna was constituted
to work the medalities / alternative arrangement to discharge the treated trade effluent of Large
scale dyeing units, Lastly on request of these Industries this period has been extended upto
30.06.2024 vide Board’s order no. 111 dated 12.03.2024,

The industry was earlier granted consent to operate under Water Act, 1981 vide no.
CTOW/Renewal/LDH2/2023/ 21327344 dated 19.06.2023 valid upto 31.03,2024 for discharge of
treated trade effluent@ 3800 KLD into sewer after treatment with special conditions that with
special conditions that :-

The industry shall finalize the order jor installation of Zero Liquid Discharge (ZLD) plant
by 30.06,2023.

2. The industry shall submit Progress Evaluation and Review Technigue (PERT) chart for
installation of ZLD plant, within 15 days.

3, The industry shall install and commission ZLD plant by 31.12.2023 and shall complete its
stabllization by 31.03,2024.

A meeting was taken by worthy Minister, Department of Science Technology and
Environment on 19.10.2022 for segregation of industrial effluents into municipal sewer of Ludhianza
in compliance to directions issued u/s 5 of Environment (Protection) Act, 1986 vide order dated
10.10.2019. In said meeting, it was decided that all the large scale dyeing units discharging their

effluent Into municipal sewer Ludhiana shall take adequate steps to stop discharging their industrial
effluent into municipal sewer Ludhiana by 31.03.2024,

The industry was given personal hearing before.the Chairman of the Board on 24,05.2023
wherein it was decided that.

1. Theindustry shall finalize the order for installation of Zero Liquid Discharge (ZLD) plant by
30.06,2023.

2. The industry shall submit Progress Evaluation and Review Technique (PERT) chart for
installation of ZLD plant, within 15 days.

3. The industry shall install and commission ZLD plant by 31.12.2023 and shall complete its
stabilization by 31.03,2024,

4,

The consent to operate under the Water (Prevention & Control of Poliution) Act, 1974 be
granted to the industry.

274



237

275 5, The Environmental Engineer, Regional Office-2
- submit compliance report of hearing deci
accordingly.

» Ludhiana shall monitor progress ang
dions alongwith recommendations in the matter,

In compliance to hearing decisions, RO Has reported that the Industry has not finalized
any order for Installation of Zaro Liquid Discharge (21.0) plant tiil d

ate, Further, the Industry is 2 large
scale dylng unit with 3800 KLD of Consented discharge,

The Industry was issued show cause notice for revocation of consent to operate granted
under the Water Act, 1974 alongwith notice to jssue directions u/s 33-A of the Water Act, 1974 with
hearing before Chairman of the Board on 23.11.2023, wherein it was declded as undeor:- '

L The industry shall continue to operate its pollution control devices regularly and
efficiently so as 1o achieve the prescribed standards,

The intmstw shall complete and tommisslon the upgraded effluent treatment plant so as
to achieve zero liquid discharge, by 31.03.2024,

The industry shall submit action plan alongwith PERT Chart for the installation and

commissioning of ZLD Plant, within 15 days,

4. The industry shall submit a Bank Guara
ETP based on zZLD technology will be [n

5. And whereas, In compliance to the dec

6. The industry has not submitted propo

2.

3

ntee of Rs. 50 lacs as assurance that the upgraded
stalled and commissioned by 31.03.2024,

Ision of the hearing, it is submitted that:-

sal for upgrading effluent treatment plant so as to
achieve zero liquid discharge. The industry has not started any process regarding

upgradatlon of ETP to achleve 7LD and as per present status it Is not possible for the

industry to achieve 7LD by 31.03.2024 (prescribed time),

7. The industry has not submitted action plan alongwith PERT Chart for the installation and
commissioning of ZLD Plant.

8. The industry has not subrmitted bank Guar

upgraded ETP based on 7LD technology will
till date,

antee of Rs, 50 lacs as assurance that the
be installed and commissioned by 31.03,2024

Accordingly, show cause notice for revocation of canse
Water Act, 1974 alongwith notice to Issue directions u/s 33-Aof
the industry with an opportunity of persona
wherein It was decided that:.

ntto operate granted under the
the Water Act, 1974 was issued to
| hearing before Chairman of the Board on 15.03.2024,

| L. The industry shall comply with all the viglations stated as above, immediately,
2. The Industry shall continue to operate its pollution control d
efficiently so as to achieve the prescribed standards.
3. The Industry shall
(ZLD) plant,

4. The industry shall submit Progress Evaluation
installation of ZLD plant, within 15 days,

evices regularly and

Immediately finalize the order for Installation of Zero Llquid Discharge

and Review Technique (PERT) chart for

5. The industry shall install and commission LD plant by 31.05.2024 and shall complete its
stablilization by 30,06.2024.

6. The industry shall submit Bank Guarantee of fs, 50 lacs, within 15 days, as already
imposed during hearing dated 23.11.2023 as assurance that the upgraded £Tp based on
ZLD technology will be installed and commissloned by 30.06,2024,

7. The Environmental Engineer, Reglonal Office-2, Ludhian
submit compliance report of hearing decisions
accordingly,

a shall monitor prograss and
alongwith recommendations in the matter,

ter
an of the Board

Therealter, (he Industry again applied for the renewal of consent to operate under Wa

| Act, 1974, Accordingly, the Industry was glven personal hearlng before the Chalrm
on 14.06.2024 and after hearing It was declded as under:-

1. The Consent to Operate under Water Act, 1974 may be granted to the industry upto

30.06.2024 with conditions that the industry shall comply with the decisions of hearing

dated 15.03.2024 with immedlate affect, failing which actlon u/s 33-A of the Water Act,
1974 will be initiated, accordingly.
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2 ::: zz:;zrt‘t:li:eai Engineer, Regi-unai Office shall verify submission made by the industry
€1 recommendations in the matter zfter 30.06.2024.
P! Accordingly, the industry was granted consent to operate under Water Act, 1974 vide no. '
crow/Renewal/ LD52f2024/25331812 dated 24/06/2024 expired on 30/06/2024 with special I
conditions that the industry shall eomply with the decisions of hearing dated 15.03.2024 with '
immediate effect, falling which action u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 will be initiated, accordingly.

Tthe industry had again applied for the renewal of consent to operate under Water Act,

1974 through OCMMS which was returned to the industry. The industry has not submitted any

compliance to the decisions held before Hon'ble Chairman of the Board on 15.03.2024 alongwith

progress regarding adoption of ZLD system and disconnection of sewer as per the directions of the

Govt. From above it is clear that the industry is neither complying with the provisions under Water

Act, 1974 nor decision of personal hearing before Chairman of the Board regarding adoption of ZLD

system. \

The industry was issued notice to issue directions u/s 33-A of the Water Act, 1974 with
hearing before Chairman of the Board on 29.07.2024, postponed to 13.08.2024, wherein it was
decided as under:

1. Directions u/s 33-A of the Water Act, 1974 he issued to the industry not to operate its
outlet for discharge of trade effluent into sewer without obtaining prior permission/
consent of the Board.

2. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection avallable to the
industry for disposal of its trade effluent.

The proceedings of the personal hearing held before the Chairman of the Board on
13.08.2024 have been conveyed to the industry.
Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in exercise
of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988, issues the following directions: {
“That, the Municipal Corporation, Ludhiogha shall disconnect the sewer
connection available to the industry for disposal of its trade effluent, imme intely.”

“This Is for compliance, please. ‘

Senior Environmental Engineer
For’& On behalf of Cairivan of the Board

} e A
Endst. No. (_,/Datedl‘\“

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-2, Ludhiana for information and necessary action. He js also directed to
submit report regarding effective compliance of above said directions, within 2 dhys positively.

Senior Environmeptal Engineer

For & O behalf of CIFFEan of the Board

[yN4,
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“EZ®  PUNJAB POLLUTION CONTROL BOARD "wf/ Emironmen
Zonal Office-11, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppcb@yahoo.com Ph Na. 0161-2670141
No. PPCB/SEE/Z0-2/LDH/2024/..5. 18 " Regd. Dated ..c.‘é.ﬂjﬂ?f}&'{,
To

M/s Vardhman Spinning and General Mills,
Chandigarh Road,
Ludhiana.

Subject: Proceedings of the personal hearing given by Chairman of the Board on
13.08.2024 w.r.t notice to issue d[rections u/s 33-A of Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988.

The following were present:

O, behalf of PPCB

Er. G.5. Majithia, Member Secretary
Er. Pardeep Gupta, CEE, Ludhiana
Er. Vicky Bansal, EE, ZO-2, Ludhiana
On behalf of industry

Sh. Sushil Kumar Jhamb, Director

Officers of the Board brought out that the industry is a large-scale dyeing unit and
was granted ‘Consent to Operate’ under the Water (Prevention & Control of Pollution) Act, 1974
vide no: CTOW/Renewal/LDH3/2022/20254461 dated 16.12.2022, valid upto 31.03.2024 for
operation of dyeing unit to manufacture Dyed yarn @ 7260 MT/Annum, Cotton & Blended Yarn
@ 10475.817 MT/Annum and Synthetic Yarn @ 9100.41MT/Annum alongwith discharge of trade
effluent @ 2000 KLD into sewer line of MCL after treatment through ETP.

All large-scale dyeing units of Ludhiana which are discharging their treated trade
effluent into sewer line of MCL were required to install ZLD technology by 31.03.2024 as directed
by\g‘le Punjab Pallution Control Board’s letter no: 25440-43 dated 02.12.2022.

The industry was afforded an opportunity of personal hearing before the
Chairman of the Board on 16.06.2023, wherein it was decided as under:

1. Theindustry shall continue to operate its pollution control devices regularly and efficiently
so as to achieve the prescribed standards,

2. The industry shall submit action plan along with PERT Chart for the instaliotion and
commissioning of ZLD Plant, within 15 days.

3. The industry shall complete, commission, stabilize and operate the upgraded effluent
treatment plant so as to achieve zero liquid discharge, by 31.03.2024, failing which Board
shall be constrain to take further action as per the Environmental Laws.

4. The industry shall submit a bank guarantee of Rs. 50 lac with validity for one year, within
15 days os an assurance that the upgroded ETP hased on ZLD technology will he installed
and commissioned by 31.03.2024.

The Punjab Pollution Control Board vide letter no: 111 dated 12.03.2024 has
extended the time period for discharge of treated effluent of large-scale dyeing units upto
30.06.2024. The Government of Punjab has not further extended this time period.

The industry was granted Varied ‘Consent to Operate’ under the Water
(Prevention & Control of Pollution) Act, 1974 vide no: 2401964469 dated 15.04.2024 through
PBIP Business First Portal, valid upto 30.06.2024 for operation of dyeing unit to manufacture
Dyed yarn @ 7260 MT/Annum, Cotton & Blended Yarn @ 10475.817 MT/Annum and Synthetic
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Yarn @ 9100.41MT/Annum alongwith discharge of trade effluent @ 2000 KLD into sewer line of

MCL after treatment through ETP.

The industry has neither susmitted PERT Chart for the installation and
commissioning of ZLD Plant nor submitted any bank guarantee of Rs. 50 lacs as an assurance that
the upgraded ETP based on ZLD techriology.

The industry is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 by not complying with the Directions issued by the Government of Punjab.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 was issued to the industry with an opportunity of personal hearing
before Chairman of the Board on 13.08.2024.

Sh. Sushil Kumar Jhamb, Director of the industry attended the hearing and
submitted a written reply which was taken on record. He could not give any satisfactory reply to
the observations raised during the hearing.

After hearing, the director of the industry, officers of the Board and considering
the material facts of the case, the Chairman of the Board decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its cutlet
for discharge of trade effluent into sewer without abtaining prior permission/ consent of the
Board. o

2. Directions u/s 33- A of the Water Act, 1874 be issued to the Commissioner, Municip'm
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent.

3. The Environmental Engincer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non-compliance
of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the
Competent Authority, immediately.

4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the monthly progress
w.r.t upgradation of the ETP by adopting ZLD technology.

5. The Environmental Engineer, Regional Office-3, Ludhiana shall ensure compliance of the
above directions after 15 days. ‘

You are, therefore, requested to comply with the decisions of the personal hearing
within stipulated period and submit compliance report to the Board.

For and on be *\lf of

. Punjab Pollution Cantrol Roc.bu
Endst. No... ?&3 Dated .93 QQJ()%!{ ;

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action.

w’
'&, For and on bethf o

Punjab Pollution Control Board

T

278




279

[ 2]

a — — ¥ .
—EOAT U YEHE JAEH 893 ~eo- LiFE
W PUNJAB POLLUTION CIONT'ROL BOARD ‘Q‘%‘/ Litestyle for

Envirgnment

gy
Zonal Office-11, E-648-B, Buck Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppcb@yahoo.com PhNo. 0161-2670141

No. PPCB/SEE/20-2/LDH/2024/.9. 158 Regd. Dated ...«QSZO..‘P/&?

To
M/s Vardhman Spinning and General Mills,
Chandigarh Road,
Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974

as amended in 1988,

Whereas, it is obligatory on part of the industry to obtain 'consent to establish'
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the
Air (Prevention & Control of Pollution) Act, 1981,

And whereas, it is also obligatory on the part of the industry to obtain consent to
operate an outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation
of the industry.

And whereas, it is mandatory on the part of industry to install proper and
adequate pollution control devices so as to ensure that the concentration of various pollutants
in effluent beingdischarged by industry, confirms to the effluent standards as prescribed for
such discharges.

And whereas, the industry is a large-scale dyeing unit and was granted ‘Consent
to Operate’ under the Water (Prevention & Control of Pollution) Act, 1974 vide no:
CTOW/Renewal/LDH3/2022/20254461 dated 16.12.2022, valid upto 31.03.2024 for operation
of dyeing unit to manufacture Dyed yarn @ 7260 MT/Annum, Cotton & Blended Yarn @
10475.817 MT/Annum and Synthetic Yarn @ 9100.41MT/Annum alongwith discharge of trade
effluent @ 2000 KLD into sewer line of MCL after treatment through ETP.

And whereas, all large-scale dyeing units of Ludhiana which are discharging their
treated trade effluent into sewer line of MCL were required to install ZLD technology by
31.03.2024 as directed by the Punjab Pollution Control Board’s letler no: 25440-43 dated
62.12.2022,

An.d whereas, the industry was afforded an opportunity of personal hearing
before the Chairman of the Board on 16.06.2023, wherein it was decided as under:

1. The industry shall continue to operate its pollution control devices regularly and
efficiently so as to achieve the prescribed standards.
2. The industry shall submit action plan along with PERT Chart for the installation and

commissioning of ZLD Plant, within 15 days.
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The industry shall complete, commission, stabilize ond operate the upgraded effluent

haa

treatment plant so as to achieve zero liquid discharge, by 31.03.2024, failing which
Board sholl be constrain to take further action as per the Environmentol Laws.

4, Thé industry shall submit o bank guarantee of Rs. 50 lac with validity for one year, within
15 days as an assurance that the upgraded ETP bosed on ZLD technology will be installed
and commissioned by 31.03.2024.

And whereas, the Punjab Pollution Control Board vide letter no: 111 dated
12.03.2024 has extended the time period for discharge of treated effluent of large-scale dyeing
units upto 30.06.2024. The Government of Punjab has not further extended this time period.

And whereas, the industry was granted Varied ‘Consent to Operate’ under the
Water (Prevention & Control of Pollution) Act, 1974 vide no: 2401964469 dated 15.04.2024
through PBIP Business First Portal, valid upto 30.06.2024 for operation of dyeing unit to
manufacture Dyed yarn @ 7260 MT/Annum, i;ottorm & Blended Yarn @ 10475,_817 MT/Annum
and Synthetic Yarn @ 9100.41MT/Annum alongwith discharge of trade effluent @ 2000 KLD
into sewer line of MCL after treatment through ETP.

And whereas, the industry has neither submitted PERT Chart far the installation
and cammissioning of ZLD Plant nor submitted any bank guarantee of Rs. 50 lacs as an
assurance that the upgraded ETP based on ZLD technology.

And whereas, the industry was violating the provisions of the Water (Prevention
& Control of Pollution) Act, 1974 by not complying with the Directions issued by the
Government of Punjab.

¥ And whereas, notice to issue directions u/s 33-A of the Water (Prevention &

Conufol of Pollution) Act, 1974 as amended in 1988 was issued to the industry with an

opportunity of personal hearing before Chairman of the Board on 13.08.2024.

And whereas, Sh. Sushil Kumar Jhamb, Director of the industry attended the
hearing and submitted a written reply which was taken on record. He could not give any
satisfactory reply to the observations raised during the hearing.

And whereas, after hearing, the director of the industry, officers of the Board
and considering the material facts of the case, the Chairman of the Board decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its
outlet for discharge of trade effluent into sewer without obtaining prior permission/
consent of the Board.

2. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the
industry for disposal of its trade effluent.

3. The Envirornmental Engineer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for upérating in non-
compliance of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put

up to the Competent Authority, immediately.
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4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the monthly progress
w.r.t upgradation of the ETP by adopting ZLD technology.
5. The Environmental Engineer, Regional Office-3, Ludhiana shall ensure compliance of the
above directions after 15 days.
And whereas, the proceedings were conveyed to the industry vide this office
letter no, 5722-23 dated 23.09.2024.
Now, therefore, the Competent Authority of the Punjab Pollution Control Board,
in exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988, issues the following directions:

“That, the industry shall not operate its outlet for discharge of trade effluent

into sewer without obtaining prior permission/ consent of the Board.”

In case of failure to comply with the above said directions, you are liable for

action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974 as amended in 1988,

1 For and?r:;m of

Punjab Pollution Control Board

Endst. No. : 22 5 a’ | Dated_n/5 ] @75,

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhiana for information and necessary action. He is
also directed to submit report regarding effective compliance of above said directions, within

3 days positively.
Ank
oL For and anm"of

Punjab Pollution Control Board

?,.
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T _— pated 495100 Y

To
The Commissioner,
Municipal Corporation,

Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988- M/s Vardhman Spinning and General Mills, Chandigarh Road,
Ludhiana.

It is intimated that the Government of Punjab issued directions vide orders no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019 u/s 5 of the Environment (Protection) Act 1986 that
“industrial effluents and dairy waste whether treated / partially treated or untreated shall not be
discharged into Municipal sewer.” 4
P Thereafter, various meetings were held with the industries of Ludhiana at Board’s level
and after deliberations it was decided that all the water polluting industries (except garment washing &
service stations) discharging their effluents into municipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluents into municipal sewer, Ludhiana by 31.03.2023. Accordingly,
large scale dyeing industries were granted consents upto 31.03.2023 by the Beard subject to suitable
conditions to achieve Zero-Liquid Discharge (ZLD).

3. Later on request of these industries the period was extended upto 31.03.2024 and the
decisions weras conveyed to the concerned vide letter no. 25440-43 dated 02.12.20722. Further, vide
said order a committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted to
vark the modalities / alternative arrangement to discharge the treated trade effluent of Large scale
dycing unils. Lastly on request of these industries this period has been extended upto 30.06.2024 vide
Board's orderno, 111 dated 12.03.2024.
4. The subject cited industry was afforded an opportunity of personal hearing before
Chairman of the Board on 16.06.2023 for ensuring compliance of the above said directions, wherein it
was decided as under;
L4, a) The industry shall continue to operate its poflution control devices regularly and efficiently so
:,) as to achieve the prescribed standards.

b) The industry shall submit action plan ulong with PERT Chart for the.instaltation and
commissioning of ZLD Plant, within 15 days.

c) The industry shall complete, commission, stabilize and operate the upgraded effluent
treatment plant so as to achieve zero liquid discharge, by 31.03.2024, failing which Board
sholl be constrain to take further action as per the Environmental Lows. _

d) The industry shall submit a bank guarantee of Rs. 50 lac with validity for one year, within 15
days as an assurance that the upgraded ETP based on 7L0 technology will be instailed ard
commissioned by 31,03.2024.

5; Thereafter, the industry was found violating the provisions of the Water [Prevention &
Control of Pollution) Act, 1974 by not complying with the directions issued by the Government of Punjab
as well as well not complying with the decisions of the hearing afforded by the Chairman of the Board.
6. Accordingly, the industry was afforded an opportunity of personal hearing before
Chairman of the Board on 13.08.2024, Sh. Sushil Kumar Jhamb, Director of the industry attended the
hearing and submitted a written reply which was taken on record. He could not give any satisfactory
reply to the abservations raised during the hearing.
7 After hearing the director of the industry, officers of the Board and considering the
material facts of the case, the Chairman of the Board decided as under:

1. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to oper:ate its outlet for

discharge of trade effluent into sewer without obtaining prior permission/ consent of the Board
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2. Directions u/s 33-A of the Water Act, 1974 he issued to the Commissioner, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the industry
for disposal of its trade effluent.

* 3. The Environmental Engineer, Regional Office-3, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in nen-compliance of
the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up ta the Competent
Authaority, immediately.

4. The Environmental Engineer, Regional Office-3, Ludhiana shall review the manthly progress w.r.t
upgradation of the ETP by adopting 2LD technology.

5. The Environmental Engineer, Regional Office-3, Ludhiana shall ensure compliance of the above
directions after 15 days.

8 The proceedings were conveyed to the industry vide this office letter no. 5722-22 dated
23.09.2024.

Now, therefore, the Competent Authority of the Punjab Pollution Control Board, in
exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988, issues the following directions:

“That, the Municipal Corporation, Ludhiana shall disconnect the sewer connection
available to the industry for disposal of its trade effluent, immediately.”

This is for compliance, please.

%L For aﬁ‘f*ﬁiﬂm of

: Punjab Pollution Control Board
endst.No._D 159 Dated &ﬂgftfé‘?t{, l?,

A copy of the above is forwarded to the Environmental Enginger, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action. He is also directed to
submit report regarding effective compliance of above said directions, within 3 days positively.

¢/ For a'rﬁ"o;r-?b/a&rhof

Punjab Pollution Control Board

‘é_

[
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e UAme YgHS JaEH 895 <&~ LiFE
MEEF  PUNJAB POLLUTION CONTROL BOARD \@f/ LA
Zonal Office-I1, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppeb@yahoo.com PhNo. 0161-2670141
No. PPCB/SEE/Z0-2/LDH/2024/ .5 208 Regd. Dated ..029]03| 2] ,
To .

M/s Vardhman Yarns and Threads Limited,
Unit-Il, D-295/2, Phase-8, Focal Point,
Chandigarh Road, Ludhiana.

Subject: Proceedings of the personal hearing given by Chairman of the Board on
13.08.2024 w.r.t notice to issue directions u/s 33-A of Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 alongwith show cause notice
for refusal of consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 (regarding non conversion to ZLD)

The following were present:

On behalf of PPCB

Er. Ga. Majithia, Member Secretary
Er. _Elar'deep Gupta, CEE, Ludhiana
Er. ;u‘icky Bansal, EE, Z0-2, Ludhiana
On behalf of industry

Sh. Tarun Chawla, Director

Officers of the Board brought out that the industry is large scale red category
dyeing unit and was granted caonsent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 vide no. CTOW/Renewal/LDH4/2024/25204918 dated 08.05.2024, which is
valid upto 30.06.2024 with certain conditions and with special conditions mentioned therein,

The industry has applied for renewal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 through OCMMS on 09.07.2024.

(/ The industry was given personal hearing before the Chairman of the Board on

12.0672023, wherein it was decided that:

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards.

2. The Industry shall submit action plan alongwith PERT Chart for the installation ond
commissioning of ZLD Plant, within 15 days.

3. The industry shall complete, commission, stobilize and operate the upgraded effluent
tgtatment plant sa as to achieve zero liquid discharge, by 31.03.2024, failing which Board
shall be constrain to take further action as per the Environmental Laws. _

4. The industry shall submit @ bank guarantee of Rs. 50 Lac with validity for one year, within 15

days as an assurance that the upgraded ETP based on ZLD technology will be installed and

commissioned by 31.03.2024.

Environmentol Engineer, Regional Office-4, Ludhiana sholl verify the contention made by the

U

industry during the hearing and compliance of above said decisions and submit the report
with recommendations, within 20 days. :
6. Further action on consent to operate under Water (Prevention & Control of Pollution) Act,
1974 will be decided after the receipt of the report from Regional Office.
The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that
the upgraded ETP based on ZLD technology will be installed and commissioned by 31.03.2024.
The Industry has not submitted action plan along with PERT chart for the installation and
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commissioning of ZLD plant as already decided during hearing given on 16.06.2023 till date. No

physical progress has been made by industry to achieve zero liquid discharge. '

The industry was found violating the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and not complying with the decisions of personal hearing of dated

12.06,2023.

Accordingly, the industry was issued notice ufs 33-A of the Water Act, 1974

alongwith the show cause notice for revocation of consent to operate under the Water Act, 1974

with opportunity of personal hearing before Chairman of the Board on 04.01.2024, wherein it

was decided as under:

1. The industry shall submit progress chart regording the installation and commissioning of ZLD
plant, within 03 days.

2. The industry shall submit a bank guarantee of Rs. 10 Lacs, within 07 days as assurance to
comply with all Environmental Laws in future. l

3. The industry shall submit a bank guarantee of Rs. 50 lac, within 07 days as an assurance that
the upgroded ETP based on ZLD technology will be installed and commissioned by 31.03.2024.

4. Environmental Engineer, Regional Office-4, Ludhiana shall visit the industry and recollect the
effluent samples and submit comprehensive report / recommendations, within 15 days.

P In compliance of hearing decision, the industry was visited by the officer of the

Boar‘fﬁcm 05,02.2024 and it was observed as under;

1. The industry was found in operation at time of visit and is engaged in dyeing yarn (sewing
thread). .

2. The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance tha‘the
upgraded ETP based on ZLD technology will be installed and commissioned by 31.03.2024.

3. The industry has not submitted action plan along with PERT chart for the installation and
commissioning of ZLD plant as already decided during hearing given on 16.06.2023 till date.

4. No progress has been made by the industry with regard to up-gradation of ETP based on ZLD
technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50 lac, within
07 days as an assurance that the upgraded ETP based on ZLD technology.

5. The industry was given deadline to upgrade its ETP ta Z1.D upto 31.03.2024, but no progress
has been achieved by the industry till date.

6. The treated samples of the trade effiuent were lastly collected from outlet of the ETP on
05.02.2024. The analysis report has been received from the Water & Air Lab., Patiala vide
letter endst no. 4076-77 dated 14.02.2024, as per analysis report concentration of various
parameters are pH=7.4, TS5=15, TDS=930 mg/l, COD=50 mg/l, BOD=9 mg/l, Oil & Grease=BDL,
Sulphide=BDL, Phenolic Compound=BDL, Amm. Nitrogen=BDL, SAR=3.55 and Total
chrome=BDL, which are within permissible limits prescribed by MoEF&CC as well as stringent
standards prescribed for large scale dyeing units.

The industry was violating the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and not complying with the decisions of the personal hearing on 04.01.2024.

Thereafter, the industry was given personal hearing before the Chairman of the

Board on 23.04.2024. Wherein it was decided that:- " e

1. The industry shall continue to operate its pollution control devices regularly and efficiently so
as to achieve the prescribed standards. :

2. The industry shall submit action plan alongwith PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days.

3. The industry shall complete, commission, stabilize and operate the upgroded effluent
treatment plant so as to achieve zero liquid discharge, by 30.06.2024, failing which Board shall
be constrain to take further action as per the Environmental Laws.

4. The industry shall submit a bank guarantee of Rs. 50 Lac with validity for one year, within 15
days as an assurance that the upgraded ETP based on ZLD technology will be installed and
commissioned by 30.06.2024.

286




287

133,

5. Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be granted

to industry upto 30.06.2024, :

6. The industry will be re-heard again after 15.06.2024.

7. Environmental Engineer, Regional Office 4, Ludhiana shall visit the industry and submit

comprehensive report / recommendations, within 15 days.
To verify the contentions and compliance of decision of the hearing, the industry
was visited by the officer of the Board on 19.06.2024 and it was observed as under:-

1. The industry was found in operation at time of visit and is engaged in dyeing yarn (sewing
thread).

2. The industry has installed ETP based on physc}o chemical followed by biclogical treatment
and tertiary treatment through filters. During the visit, sample of the trade effluent was
collected from outlet of the ETP on 19.06.2024. As per analysis report, the concentration of
the various parameters as per the analysis results are within the prescribed limit of MoEF&CC.
However, the parameters are not found confirming with the stringent standards prescribed

for large scale dyeing units.

T PH [TSs~ [TDS |cOD [BOD |0 &G |Sulphides|Phenoiic  |AmmonicalTotal Cr SAR|
(mg/1) |(mg/1) [(mg/1) [(mg/1) [(mg/1) |(mg/1) |Compounds |Nitrogen |(mg/1)
(mg/l) (mg/1) e

7.8 |29 1120 |96 17 4.4 BOL BOL 8.9 BOL 6.2

Outlet off | |

t]

MOEFE& CC6.5-8.5(100  [2100 |250 |30 10 20 to “lso_ 20 |6

Standardsy | R | |

Stringent [6.0-8.5/<20 2100 |<50 <10 |- |- [<35 7.0

Standards ! | | O ST .

3. Th%a‘ustry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by 30.06.2024,
4. The industry has not submitted action plan along with PERT chart for the installation and
commissioning of ZLD plant as already decided during hearing given on 16.06.2023 till date.
No progress has been made by the industry with regard to up-gradation of ETP based on 7LD

w

technolegy and it has also not submitted bank guarantee of Rs. 10 Lacs and Rs. 50 Lacs, within
07 days as an assurance that the upgraded ETP based on ZLD technology.

6. The industry was given deadline to upgrade its ETP to ZLD upto 30.06.2024, but no progress
has been achieved by the industry till date.

The industry was violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and not complying with the decisions of the personal hearing given before
Chairman of the Board on 23.04.2024. ;

Notice to issue directions u/s 33-A of Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 alongwith show cause notice for refusal of consent to operate
under_ﬂthe Water (Prevention & Control of Pollution) Act, 1974 (regarding non conversion to ZLD)
was ®ued to the industry with an opportunity of personal hearing before Chairman of the Board
on 13.08.2024. ;

Sh. Tarun Chawla, Director of the industry attended the hearing and submitted a
written reply which was taken on record. He stated that the industry was re-iterating its stand
not to install ZLD and only operating the ETP before discharging the effluent into the sewer.

After hearing, the director of the industry, officers of the Board and considering
the material facts of the'case, the Chairman of the Board decided as under:

1. The consent to operate applied by the industry be returned. The industry shall apply for
obtaining consent to operate only after compliance of the order issued by the Board vide
letter no 111 dated 12.03.2024.

2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet
for discharge of trade effluent into sewer without obtaining prior permission/ consent of the
Board.
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3. Directions u/s 33- A of the Water Act, 1974 be issued to the Commissiener, Municipal

Corporation, Ludhiana to immediatély disconnect the sewer connection available to the

288

industry for disposal of its trade effluent.
4. The Environmental Engineer, Regional Office-4, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non—cdmpliance
of the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the
Competent Authority, immediately.
5. The Environmental Engineer, Regional Office-4, Ludhiana shall review the monthly progress
w.r.t upgradation of the ETP by adopting ZLD technology.
6. The Environmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the
above directions after 15 days.
You are, therefore, requested to comply with the decisions of the personal hearing
within stipulated period and submit compliance report to the Board. :
lat? - g1
DL For and on behalyt:lof {h’/
Punjab Pollution Control Board

Endst. No.g“?'&q Dated &93{.0‘?{:9.‘:{'

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-4, Ludhiana for information & necessary action. __
e
-.r'bc‘j‘/j'y} (fh&’

ﬁ For and on behplf of
Punjab Pollution Control Board
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To

M/s Vardhman Yarns and Threads Limited,
Unit-1l, D-295/2, Phase-8, Focal Point,
Chandigarh Road, Ludhiana,

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974

as amended in 1988,

Whereas, it is obligatory on part of the industry to obtain 'consent to establish'
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the
Air (Prevention & Control of Pollution) Act, 1981,

And whereas, it is also obligatory on the part of the industry to obtain consent to
operate an outlet under the Water (Prevention & Control of Pollution) Act, 1974 for operation
of the industry.

And whereas, it is mandatory on the part of industry to install proper and
adequate pollution control devices so as to ensure that the concentration of various pollutants
in effluent being discharged by industry, confirms to the effluent standards as prescribed I
such discharges,

And 'whereas, the industry is large scale red Lategory dyeing unit and was
granted consent to Operate under the Water (Prevention & Control of Pollution Act, 1974 vide
no. CTDW/Renewal/LDH4/2024/25204918 dated 08.d5.2024, which is valid upto 30.06.2024
with certain conditions and with special conditions mentioned therein.

And whereas, the industry has applied for renewal of consent to operate under

the Board on 12.06.2023, wherein it was decided that:

1. The industry shall con tinue to operate jts pollution control devices regularly and efficiently so
05 to achieve the prescribed standards.

2. The industry shgl submit action plan alongwith PERT Chart for the tnstoliation an
commissioning of z1p Plant, within 15 days,

3. The ind:_.;stry shall complete, commission, stabjlize and operate the upgraded effluen,
treatment plunt so as to achieve zerp ligurd discharge, by 31.03.2024, Jalling which Board
shall be constrain to take further action as per the Environmental Laws,

4. The indus try shall submyt o bank guarantee of Rs. 50 Lac with validity Jor one vear, within 15
days as an assurance that the Upgraded ETP bgsed on ZLD technology wiy be installed and
commissioned by 31.03, 2024,

5 f&'n vironmental Engineer, Regional Office-4, Ludhiana sﬁaﬂ verify the contention made v the
industry during the hearing and compliance of abgye said decisions ang submit the report
with fecommendations, within 20 days. - L

6. Further action on consent to operate under Water (Prevention & Controf
1974 will pe decided gfter the receipt of the report ﬁ:om 'Regiona! Office.

And whereas, the industry has not submitte bank BUarantee pf R

assurance that the upgraded ETp based on ZLD technology will be-:'m,ral'fed .

Iby 31.03.2024. The industry has not submitted action plan along with PERT chart for th
installation and commissfoning of ZLp plant 35 already de o

of Pollution) Act

50 Lac as an

and Commissiangi

cided during hearing Biven op




16.06.2023 til : qz

5.06.2 till {

b date. No physical progress has been made by industry to achieve zero liquid
A Srens :

T C;::trv;h;:ia;,luil:;;T;stlr:mwas found violating the provisions of the Water

o s \ct, 1974 and not complying with the decisions of personal

- alon?r;jil:ilize;:;,oacc?rdingly, -:.he industry wa_s issued notice u/s ?;_S-A of the Water
3 show cause notice for revocation of consent to operate under the

Water Act, 1874 wi uni
,;. ct. 1874 with opportunity of personal hearing before Chairman of the Board
04.01.2024, wherein it was decided as under: yois

. The industry sholl submit '
3 progress chart reqarding the installation and issioni f
el commissioning of ZLD

Ihe industry shall submit a bank gueiuntee of Rs. 10 Lacs, within 07 days os assurance to
comply with all Environmental Laws in future. ‘
The industry shall submit o bank guarcntee of Rs. 50 lac, within 07 days as an assurance
that the upgraded ETP based on ZLD technolo ' i ) h
¢ 2 L0 te gy will be installed and commiss )
g missioned by
4. Lnvi “ngi 1 I )
wironmental Engineer, Regional Office-4, Ludhiana shall visit the industry and recoliect the
effluent samples and submit comprehensive report / recommendations, within 15 days
And whereas, in compliance of hearing decision, the industry was visited by the
officer of the Board on 05.02.2024 and it was observed as under:

)

i The industry was found in gperation a time of visit and is engaged in dyeing yarn (sewing,
thread).

). The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on 71D technology will be installed and commissioned by 31.03.2024.

3 The industry has not cubmitted action plan along with PERT chart for the installation and
commissioning of ZLD plant as already decided during hearing given on 16.06.2023 till date

4 Na progress has been made by the industry with regard to up-gradation of ETP based on

710 technology and it has also not submitted 10 Lacs and a bank guarantee of Rs. 50 lac, - .

within 07 days as an assurance that the upgraded ETP based on ZLD technology.
L The industry was given deadline to upgrade is ETP to ZLD upte 31.03.2024, but no progress
hias been achieved by the industry till date.
6. The treated samples of the trade effluent were lastly collected from outlet of the ETP on
05.02.2024. The analysis report has been received from the Water & Air Lab., Patiala vide
tter endst no. 4076-77 dated 14.02.2024, as per analysis report concentration of various
195=15, TDS=930 mg/l, ‘coD=50 mg/l, BOD=9 mg/l, Ol &
nm. Nitrogen=BDL, SAR=3.55 and
scribed by MoEF&CC as well as

le
parameters are pH=7.4,
Grease=BDL, Sulphide=BDL, F’hermﬁic'Compcund:BDL, Al
Total chrome=BDL, which are withinlpcrmis:uhle limits pre
stringent standards prescribed for large crale dyeing units.
H{ and whereas, the ‘mdustr\k was violating the provisions of the Water (Prevention
& control of pollution) Act, 1974 and not complying with the decisions of the personal hearing

on (04.01.2024,

And whereas, thereafter, the industry
pard on 23.04.2024. Wherein it was decided that:-
pollution control devices regularly and efficiently so

was given personal hearing before the

Chairman of the B
1. The industry shall continue to operate its
¢ to achieve the prescribed standards.

2. The industry shall submit action \plan alengwith P

commissioning of ZLD Plant, within 15 days.
2 The industry shall complete, commission, stabilize and operate the upgraded effluent

treotment plant 50 as to achieve 2er0 liquid discharge, by 30.06.2024, failing which Board
rther action as per the Environmental LaWS.

ERT Chart for the installation ond

shall be constrain to take fu
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4. The industry shall submit a bank guarantee of Rs. 50 Lac with validity for one year, within 15
days as an assurance that the upgraded ETP based on ZLD technology will be installed and
commissioned by 30.06.2024.

3. Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be granted
to industry upto 30.06.2024.

6. The industry will be re-heard again after 15.06.2024.

7. Environmental Engineer, Regional Office 4, Ludhiana shall visit the industry and submit

comprehensive report / recommendations, within 15 days.

And whereas, to verify the contentions and compliance of decision of the
hearing, the industry was visited by the officer of the Board on 19.06.2024 and it was observed
as under:-

1. The industry was found in operation at time of visit and is engaged in dyeing yarn (sewing
thread).

2. The industry has installed ETP based on physcio chemical followed by biclogical treatment
and tertiary treatment through filters. During the visit, sample of the trade effluent was
collected from outlet of the ETP on 19.06.2024, As per analysis report, the concentration of
the various parameters as per the analysis results are within the prescribed limit of
MoEF&CC. Howex.rerf the parameters are not found confirming with the stringent standards
prescribed far large scale dyeing units.

; B TR T T0S  |cop  [800  [0&G  |sulahides |Phenclic [Ammonical  [TotalCr SR
! | {mg/1) imgdl)  (me/l) [(mg/l) {mg1) iimg{l] {Compounds Nitrogen Hme/l)
' L e fewm
7.8 129 1120 96 17 4.4 BOL irsi:r\ 88 [iTv] |2
Cutlis ol | | | i :
ETP | | |
MofF& CQ65-85 100 [2100  |280 |30 10 20 10 Tl 20 [
|standards | | | |
Stingent  |6.0-85 <20 2100 [<5¢  |<10 - I . 35 o R
Standards | Jl ] l

3. The industry has not submitted bank guarantee of Rs. 50 Lac as an assurance that the
upgraded ETP based on ZLD technology will be installed and commissioned by 30.06.2024.

4, The industry has not submitted action plan along with PERT chart for the installation and
commissioning of ZLD plant as already decided during hearing given on 16.06.2023 till date

5. No progress has been made by the industry with regard to up-gradation of 1P based on
ZLD technology and it has also not submitted bank guarantee of Rs. 10 Lacs and Rs. 50 Lacs,
within 07 days as an assurance that the upgraded ETP based on ZLD technology.

6. The industrywas given deadline to upgrade its ETP to ZLD upto 30.06.2024, but no progress
has been achieved by the industry till date.

And whereas, the industry was violating the provisions of the Water (Prevention
& Control of Pollution) Act, 1974 and not complying with the decisions of the personal hearing
given before Chairman of the Board on 23.04.2024.

And whereas, notice to issue directions u/s 33-A of Water (Prevention & Control
of Pollution) Act, 1974 as amended in 1988 alongwith show cause notice for refusal of consent
to operate under the Water (Prevention & Control of Pollution) Act, 1974 (regarding non
conversion ta ZLD) was issued to the industry with an opportunity of personal hearing before
Chairman of the Board on 13.08.2024.

And whereas, Sh. Tarun Chawla, Director of the industry attended the hearing
and submitted a written reply which was taken on record. He stated that the industry was re-
iterating its stand not to install ZLD and only operating the ETP before discharging the effluent
into the sewer.

After hearing, the director of the industry, officers of the Board and considering
the material facts of the case, the Chairman of the Board decided as under:



2.8

I. The consent to operate applied by the industry be returned. The industry shall apply for
abtaining consent to operate only after compliance of the order issued by the Board vide
letter no 111 dated 12.03.2024.

2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to oberc";te its
cutlet for discharge of trade effluent into sewer without obtaining prior permission/
consent of the Board.

Directions u/s 33- A of the Water Act, 1974 be issued to the Commissioner, Municipal
Lorporation, Ludhiana to immediately disconnect the sewer connection available to the
mdustry for disposal of its trade effluent

4. The Environmental Engineer, Regional Office-d, Ludhiana shall calculate the amount of
Envirgnmental Compensation to be imposed on the industry for operating in non
compliance of the order issued by the Board vide letter no. 111 dated 12.03.2024 and pul
up Lo the Competent Authority, immediately.

5. The Environmental Engineer, Regional Office-4, Ludhiana shall review the monthly progress
w.r.l upgradation of the ETP by adopting ZLD technology.

6. The Environmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the
above directions after 15 days.

And whereas, the proceedings were conveyed to the industry vide this office

latter no. 5728-29 dated 23.09.2024.

Now, therefore, the Competent Authority of the Punjab Pollution Contrel Board,
in exercise of the powers conferred upon it u/s 33-A of the Water {Prevention & Contral of

Pollution) Act, 1974 as amended in 1988, issues the following directions:

“That, the industry shall not operate its outlet for discharge of trade effiuent
into sewer without obtaining prior permission/ consent of the Eoard.”

in case of failure to comply with the above said directions, you are linble o
wnen ufs 41 of the Water (Prevention and Control of Pollution) Act 1974 as amended in 1888

/ .
ﬁL Far anc@r}?}f;ﬁ f
Punjab Pollution Control Board

Frdst. “L‘--S}QL Datedig‘;_ Q_ﬁ{g'ﬁ%.

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Central Board, Regional Office-3, Ludhiana for information and necessary action. He is
also directed to submit report regarding effective compliance of above said directions, within
2 days positively. )

“’L For an ﬁ)t"feﬁ/l\e‘g?

Punjab Pollution Contrel Board

ﬂff‘
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To

The Commissioner,
Municipal Corporation,
Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988- M/s Vardhman Yarns and Threads Limited, Unit-Il, D-295/2, Phase-

8, Focal Point, Chandigarh Road, Ludhiana.

It is intimated that the Government of Punjab issued directions vide orders no.
10/228/2019/STE-5/1594066/1 dated 10.10.2019 u/s S of the Environment (Protection) Act 1986 that
“industrial effluents and dairy waste whether treated / partially treated or untreated shall not be
discharged into Municipal sewer.”

2. Thereafter, various meetings were held with the industries of Ludhiana at Board's fevel
and after deliberations it was decided that all the water polluting industries (except garment washing &
service stations) discharging their effluents into municipal sewer, Ludhiana shall take adequate steps to
stop discharging their industrial effluents into municipal sewer, Ludhiana by 31.03.2023. Accordingly,
large scale dyeing industries were granted consents upto 31.03,2023 by the Board suliject to suitable
conditions to achieve Zero-Liquid Discharge (ZLD).
3 Later on request of these industries the period was extended upto 31.03.2024 and the
decisions weres conveyed to the cancerned vide letter no. 25440-43 dated 02.12.2022. Further, vide
said order a committee under the Chairmanship of Deputy Commissioner, Ludhiana was constituted to
work the modalities / alternative arrangement to discharge the treated trade effluent of Large scale
dyeing units. Lastly an request of these industries this period has been extended upto 30.06.2024 vide
Board's order no,'lll dated 12.03.2024. :
4. The industry was given personal hearing before the Chairman of the Board on
12.06.2023 for ensuring compliance of the above said directions, wherein it was decided that:

a) The industry shall continue to operate its poh'u:tj'on control devices regularly and efficiently so as
‘?‘ to achieve the prescribed standards.

b) The industry shall submit action plan alongwith PERT Chart for the installation and
commissioning of ZLD Plant, within 15 days.

¢} The industry shall complete, commission, stabilize and operate the upgraded effluent treatment
plant so as to achieve zero liquid discharge, by 31.03.2024, failing which Board shall be constrain
to take further action as per the Environmental Laws.

d) The industry sholl submit a bank guarantee of Rs. 50 Lac with validity for one yeor, within 15
days as an assurance that the upgroded ETP based on ZLD technology will be installed and
commissioned by 31.03.2024. :

e} Environmental Engineer, Regional Office-4, Ludhiana shall verify the contention made by the
industry during the hearing and compliance of above said decisions and submit the report with

recommendations, within 20 days.
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f) Further action on consent to operate under Water (Prevention & Control of Pollution) Act, 1974
wiil be decided after the receipt of the report from Regional Office.
g, The subject cited industry was issued afforded an opportunity of personal hearing
hefare Chairman of the Board on 04.01.2024 tlue to non-compliance of hearing decisions, wherein it
was decidad as under: '
@) The idustry shall submit progress chart regarding the installation and commissioning af ZLD
piant, within 03 days.
b) The industry shall submit a bank guarantee of Rs. 10 Lacs, within 07 days as assurance to comply
with all Environmental Laws in future.
c)  The industry shall submit a bank guarantee of Rs. 50 lac, within 07 days as an assurance that the
upagraded TP based on ZLD technology will be installed and commissioned by 31.03.2024.
d) Environmental Engineer, Regional Office-4, Ludhiono shall wisit the industry and recollect the
effluent samples and submit comprehensive repart / recommendations, within 15 days.
6 Thereafter, the industry was found violating the provisions of the Water {Prevention &
Control of Pollution) Act, 1974 by not complying with the directions issued by the Government of Punjab
as well as well not complying with the decisions of the hearing afforded by the Chairman of the Board.
Thereafter, the industry was again afforded an opportunity of personal hearing before
the Chairman of the Board on 23.04.2024 due to nan-compliance of hearing decisions, wherein it was
decided that:
a) The industry shall continue to operate its pallution control devices reguiarly and efficiently so as
to achieve the prescribed standards.
B) The industry shall submit action plan alongwith PERT Chart for the instaliation and
commissioning of ZLD Plant, within 15 days.
c) The industry shall complete, commission, stabilize and operate the upgraded effluent treatment
plant so as to achieve zero liquid discharge, by 30.06.2024, failing which Board sholl be constrain
: to taxe further action as per the Environmental Lows.,
I\?ﬂ d) The industry shaif submit @ bank guarentee of Rs. 50 Lac with validity for one year, within 15
. days as an assuronce thot the upgraded ETP buased on ZLD technology will be installed and
commissioned by 30.06.2024.
e) Consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 be granted to
industry upto 30.06.2024.
f] The industry will be re-heard again after 15.06.2024.
g) Environmental Engineer, Regional Office 4, Ludhiana shall visit the industry and submit
comprehensive report / recommendations, within 15 days.
4. Thereafter, the industry was found violating the provisions of the Water (Prevention &
Control of Pollution} Act, 1974 by not complying with the directions issued by the Government of Punjab
as well as well not complying with the decisions of the hearing affarded by the Chairman of the Board.
2 Accordingly, the industry was once again afforded an opportunity of personal hearing
before Chairman of the Board on 13.08.2024. Sh. Tarun Chawla, Director of the industry attended the
hearing and submitted a written reply which was taken on record. He stated that the Industry was re-
iterating its stand not to install ZLD and only operating the ETP before discharging the effluent into the

sewaer.
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10. After hearing, the director of the industry, officers of the Board and considering the
material facts of the case, the Chairman of the Board decided as under:

1. The cansent to operate applied by the industry be returned. The industry shall apply for
obtaining consent to operate anly after compliance of the order issued by the Board vide letter
no 111 dated 12.03.2024.

2. Directions u/s 33-A of the Water Act, 1974 be issued to the industry not to operate its outlet for
discharge of trade effluent into sewer without obtaining prior permission/ consent of the Board.

3. Directions u/s 33-A of the Water Act, 1974 be issued to the Commissianer, Municipal
Corporation, Ludhiana to immediately disconnect the sewer connection available to the industry
for disposal of its trade effluent.

4, The Envi‘mnmental Cngineer, Regional Office-4, Ludhiana shall calculate the amount of
Environmental Compensation to be imposed on the industry for operating in non—cﬁm pliance of
the order issued by the Board vide letter no. 111 dated 12.03.2024 and put up to the Competent
Authority, immediately.

5. The Environmental Engineer, Regional Office-4, Ludhiana shall review the monthly progress w.r.t
upgradation of the ETP by adopting ZLD technology.

6. The Environmental Engineer, Regional Office-4, Ludhiana shall ensure compliance of the above
directions after 15 days.

13 The proceedings were conveyed to the industry vide this office letter no. 5728-29 dated
23.09.2024.

Now, therefore, the Competent Authority of the Pumab Pollution Control Board o
exercise of the powers conferred upon it ufs 33-A of the Water (Prevention & Control of Pollution) Act,

1974 as amended in 1988, issues the following directions:

“That, the Municipal Corporation, Ludhiana shall disconnect the sewer connection
available to the industry for disposal of its trade effluent, immediately.”

This is for compliance, please.

For arﬁ&mof
Punjab Pollutjon Control Board
Endst. No. f} Ei 6 _9) Dated {_\@SEO_CE cﬁt{ %’

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action. He is also directed to
submit report regarding effective compliance of above said directions, within 3 days positively.

' AV
¥ _ For anﬁn;gh%f

Punjab kb[lution Control Board

by
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